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LOK $ABHA
(Part I—Qacttioat and .......

3 9 65 2966

LOK SABHA
Tuitday, the 26th July, 195s

The Lok Sdbha met at Eleven t>f 
the Clock.

IM r. D eputy-Speaker «n the Chair] 

O R A L  iW SW E R S T O  Q U E ST IO N S

a f t v ir o n  ( s n f  

♦ k v  i f t  q w o  f H v t  : m r

MII*V JIf SRTR ^  fi’TT :,

( t )  >mft iT^ f lV r s r m  ^  

z j e p  ^  ^  aft % ?n t ^

i '  sftTT «PTT t  ; »iVt

(?t ) Ppjf 

^ r w r r  #  w  <r«wV ^  i w f t

W W  (lA n tft  v i l i w v ) :

{V) m  pRT«r fPTT «TZ?T
<R fifJiT *PTT ^ i f k f t t e t

t ,  I

( « i )  U . o o o  w f  I

S h ri M . L . D w lvedl 1 May I know 
i f  the Im tilB e ,o f Ophthalmology is given 
any recurilQg or non-recurring grant?

S h r lm a ti G handraM khar } Yes> 
there is a recurring grant of Rs. 20,000 
that is given from 1953*54 for providing 
facilities for post-graduate teaching in 
ophthaknology in that Institute.

S h r i M . L . D w lvedl 1 May I know If 
this Institute is ^ in g  to be attached to the 
University of Aligarh in the near future 
and if so, when a decision has been taken 
in that connection ?

S b rim a tl G handraaekhar 1 Yes. It
is established by the Muslim University, 
Aligarh.

Vanamahotsava

• c 5 .S h r i I W ill the Minuter
o f »K>d and Agriculture be pleased
to lay on the Table of the House a state
ment showing :

(a) the number o f trees planted so 
far, station-wise and year-wise, as a result 
o f “  Vanamahotsava**.

(b) how many o f these trees have sur
vived ;

(c) how many trees are o f timber 
value and how many o f fhiit value; and

(d) the expenditure incurred on it 
so far ?

The Minister of Agriculture (Dr. 
P. S. Deahmukh) t (a) and (b). Station- 
wise figures are not available. State-wise 
statements showing the nimiber of trees 
planted during 1950, 1951 and 1952 
Vana Mahotsavas and which survived, 
is laid on the Table of the House. 
Appendix I, annexure. No. 17I. Figures 
for 1953 have not been received from some 
States and those for 1954, will be available 
during next year.

(c) No separate figures are available 
regardixM trees of timber value. The num
ber of fruit trees is shown in the state
ments laid on the Table of the House in 
reply to parts (a) and (b).

(b) the expenditure by the Central Gov
ernment is mainly on account of prizes, 
trophies, propaganda etc. Since the in
ception o f  Vanamahotsava in 1950 the 
total expenditure has amounted to less 
than Rs. 50,000.

Shri Barman : May I know what 
are the States, cither by themselves or by 
encouragement from the Centre, which 
have opened up nurseries in each district, 
so that the villagers may collect their plants 
from these nurseries all the year round 
instead of only on one day in the year ?

ilr. P. S. Deahmukh t I am not sure 
about every district, but extensive steps 
have been talcen by State Governments to 
provide these saplings to the people.

Shri Barman t May I know whether 
there is any target for each State for plan
tation of a number o f trees and, if  so whe
ther the Sutes are acting up to that ?
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Dr. P. S. Deshmukh : Wc have not 
set any definite target, because we want them 
to compete with one another and reach 
figures which may not be usual.

Shri S. N. Das : May I know whether 
any information is available as to the States 
where the largest number of plants have 
survived and States where the lowest num
ber have survived ?

Dr. P. S. Deshmukh : 1 am afraid 
have not analysed the figures in that way 
but it was an M . P. sitting opposite who 
claimed that in some places he did not see 
even a single survival.

Shri BogawBt 1 May I know whether 
it is a fact that the number of survivals 
is very meagre as compared to the planta
tions, and therefore much more attention 
should be given to this ?

Dr. P. S. Deshmukh : We try to give 
the matter our best attention, and accord
ing to our forest experts the survivals are 
not very unsatisfactory.

Shri Kamath : Was it at the instance 
of the Minister that in some States this 
year a Wild Life Duy was observed in the 
wake of Ka,.a Mahotsava, or was it done 
suo motu by such Stotes as love in wild life ?

Dr. P. S. Deshmukh : It was our
desire that people’s attention should be 
drawn to protection of wild life.

Shri Pumioose 1 May I know whether 
the figures given by the Minister are sim
ply copied from the statements furnished 
by the State Governments, or whether the 
Central Government have made a check 
to see whether these have really survi
ved ?

Dr. P. S. Deshmukh : We have to 
depend upon the States; we have no 
machinery to check up.

Shri Ramchandra Reddl i lAay 
I know whether Government has estimated 
the average cost of maintaining these trees 
by local boards and munidpafities ?

Dr* P. S. Deshmukh x So far as our
information goes, the actual cost of plan
tation is negligible.

Some Hon. Members rose,—

Mr. Deputy-Speaker : We have had 
enough discussion about Vat,a Mahot- 
sava.

Census of Passenger Traffic

*56. Shri Punnoose : Will the M in
ister o f Railways be pleased to state :

(a) whether it is a fiict that Govern
ment propose to conduct a census of pas
senger traffic on the Indian Railways ;

(b) if  so, when the census is expected 
to be taken up;

(c) when the results will be available; 
and

,(d) which are the lines selected for the 
purpose?

The Deputy Minister of Railways 
and Transport (Shri Alagesan ) : (a)
to (d). A  census of the nimiber of passen
gers travelling by each train is taken perio
dically as a matter of normal routine by 
Railway Administrations the frequency 
renging from once in three months to once 
in six months. These census ordinarily 
cover all trains. Further special census are 
ordered if  additional information for any 
specific purpose is required and no such 
census is now contemplated.

Shri Punnoose : M ay I know if  a 
special census is also taken about over
crowding in particular trains like the Cochin 
Express, the Mangalore Express and the 
Trivandrum Express ?

Shri Alagesan s Yes, we have recendy 
asked the Railway Administrations to 
take such a census to study the extent o f  
overcrowding.

Shri Heda : In view of the fact that 
many times we find that particular trains 
are overcrowded, and when we complain 
about it to the Minister or the Railway 
Board their general reply is that the over
crowding is not to such an extent, may I 
know what is the machinery at present 
on which they check up whether there is 
overcrowding or not ?

Shri Alagesan 1 M y recollection is 
as far as* representations of hon. Members 
go wc try to meet them. In fact, it was done 
so in the case of Hyderabad itself: we were 
able ttJ’̂ dd an additional Hyderabad-Delhi 
bogie.

• ft  q w o  H

WT flPT

^  ^  W T

^  («ft 

ifto  w ifs ft)  : im rfh T

^

JJ? ?ft ?>TTTT ^  I; fBT

P̂HTT
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t  ^  ^  ^  ^

tRT% f  I

Shri B. S. Murthy : May I know 
what steps are being taken to lessen the 
overcrowding in accepted cases like the 
Grand Trunk Express and the Madras 
trains?

Mr. Deputy Speaker : This refers 
only to census. What happens after the 
census is a different matter.

ShH M. L. Dwivedl : M ay I suggest 
Sir that question No. 73 may also be com
bined with question No. 58?

IVIr. Deputy-Speaker : Yes, questions 
58 and 73 may be answered together.

Leprosy Control
*5S. Dr. Rama Rao: WiU rhe Minis

ter of Health be pleased to state:

(a) whether a team of Leprosy Con
trol Unit from Belgium has arrived In 
Madras;

(b) if  so, the names o f the members of 
the Unit; and

(c) the nature o f the work they are ex
pected to carry on in India ?

The Deputy Minister of Health 
(Shrimati Chandrasekhar) : (a) Yes.

(b) Dr. Franz Hemerijks, Dr. (Miss) 
C. Veelut, Miss S. Liegeois, and Mrs. 
H. Eenberg.

(c) The Unit will be engased in the 
control o f leprosy in the Pol^ bakkam  
areas of Chingleput District, Madras.

Leprosy

*73* Shri Bishwa Nath Roy : Will 
the Minister o f Health be pleased to state 
whether Government propose to under
take a leprosy survey for the purpose o f 
controlling the dis9ase in the Second Five 
Year Plan period?

The Deputy Minister of Health 
(Shrimati Chandrasekhar) : There is 
no proposal at present to undertake any 
survey since the information available 
with the Subsidiary Centres established 
imder the Leprosy Control Scheme will 
indicate the incidence o f the disease in 
the areas concemcd. Measures for its 
control are well known and the States arc 
awaxt of the necessity of implementing them 
as far as they can do so. "

Dr. Rama Rao : Mav 1 know the 
financial commitments of the Govern
ment of India in this regard ?

Shrimati Chandrasekhar: There
is no financial commitment for the Govern
ment of India.

Dr. Rama Rao : May I know, when 
any special effort to control leprosy is 
welcome, why the Government o f India 
in one of its centres in Andhra has appoint
ed doctors and other staff more than five 
or six months ago and not supplied them 
with medicines and other requirements, 
with the result that the staff and the doc
tors are idle ?

Shrimati Chandrasekhar : This
particular thing had not been brought to 
the notice of the Ministry earlier; I will 
have it looked into.

Shri T, S. A. Chettiar : M ay I know, 
if no special techniques are used in the 
leprosy control by this team, whyc are 
foreigners imported for techniques which 
are already knô !Vll to us?

Shrimati Chandrasekhar : It is not
a question of import of any foreigners; 
it IS a gesture of goodwill in return for 
some help that we rendered to them in 
1953 during the devastating floods of 1953 
in that country.

Shri BiswaNath Roy: May I know 
whether the Government propose to give 
help to Hind Kashta Niwarak Sangha 
which had already imdertaken the work 
in some pans of the country?

Shrimati Chandrasekhar : T he
Government have been giving help to the 
Hind 'Kashta Niwarak Sangha.

Mechanisation of Fishing Craft

*59. Shri Nanadas t Will the Minis
ter of Food and Agriculture be pleased 
to state :

(a) the number and value of semi- , 
diesel engines so far procured for mecha
nisation o f fishing cnift; and

(b) the countries from which they have 
been procured ?

The Minister of Agriculture (Dr, 
P. S. Deshmukh) : (a) Forty-nine costing 
Rs. 5,00,000 approximately.

(b) Sweden.

Shri Nanadas : May I know whether 
these engines have been tried in any of the 
States and if  so, the names of the States 
and with what results ?

Dr. P. S. Deshmukh : I f  the hon. 
Member wants the ntmiber we have sup
plied, I can give it: Bombay 20, Saurashtra 
20, Travancore-Cochin 5 and Orissa 4, 
Some people are satisfied with the engines 
and some are still trying them.
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S h r i Smndm% May I know whether 

the Government has tny programme to 
supply these engines to Andhra fisher
men?

Dr, P. S. Dcahmukh i Wherever it is 
useful, it is supplied. I f  it would be use
ful in Andhra, certainly we will consider 
the matter.

^ S h ri N anadas 2 M ay I know what 
sort o f encouragement the Government 
is giving to the fishermen?

Dr. P. S. Dethmukh x Most o f the 
schemes arc really worked by the State 
Governments. Dsitribution of these ma
chines and engines is under an operational 
agreement.

S h rim a tl Ram i C h akravartcy  : May
I know whether these machines are given 
as loans or grants to the fishermen and the 
security required to be f ^ is h e d  by 
them?

Dr. P. S. Dethmukh : I do not have 
the details, but we give 50 per cent, sub* 
s idy.

Shri Velairadhan : M ay I know 
whether this particular type o f dieSel en
gines cannot be manufactured in India?

Dr. P. S. Deshmukh t Af^er careful 
consideration we considered this to be the 
best marine engines are not manufactured 
in India.

Shri M. D. ^othl : May I know how 
long these machines have been in opera
tion in the Bombay S u te  ?

Dr. P. S. Dathmukh : I am afraid I 
have not got the period.

Shri Punnoote 1 May I know whether 
it has come to the notice o f the Govern
ment that local fishermen view with veiy 
great apprehension the introduction of this

* mechanised fishing ? Has the Govern
ment examined the basis o f their fear ?

The Miniater of Food and Agri
culture (Shri A. P. Jain) t What place is 
the hon. Member referring to ?

Shri Punnoose : I am referring to 
Travancore-Cochin.

Sliri A. P. Jain 1 I have been there 
myself and I found that there was no such 
apcehension

Shri pnnnooae : Am I to understand 
that the M inistry does n<̂ t get the infor
mation that is appearing in local papers ?

2Vlr. Deputy-Spcaker : There was no 
representation to the Minister. That is 
what he means.

Electrification of Railways

6̂0. Shri D. C. Sharma 1 WiU the
Minister o f RaUways be pleased to state:

(a) whether there is any proposal to 
electrify some o f the sections on the 
Northern Railway ;

(b) if  so, the names o f  the sections 
which will be electrified during 1955; 
and

(c) the estimated expenditure to be 
incurred thereon ?

The Parliamentary Secretary to the 
iVfiniater of Railways and Transport 
(Sliri Shahnawaz Khan): (a) N o, Sir; 
not at present.

(b) and (c). D o not arise.

Shri D. C . Sharma : May I know
why is it that sections o f the Northern 
Railway are not being considered for the 
electrification, whereas sections o f the other 
railways are considered?

The l^linister of Railways and Trans
port (Shri L. B. Shastri) s We will con
sider the electrification programme o f the 
Northern Railways in the third Five Year 
Plan.

Shri D. C  Sharma : Is the hon. 
Minister aware o f the fact that the Bhakra- 
Nangal project is going to generate t  
huge amoimt o f electricity and that that 
may be used for electrifying some sections 
o f the Northern Railway?

Shri Shahnawaz Khan : (}uite apart 
from the another amount o f electricity that 
would be available, another very important 
factor that is required for electrification is 
the density o f  the traffic. At present the 
density o f traffic is not so much as to justi* 
fy  the electrification o f these sections.

m  ^  ?

^  fjffo  ifto  : i n f t

^

Sardar Iqbal Singh t As the Parlia
mentary Secretary has declared that there 
is no densi^ o f trafiic in the Northern 
Railway, will the Government consider 
the electrification o f the suburban railway 
o f Delhi in the Second Five Year Plan ?

Mr. Deputy-Spcaker 3 That is a sug
gestion for action.
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S h ri K a a u itli : Has the miniflter 
received any complaints or rpports to the 
tO tct that these Village Level-Wocims 
— Gram Sevaks and Gram Sevikas are 
exploited by Government to work fbr the 
ruling party during elections?

D r. P . S . D eahm ukh x I repudiate the 
suggestion.

S h ri K am A th : May be, but it is a ftct.

M r. D ep u ty  Sp eaker t Does the
hon. Member call upon me to decide this 
matter here ?

Shri t N o, no.

The Mlnlater of Food and A griad- 
ture (Shri A. P. Jala) s These Cen
tres are in the process of being opened 
and only one centre has been op^ed a few 
days ago. There is no question of propa-

Shri Kamath i I know what hap
pened during the Hoshangabad by-election 
three months ago ?

Train Acddcnt

•62. Shri S. N. Daa i Will the 
Minister of Railways be pleased to state :

(a) whether it is a fact that on the 7th 
May, 1955 a tnick-train collision occurred 
at the railway ievel-crossing n te  on the 
Allahabad-Jubbulpur section o f  the Central 
Railway i

(b) if  so, the drcumstanoes in which 
this accident took place;

(c) the number of persons killed or in
jured; and

(d) whether any inquiry has been held 
and if  so, with what result?

The Parliamentary Secretary to the 
Mlnlater of Railways and Traaeport 
(Shri Shahnawaz IQhaii) t (a) to (c). 
A  statement furnishing the information is 
placed on the Table of the House. [5m 
Appoidix I Annexure No. 18].

(b) An enquiry held was by the Gov
ernment InspMor of Railways. His 
provisional finding is that the colliskm 
was caused primarily by the Motor Tnidc 
driver attempting to cross the line in the £soe 
the approadbing train.

Shri S. N. Daa : May I know whether 
this level-crossing is a manned level Gros
sing?

Shri Shahaawas 
ned level-crosaifli.

t It is a ]
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Shri S. N. Das : May I know whether 
the gate was closed or open at the time 
o f the ac«idcnt?

Shrl Shahnawaz Khan : It should 
have been open at that time; if it was closed 
the accident could not have taken place.

Shri S. N. Das 1 May I know whether 
the person who were on duty at that time 
have been arrested?

Shri Shahnawaz Khan : The final 
report of the Inspector of Railways has not 
yet been received.

After the final report is received, I sup
pose action would be taken.

Shri U. M. Trivcdi : May I know 
how long it usually takes for the Govern
ment Inspector to submit this report and 
how many such reports are pending 
during the last 12 months?

Mr. Deputy-Speaker : That is a 
general question. So far as this case is 
concerned the hon. Minister must be 
able to answer as to how long this matter 
has been pending.

Shri Shahnawaz Khan : The acci
dent took place on the 7th of May. The 
enquiry of the Government Inspector of 
Railways commenced on the 12th of the 
May. It finished on the 14th and he sub
mitted his provisional findings on the i6th 
of May.

Shri Raghunath Singh : What about 
the final report?

Shri Shahnawaz Khan : The final 
report has not yet been received. I might 
add that the Government Inspector of 
Railways is not under the Ministry of Rail
ways. He is under the Ministry of 
Communications.

Shri B. S. Murthy t May I know 
whether, in the provisional report of the 
Government Inspector, it is stated that the 
gate was closed or was opened at the time 
of the accident?

Shri Shahnawaz Khan : The gate
was open.

8I11T
;< .

fliww jrm m  : VIT

(5 ) «PIT ^  I  f r  m
Ijarrf »rfr
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FTWTST ?r*ft 'TT f?fT
?flT  ^  ^TFTTfinRT H i ' T m

nzn j  I : .
Shri Chattopadhayat May I know 

if, after the aerodrome is built the pil
grims who go to Badrinath will be free 
from taxation

Shrl Ra) Bahadur s I have already 
submitted that it isVnpt possible for us to 
think of constructing-a full-fledged adro- 
drome in Badrinath because of so many 
technical difficulties.

Mr. Depuly-^peaker: It does not 
arise. Next question. .

Arid Conditions

6̂4. Shri Gidwani: Will the Minister 
o f Food and Agriculture be pleased'to
fltate : *> '

(a) whether it is a fact that Goats are 
responsible for increase in and conditions 
in dry localities ; and:

. (b) if so, the measures adopted to 
prevent destruction of .vegetation by 
them ? ' ^

. The Minister of Agriculture (Dr.
* P. S. Deshmukh): (a) Yes. ‘

(b) Measures to be adopted to prevent 
destruction of vegetation by goats are 
under active consideration.

Shri Gidwani j May I know whether 
M r. Keith. Director of Soil Conservation 
and Mr. Batra, the Deputy Inspector 
G ene’ al of Forest have submitted any 
note to the Government embodying their 
proposals and if  so, what are their pro
poses ? -

Dr. P. S. Deshmukh 1 Proposals with 
respect to what ?

Shri Gidwani: I want to know whe
ther Mr. Keith, Director of Soil Conser
vation and the Deputy Inspector General 
o f Forest have submitted any note embo
dying their proposals ?

Dr. P. S. Deshmukh: I would ask 
for notice. *

Shri C. R. Narasimhan 2 \iavc 
Government got schemes for the co-existence 
o f forest wealth and cattle wealth ?

Mr. Deputy-speaker :T h e  question* 
relates to go ites ; so goat wealth. .

Shri C . R. Narasimhan : Goats are 
part of cattle wealth

Mr. Deputy-Speaker j Cattle wealth 
does not arise out of this question.

* Expunged as ordered by the Chair,

Shri C R *  Narasimhan s M y question 
is, are there schemes for the coexistencc 
of forest wealth and cattle wealth.

Dr. P. Deshmukh: There are 
some experts ^ o  advocate the elimina
tion of goats altogether.

Shri C  Rr'Narasimhan : One ques
tion Sir.

Mr. Deputy-Speaker: No more
questions. Order, orders as soon as a 
question is over hon. Members must 
resume thei? normal temperament.

Rail Transport

*65. Shri Dabhi: Will the Minister 
of Railways be pleased to state :

(a) whether Government have finalised 
the proKHunme of Rail transport for the 
Second Five Year Plan ; and

(b) the details of the proposals sub
mitted by the various State Govern^? 
ments ?

The Deputy Minister of R ailw ay  
and Transport (Shri Alagesan)i (a)
No, Sir. The proposals are under exa
mination by the Planning Commission.

^b) As the proposals are still under 
examination, it would ndt be advisi^le to 
give the detailed proposals received from 
the State Governments at this stage.

Shri Dabhi 5 May I know whether all 
Governments have submitted their pro
posals and whether there are any who 
nave not submitted their proposals ?

Shri AlaTOsan: Except some Part 
C  States, all tSe States have submitted.

Shri Dabhi s Is it a fact that the 
Government programme during the Second 
Five Year Plan is to construct 3000 miles 
of railway and, if so, whether any ap
proximate number of miles have been 
allotted to the different zones and re
gions ?

Shri Alagesan 1 We have not yet 
reached that stage. It is true that our 
plan is to construct 3000 miles of new 
railway.

Shri Damodara Menon 1 It has been 
stated that the 3|ate Governments are to 
submit their final reports by the 15th 
August. T he hon. Minister said that '  
except for some Part C  States, he has 
received final reports from others. Is 
that so ?
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S h ri A l a g e t m : We did not call for 
reports. W e have asked the various State 
Governments to submit proposals as to 
f*hat new lines they would like us to under
take in their respective regions. A ll the 
S u te  Governments have submitted their 
proposals, except a few Part C  States.

S h r i D A m odftra M «b o b  t M y ques
tion is, are they final or is there room for 
revising these reports before the 15th of 
August ?

S h r i A lag « ta n  : There is no question 
• f  revising. T hey have submitted their 
proposals, i ,  2, 3, like that. I f  they 
J ^ t  to add or take away, they are at 
liberty to do so.

Shri VeeratwAmy: M ay I know the 
m i l ^ s  of new lines to be constructed 
m the Madras State under the next F ive 
Year Plan ?

S h ri A la g e ta n  : I have already an
swered that we have not >et reached that 
stage. We have not yet started deciding 

individual lines. T h e Central Board 
of Transport w ill do that.

S h ri D a b h i;  May I know whether 
yie proposals submitted by the Bombay 
Government are in order o f priority?

S h r i A la g c a a n : Yes. Since they are num bered i , t ,  3. they are taken in that order.
P a n d it D . N. T kw ary t M ay I Jcnovf 

whether the Members of Parliament u ill 
be given a chance to discuss these proposals 
before the final otder is made r

S h rf A l« ge*« a  « N aturally the wishe* 
o f the Members o f Parliament will be taken 
into full consideration.

Shri Bogawat t M ay I know within 
***pin»t»m period these proposal* 

will be finalised ?

Shri Alagcaan t We propose to take 
a decision before this year is out.

Shri GadlUagaaa Oowd i May I
know what orders have been passed on 
my memorandum admined by the G ovem - 

linking o f Kum ool 
with Siruguppai in the Mysore State ?

Shri Alagaaaai I do not have the 
information about individual proposals.

Shri OadlUagaaa Oowd : This has 
been admitted by the Government.

Mr. p«puty-Speak«r: It is no good 
asking about individual cases.

Shri P u u o ^ :  T he hon. J^liniiter 
and thM the wiibea o f the M e m b m ^  
P t^ am rat will be taken into accounL

M ay I know where the occasion for it 
is ?

S h r i A la g a s a a : Occasions and op
portunities arc plenty before Members o f  
Parliament. T hey take part in debates 
and they make their suggestiona T h ey 
can certainly write to us.

S h r i P im n o o ae ; Here is a specific 
question. Proposals are being sent by the 
State Governments.

M r. D c p u ty -S p e a k e r  : W hy should 
there be any hiding? I think the h6n. 
Minister understands it. Is there any pro
posal, or is it possible for the Minis* 
ter to invite Members of Parliament 
and lay before them the proposals before 
they are finalised, either on the floor of th e 
House or outside ? That is what he wants. 
“ Yes’* or ’ “ no”  will be the answer.

T h e  M ln iater o f  R a ilw a y a  a iid  
T ra n s p o rt (S h ri L . B . Shaatri) t There 
is no proposals, but I haveino obiection 
to lying on the Table the proposals sent 
by the State Governments, arid the hon. 
Members, if  they so desire, can come and 
discuss it with me, but it is not advisable 
to do it now. We should discuss the 
proposals first with the Planning Com
mission. The whole thing depends on the 
resources that are made available to us,, 
and when we have discussed with the . 
Planning Commission we might be able 
to make up our minds as to the mileage 
of new construction that we might be 
able to take up. So, at that stage I would 
lay the papers on the Table of the House 
or in the Central Hall and the Members 
can see and discuss it with me.

S h r i T . N . S in g h  rose—
M r. D e p u ty -S p e a k e r : Next question.1 am calling Dr. Ram Subhag Singh.

%
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*67. ShrJ S. C. Sam anta: W ill the 
Minister of Food and Agriculture be
pleased to state,

(a) whether anv financial assistance 
has been given to the various Soil Con
servation and Land Devtlopment Board 
constituted in the State ;

(b) if  so, the amount allotted so far, 
State-wise; and

(c) whether the Central Board has 
any control over the State Boards?

The Minister of Agriculture (Dr. 
P. S. Deshmul^h' : (a) No, Sir. Assis
tance is given to State Governments for 
specific Schemes proposed by them,

(b) does not arise.

(c) No. ,

Shri S. C . Samanta : M ay I know 
whether necessary soil conservation le^s- 
lation has been enacted in those States 
where these Boards are existing ?

Dr. P. S. Deshmukh : According to 
my informatiori some of them have done 
8o> every one of them has not done so.

Shri S. C. Samanata ; M ay I know 
whether these Boards have carried out 
reconr.aisance surveys for finding out 
the p incipal areas where there is much 
erosion.

Dr. P. S. Deshmukh : The Boards 
are constituted by rhe States and I am 
afraid it is not possible for me to give 
this information.

Shri N. M. Lingam : M ay I know if
the Boards have been constituted in all 
the States ? I f  so, what is the machinery 
for co-ordinating the activities of all the 
States Conservation BorrJr.

Dr. P. S. Deshmukh 1 I am not sure 
i f  every State has constituted a Board, 
but there is a Certrnl Soil Consetvation 
Board which co-ordinatcs their activitief.

Shri N. B. Chowdhifry: May I know 
whether it î  a fact that thv; work of such 
Board* is suffering due to lack of co-ordind- 
tipn between the appropriate departments 
such as the Flood Control Board and the 
Forest Department?

Dr. P. S. Deshmukh: I would re
quire notire of tU s question.

Shri S. N. Das : May i know the 
names of the states from which specific 
schemes have been received of the amounts 
that have been sanctioned so far ?
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Dr. P. S. Deshmukht There are nine 
States which ha e submitted sohemes for 
1954-55 and 18 States duri g the current 

year of 1955-56. If you would permit 
me, I would read it. All these schemes 
have been sanctioned.

Mr. Deputy-Speakeri 1 <aniiot allow 
reading a long list for 27 States.

Shri Gadilipgana Gowd : May I
know if the Andhra Government has 
constituted a Soil Conservation Board?

Dr. P. S. Deshmukh 1 I want to have 
notice of the question, but the Andhra 
Government has submitted a scheme of 
Rs. 72,000 and it has been sanctioned for
1954-55.

Shrl C. R. Caiowdary t May I know 
the amount sanctioned to the Andhra 
^vernment ?

Mr. Speaker : They have subi^iitted 
a scheme for Rs. 72,000. ‘

Dr. P. S. Deshmukh : For the year
1955-56 they have submitted fpur schemes
worth about Rs. 8 lakhs of loan and about 
Rs. 1*5 lakhs of subsidy which have 
been already sanctioned. .

The Second Five Year Plan

*68. ShH C. R. Chowdary t Will 
the Minister of Railway be pleased to 
state :

(a) whether proposals have been 
received from the Andhra Government 
for the development of Railway lines in 
the Second Five Year Plan ;

(b) if so, the estimated cost of the 
lines ; and

(c) the' line that have been investi
gated already but not taken up ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a). 
Yes, Sir.

(b). It is not possible to give the esti
mated cost at the  ̂ stage.*

(c). Detailed investigations ^̂ lll only 
be made sCfter the Planning Commission 
give their approval to our Second Five 
Year Plan and thereafter the Central 
Board of Transport lay doym priorities 
for construction of New Lines.

Shri C . R. C h o w d ^  t May I know 
whether there are any lines alrea^  investi
gated in Andhra ? '

Shri Alagesan : No, Sir.

Mr. Deputy Speaker 1 His question is 
whether any lines have been already 
invwtigated, which have yet to be taken up 
or included in the Five Year Plan.

Shri Alagesan : We have carried out 
a rough investi^tion of tdoubling the 
track between Vijayawada and Madras, 
or in the alternative to connect Kazipet 
with Gudur or Nellore. We have under
taken a very rough investigation, and the 
report of the Southern Railways ii before 
us just now.

Dr. Rama Rao : May I know how the 
Railway Board could ^et these lines sanc
tioned by the Plannmg Commission, if 
they fure not able even to give a rough 
estimate of the cost o f these railway limes f

Shri Alagesan : No. Those esti
mates have been put in the general plan. 
These relate to particular projects. We 
shall have to fit in the particular projects 
within the resources available, as the hon. 
Minister pf Railways and Transport said 
just a few minutes back.

Shri Nettur P. Dai May
I know whether the Government of India 
can change the order of priority of they are 
not satisfied with the order of priority given 
by the State Governments ?

The Minister of Railways 
Transport (Shri L. B. Shastri): They 
can; but the Central Board of Transport 
will have to meet and finalise the proposals. 
In the Central Board of Transport all the 
State Governments are represented. So, 
if  the Central Board of Transport wants 
to revise the proposals submitted by the 
State Governments, it can certainly do 80. ^

Ch. Raghubir Singh t May I know 
whether the Agra-Bha dismantled railway 
lines is included in the next Five Year 
Plan ?

. f
Mr. Deputy-Speaker : The hon. 

Minister has already stated that details 
ought not to be asked at this stage.

Shri C. R. Chowdary i In view of 
the fact that Machkund power and Nellore 
thermal power are available, is it possible 
to have an electrified track between Vijaya
wada and Madras as a double track ?

Shri Alagesan t We do not have any 
such proposals at present.

Amlabad Colliery

♦TP.Shri P. C  Bose x WiU the
Minister of Labour be pleased to state :

(a) whether it is a fact that the court 
of enqtiiiy appointed to investigate into 
the causes of the explosion that took 
place at Amlabad Colliery on the 5th 
February, 1955, has submitted its report;

(b) if  so, the details thereof; and

(c) the action taken by Government 
thereon ?
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Tfca Deputy Minister of ,

(S h ri A b id  AU) t (t) Not yet.

(b) and (c). D o not arise.

Shri P. C , Boee 1 May I know how 
long this court o f enquiry will take to 
submit its report to Government ?

Shri Abid A ll : W c cxpect to receive 
the repon early.

Shri P . C . t May I know the
reason for not appointing more, experienc
ed mining men on the court of enquiry ?

Shri Abid Alit I think the court of 
enquiry has got on it the personnel that 
should have been there.

Dr. Ram Sttbhs« Singh : M ay I 
know whether this court of enquiiy has 
also been charged with the task of enquiring 
into the accidents at the Dhannabad 
Golliery ?

Shri Abid AU : N o.

Shri Meghnad Saha : W ho is the 
owner of this Amlabad Colliery ?

Shri Abid All : The a m t s  arc Tha- 
pars ; the owners are Bhavda Kankini 
Collieries, Limited.

Natianaliaation of Air Tranaport

*7^ Shri Jhiilan Sinhat W ill the 
Minister of Commiinicationa be pleased 
to refer to the reply given to Starred 
Question No. 324 on the 28th February> 
1955 and state ;

(a) whether any compensation has 
since been paid to the various Air Com
panies taken over by the Airlinee Corpora
tions;

(b) if  so, the toul amount paid and 
the amount yet to be paid ; and

(c) when the final payment is likely 
to be made ?

The Deputy Minlater of Communi- 
cationa (Shri Ra) Bahadur) t (a). Yes, Sir.

(b) The amount paid so far is Rs. 
67*26 lakhs. The amount yet to be 
paid is Rs. 504*06 lakhs according to the 
amount determined by Government. The 
Companies have ap p ^ ed  to the Airlines 
Compensation Tribunal for increasing 
the total figure by about Rs. 30 lakhs or 

io.
(c). In the caae of companies who have 

accepted the offer o f compensation, pay
ment is likely to be completed shortly ; 
in other cases, there may be some delay.

Shri Ihnlon Sinha : May I know 
whether uiese payments have been made 
to the individual companies on a rata 
basis or on any other basis ?

Shri Ra| Bahadur t So far as we
arc concerned* we have paid it to the com
pany concerned.

Shri Kamath : Is the hon. Minister 
in a position to give us the break-up o f 
these fiffures in respect o f the amounta 
paid and impaid company-wise ?

.Shri Raj Bahadur X, That will take 
some time, but I can give it.

Mr. Deputy-Spcaker * How many 
companies are there in all ?

Shri Raj Bahadur : There are
companies, out of which in the case of 5 
we have made cash payments. The figure* 
are as follows :

Name of 
company

Total
assessed

Cash actually 
paid

Indian National 
Airways Ltd. 

Air ]^dia Ltd. 
Air Services of 

India Ltd. . 
Daccan Airways 

Ltd. . .
Air India In
ternational .

R». Rt.

52laklu 10,31,663
1.43.67,780 14.36.77R

27.54.583 11,13,335

18,98,751 3,75,651

2.76,90,800 37,68,800

Shri K am ath : The hon. Minister 
has given us the figures of compensation 
assessed by Government. What was the 
demand for compensation made by eacb 
company ?

Mr. Deputy-Speaker 1 Wc carmot 
go into all that now. The hon. Minister 
has just suted that inwall there is a demand 
for Rs. 30 lakhs more.

The M in )^ r of Communicationa. 
(Shri JagJivan Ram) : May I explain
the position ? There 1 was no question o f  
demand made by companies^ According 
to the Air Corporations A ct, the com
pensation was to be determined by the 
Corporations, and an offier was to be made 
to uie companies. I f  the companies did 
not accept the offer, it was open to them 
to prepresent their case before the Airlines 
Compensation Tribunal. But it was nego
tiated, and most of the companies accepted 
the offer made by the Corporations.

I may add one thing more and that is 
that one point of dispute is pending before 
the Airlines Compensation Iribun al, 
namely the liability in respect o f accumu

lated leave.
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S h ii  C . D . Pande s O f the personnel ?
Shii Jagfivan Ram : O f the workers 

employed. I f  the decision is in favour o f 
the air companies, this amount is likely 
to be increased by Rs. 25 to 30 lakhs.

Shri Kamatfa : Is the matter of 
compensation made a justiciable matter 
before the Tribunal ? '

Shri JagJlvan Ram ! I will refer the 
hon. Member to the Air Corporations 
Act.

Shri Kamath: Why have you followed 
a diffemt policy ?

Shri T. N. Singh : There are a 
number of cases that are under reference 
to the Tribunal, in respect of which no 
settlement was possible by negotiation. 
May I know what their total implication 
is in terms of money ?

Shri Jaglivan Ram t There is only 
one point before the Tribunal, as I have 
said, and that is regarding the liability 
o f the companies in respect o f the ac
cumulated leave of the employees.

Shri Heda : The hon. Minister has 
stated that there is only one point in 
respect o f which the amount involved is 
to the tune of Rs. 20 to Rs. 25 lakhs. 
W hy is it that even though it is now about 
two years since the airlines have been 
nationalised, yet the amounts that have 
been agreed on these lines have not been 
paid ?

Shri JagJivan Ram : The hon. 
Member has not followed the reply that 
has been given by the hon. Deputy 
Minister. The amount agreed to is to 
be paid in two ways. Some portion is to 
be paid in cash, and the other portion 
to be paid in bonds. In respect of 5 
companies, the cash portion has already 
been paid, and the bonds are likely to issue 
very shortly. Regarding the remaining 
companies some minor adjustments are 
going on, and as soon as they are settled 
the cash payments will be made.

5TW4IMMT

JRTH ^  ftf :

( v )  w  n

IRTf

(^ ) JTr? Vt̂ RT WT ^
«ivir ^  ?

(V) mx (^ ) .  ^  VtapTT ?it

5!^ WJTrf I  I A d v i
s o ry  C om m ittee ?«nfqRr n f «ft, 

^  f  I r r  
qr HTvirf %
^  T?T I  I •

ftrjftr l iw  : fJ»T flTSfTR 
iTRT t  ^

Tmpff % firtT ^  ^

^f*pp ^  t  w f t w  «mr

?

^  ^ I

M r. D ep u ty  S p eaker : This relates 
to health and not to commerce.

w i w  w jii

m  ^  I, Wfp
^ ...................

I

TfWWfrft I <TTT <frff
^HTC I ^

irt? wra* ^  I  ^  ^
^  f  *
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+151 n̂rr

^ I vj»i+l *imC« fipUT STTVTT ftRPff
vu n  ^  Tt xnvim, ^  in^ ^
ST t̂iT <RVr^ % ffW Of'Tl 
^  T?T I  I

•ft fwjftr f iw  ; WT STITff iftt 
^ ^  *Pft *TT

9XVTT ffl«T*)T ^ ?
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T w n w n tt  81̂

I ,  ^ r m  *iY?:

3T’T̂  t' ^  I
«ft ^5i*ni : w  i T ^  3fr 

%i1x l i W W f  v r  W S 7T T T  

^ I T T ^ ?

Mr. Deputy Speaker i The hon. 
Member ought not to address the Man- 
traniji. He should address the Chair.

Shri Kam ath : I did not address the 
Mantraniji.

3rm r t  ^  "jtsrnift g ft" s p ^

t  '

WT >T̂ mV 3ft ?R?ft
^  w r  f  q r

^  ?

Mr. Deputy Speaker t Can’t there
be a reconciliation between goodness 
of quality and cheapness of material ?

^  TT fSnrr î rriaT  ̂ 1 

: #  ftn n

I  ? 3f|- #  ^  f«P

^  I  %ft)5T ^

iT 5̂  5 ^  ^ rrf^  I >T 'HM'ii 

f  f*fr SHI ^ ^

t  ? T ^  I  ?

Mr. Deputy Speaker x It does not 
arise. The hon. Member has not been 
following the questions and answers. 
What was asked was that if  homoeopathy 
is cheap, why is it not given or adopted ? 
The answer of the hon. Minister was 
that cheapness is not the primary considera
tion, so far as the poorer sections are 
concerned ; quality is the consideration. 
Therefore, that question does not arise.

ftriTT «rr ftr ^5rt7«ft |
ftftwW-'ift- <pff ^  ^  I *T?rrifr 
3f t  #  %  5*r ^

?m> »T^ ^  ?rt "Ft

t  #  3t T ^  i  ’TI

^ I

Mr. Deputy Speaker t The ques
tion was this : because homoeopathy is 
cheaper than allopathy, why dont* you 
adopt homoeopathy? The answer of the 
hon. Minister was this : merely because 
something is cheaper, we arc not going to 
adopt it. It is a question of quality. 
This does not involve any reflection on 
hom'^eopathy or any decision that homo- 
oepathy is worse than allopathy.

Shrlmati Sushama Sen : May I
know if there is in contemplation such 
a hospital in Bihar for poor patients. 
The hon. Minister said that there would 
be such hospitals only in Madras and 
Bombay. Why should Bihar and Beng^ 
not have the same facilities?

Ra|kumari Amrit Kaur : The simple 
answer to that is that there is no insti
tution in Bihar which could be up
graded. The one that does exist and is 
possible to upgrade is in Calcutta, and 
there is one m fiombay also.

R i ? : r m fr fT  

^  ^  iTsr t W w T  t  I 3̂^  ^  ^

¥TT TFT ^ _?

Mr. Deputy Speaker! I pass on 
the next question. '

Accident Committees

*75. Shri A. K. Gopalan: WiU
the Minister of R ailw ays be pleased to 
state :

(a) whether it is a fact that some 
**Acadent Committees’ ’ are fimctioning 
in the Loco and Railway Workshops on 
the Southern Railway ;

(b) if so, when and how these Com
mittees were constituted j ai\4

(c) what are their functions?

The Parliamentary Secretary to 
the Minister of Railways and Trans
port (Shri Shahnawaz Khan): (a)
No ‘ ‘Accident Committees’* as such are 
fimctioning on the Southern Railway, 
but in certain workshops of that Railway 
“ Safety First Committees”  are func
tioning.

(b) The “ Safety First Conmiittees”  have 
been in existence in certain workshops of 
the Southern Railway for quite a number 
of years and are constituted by the Works 
Managers.



[ (c) The functions of the “ Safety First
Committees*' are given in the Statement 
laid on the Table of the House. [5 ee 

\ Appendix annexure No. 20.]

Shri A. K. Gopalan: May I know 
whether th^se committees have reported 
any case of accidents and whether any 
compensation has been paid?

Shri Shahnawaz Khan i Normally, 
all accidents that take place in workshops 
are reported to the Works Managers, and 
if they are really serious accidents, to the 
General Managers concerned. But if  the 
hon. Member would put a separate ques
tion, I shall reply in detail.

Shii Punnoose: Is there any case of 
accidents being reported to the Safety First 
Committee, and have they examined any 
case and decided upon the compensa
tion?

Shri Shahnawaz K han : I shall 
require notice.

Shri Kamath % Have such Accident 
Committees been constituted on all the 
railways ; if  not, when do Govern
ment propose to constitute such commit
tees?

Shri Shahnawaz Khan x Instructions 
have already been issued to the railways to 
constitute such committees in the work
shops.

Shri Punnoote : Who is appointing
these committees and who is selecting the 
persons ?

Shri Shahnawaz Khan : The com
mittees are known as Safety First Committees 
not Accident Committees. They 
are appointed by the Works Managers.
The senior forman is a member of the 
Committee ; the medical officer is also 
a member and some representatives of 
Unions arc also on these Committee?

Kurnool and Adoni Railway 
Stations

*78. Shri Gadilingana Gowd t
Will the Minister of Railways be pleased 
to stote : '

(a) whether there is any proposal to 
remodel the Railway stations at Kumool 
and Adoni ; and

(b) whether any provision has been 
made for the Retiring Rooms at Kumool ?

The Parliamentary Secretary to 
the Minister of Railways and Trans- 
ppn  (Shri Shahnawaz Khan ) : (a)
The scheme to remodel the station build
ing at Kumool has been sanctioned.
No new improvements to Adoni Railway 
Station have been programmed so far.

(b) Yes, Sir.
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Shri Gadilingana Gow d : Last
year I was told that though proposals were 
made in regard the Adoni station, they 
could not be proceeded with because 
some repairs had to be undertaken in 
other railway stations. I want to know 
why this year also no provision has been 
made by the Government.

Shri Shahnawaz Khan x There are
Amenities Committees on all railways
and the improvements which are to be 
effected at each railway station are de
cided upon in consultation with such 
committees. Apparentiy, the Amenities 
Committee has not recommended any 
improvements for Adoni station.

Shri B . S. Murthy x When will the 
improvements at Kurnool station be
finalised and completed ?

Shri Shahnawaz Khan x We hope 
during the current year.

Shri Ramachandra Reddi x What 
is the amount sanctioned for remodelling 
the Kumool station ?

Shri Shahnawaz Khan x Rs. 2,oo,ooo«.

ftn i TTW

*c;o  ^  ^ im  ^  W
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n5t  ^  I  I w r  #  v m

^  ^ T W  ?

«ft infinr wft : •r  ̂ 1 ^
^ ^  5^^ I ySi ^̂TTCT

w r  1 ^  1

• ft  ^w?f : w r

t r w # 3l[f ^  ^

^  «TR«ft; m  « fK  ^  vf% R* fW^T

Scarred Question No. 2673 on the 2%tk 
Aprils 1955 and state :

(a) whether Government have con
sidered the resolutions passed at the 
National Farmers* Convention held in 
New Delhi in April, 1955 ; and

(b) if  so, the decisions taken thereon?

The Minlater of Food and Agri
culture (Shri A. P. Jain) 1 (a) and (b). 
The Farmers’ Forum which was responsi
ble for organising the National Farmer’s 
Convention is a private organization. A  
copy of the resolution passed at the Con
vention has already been placed on the 
Table of the House. The Farmers* Forum 
is supposed to uke necessary action on 
the resolutions. The Government of India 
is no  ̂ concerned in the matter.

The Minuter of Labour (Shri 
Khandubhai Deaai) :  According to
the Shiva Rao Committee’s report, the 
training centres and Labour ^ d um ges 
have to be transferred to the States. 
Certain preliminary arrangements have to 
be gone throu ^ . There has already been 
a Labour Mmisters’ Conference where 
this question was discussed. We have sent 
out details regarding the method and 
manner of transferring these Exchanges 
to them. T ill they agree to take over these 
Exchanges they will b^ worked as they are 
being worked at present.

tITWTT q o  ^

t  Pp ftpTCR  ^  'TT

a  3ft fP n r  ^  |

^  5T%!?r ^

?n?: ^  »TJft t  ?

S h r i KluuidtiblM l DcMd t W e hwl
been in communicadon with the Madhya 
Pradesh Government, and whatever de
cision we take, will betaken in consulta
tion with that Government*

Shri P. C . Bote : May I know
whether as a result of the transfer of these 
Exchanges to the Sutes, the service 
conditions of the staff will be affected in 
anyw ay ?

Shri Khandubhai Deaai t That is
the main question which is under dis
cussion with the State Governments*

W R IT T E N  AN SW ERS T O  Q U E ST IO N S

National Farmera* Convention

*$4» Shri Radha Raman t Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to

Private ForeaU

5̂7- S h ri E sw ara  Reddi t Will the 
Minister of Food and Agriculture be 
pleased to state :

(a) whether the Madras Government 
have recommended to the Union Govern
ment for the acquisition of certain private 
forests in the state ;

(b) if  so, the reasons therefor; and

(c) the number of forests and their 
areas proposed to be acquired ?

The Minlater of Food and Agri
culture (Shri A. P. Jain): (a). Ho
Sir.

(b). and (c). Do not arise.

Food and Water Scarcity

*69. Shri Ibrahim t Will the Minis
ter of Food and Agriculture be pleased 
to state :

(a) the names of States which have 
repotted food and water scarcity con
ditions in their areas giving the areu 
affected in each case ; ‘

(b) whether these areas have been 
in sp ^ ed  by any officer of the Central 
Government ;

(c) if  so, whether any report has been 
submitted ; and

(d) what measures have been taken by 
the Central Government to give relief to 
the people.

The Minister of Food and Agricul
ture (Shri A. P. Jain ) t  (a) to (d). 
A detailed statement is laid on the Table 
o f the Lok Sabha. [Se$ Ap^ndix I, 
annexure No. 21].
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Wlllingdon Hospital

*7Z. Shri Krislmacharya Joahi: Will 
the Minister of Health be pleased to state 
whether the expansion of the out-door 
patients’ Department, the Laboratory, 
X-ray Sections and the construction of a 
build^g to provide more beds in the 
Willingdon Hospital, New Delhi has been 
completed ?

The Minister of Health (Rajku- 
mari Amrit Kaur): The extension to 

1 th i Laboratory and X-Ray Departments 
Jhave been completed. Some additions to 
gthe Out-door Department remain to be 

carried out. New wards to provide more 
beds in the hospital are at present under 
construction.

Central College.of Agriculture

*76. Shri K. P. Sinha : WiU thel 
Minister of Foo4  and Agriculture be
pleased to refer to the reply given to Star
red Question No. 1055 on the lOth
December, 1954 and state the final
decision taken regarding the closing down 
of the Central College o f Agriculture ?

The Minister of Food and Agricul
ture ( Shri A. P. Jain) : The matter is 
still under consideration.

Sugar Factories

*77* Shri Bhagwat Jha Azad : Will 
the Minister of Food and Agriculture
be pleased to state :

(a) whether any foreign firm has 
been given a licencc for the erection 
of sugar plants in Punjab;

(b) if  so, the reasons therefor; and

(c) whether no Indian firm was ready 
for erecting such factories?

The Minister of Food and Agricul
ture ( Shri A. P. Jain ) : (a) No.
But Messers Janata Cooperative Sugar 
Mills Ltd., Jullundur, and Messrs Har
yana Cooperative Sugar Mills Ltd., Rohtak, 
who have been granted licences for es
tablishment of sugar factories, have 
placed orders for the supply of their 
plants and machinery with a foreign firm.

(b) and (c). The offer of the foreign 
firm was found to b; most favourable 
afrer taking into consideraion the price, 
delivery period, equality o f machinery, 
etc. although some Indian firms had also 
tendered for supply of imported plant 
and machinery.
1«4 LSD— 2

Wadge Bank

, *79. Shri V. P, Nayar ; Will the 
Minister of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No. 80 on the 27th 
August, 1954 and state :

(a) whether the Government of 
India have since formulated any plans 
for the commercial exploitation of the 
fishing bank off the coast o f Travancore- 
Cochin State known as the ‘Wadge Bank* 
under the Second Five Year Plan; and

(b) i f  so, the amount proposed to be 
earmarked for this purpose ?

The Minister of Food and Agri
culture (Shri A. P. Jain) : (a) No;
the Government of India have formulated 
plans for exploratory fishing and charting 
the fishing grounds in the South West Coast 
of India, including Wadge Bank for the 
benefit of private enterprise and not for 
commercial exploitation by Government.

(b) Does not arise.

Automatic Telephone System

•81. Pandit D. N. Tiwary : W ill 
the Minister of Communications be 
pleased to state;

(a) when the automatic Telephone 
system is proposed to b-* introduced 
in Patna; and

(b) when the other districts of 
Bihar will have this system ?

The Deputy Minister of Communi
cations (Shri Ra| Bahadur) t (a)
In 1957/1958.

(b) Muzaffarpur Exchange is proposed 
to be automatised by 1958. The cases of 
other District exchange systems for 
automatisation will be considered as and 
when circumstances justify the same.

Electric Track Circuit

*82. Shri T. B VittiJ Rao: W ill the 
Minister of Railways be pleased to 
state: *

(a) the number of stations in the 
coimtry whcifc are provided with Electric 
Track Circuit equipment; and

(b) the names of the stations w h«e 
such equipment is likely to be installed 
during ^ e  current year?

The Parliamentai^ Secretary to 
the Minister of Railways and Trans
port (Shri Shahnawax K h to ): (a)
and (b). A  statement giving the infomation
is laid on the Table of the Ho jse. 
Appendix I, annexure No. 22].
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I tm d la  P b «

* 8^  Jugftl Kish^re Slixha:
W ill the M inister o f T r a n s p o r t  be p le w d  
t£» &latc The total cxpcn^Llurc so far in
curred on the ICaridla project ?

T h e D ep u ty  M in ister o f  R ailw ay* 
mnd T ra n sp o rt (S h ri Al«igcsan)i Ks. 
533*29 lakhs,upto the end o f June, 1955-

M edical Facilities to M .Ps.

Shri P. N . RaJabhoJ: W ill the 
M inister of Hiialth be pleased lo st^ te:

(i) whether it is a fact that the W illing- 
don Hospital authorities w ill no longer 
attend to the M em bers o f Parliam ent; 
and

(b) whether Governm ent propose 
to open t  whole tim e d ispeniiry in the 
ParliaxaetU } i< u ^  4 M«ing the Seifion  
tim e ?

T U t M hlltter o fH ta h h  (Ra)kumari 
A m rit Kaur): (a) N o .

(b) V c i,

Skymaster Plane*

*^5, ^ h r i  R .  K . C h a u d h u r i  : W ill 
the M insiicr of C o m im u n ctio n a  be pleas
ed to refer tu the reply given to starrod 
question N o. 682 on the loth M arch, 
1955 and state:

(a) w hether it is a fact thar Dakota 
planes no\̂  ̂ being used in N igh t M ail 
Services will be Sv)')ii rcplaccj by \Skv- 
m astcr’ planes; arui '

80  ̂ .>vliat . ilaic  ̂ vvl̂ e -
I her the prcsclii scale u fT a fc i  win hq 
retained ^

T H e D e p u t y  M in is t e r  o f  C o n m a u tti-  
c a d o t w  ( S h r i R a j  l i a h ^ u r ) :  (a)
T h e  Irulian Airlines (:orp<5nU:ion are 
ne^oiiannp, for ihe pijrcliasc o f adLiiiional 
Sk\47'ii'sftrr iii-Ciafr. e l>akr>t:iR mav be 
replaced 'b y  Skyniiisrers on the ■ Nigli» 
A ir iVlail Seivices if liiUliHofjal Skv-
nr^Bter.Ai^.Q'afi be'^oqie available, .. '

(b") Trj*f» Întc wi^ , 
avaiUbilit'ii’ ■ of ^k,vm:ister ,air<^ajrt while'' 
thf: revision (pf fares w ill depend on t ie  
actual operaiioAal oxpcqcn^e ,Mnd t V  ,lq ^ /  
factor obtainc^d on 'th ese aircnift. ■'

w i r  ^

T V  f e j T ’ T̂ rr w  ; , ;' ' I :
(? t)  w r R T ? t [ W ^ 5zn7 if7iitTf

f w  »rat: «TT;

(>t )

^  tiTTT n̂ T ?
--rr. ‘ ■ < ■ "

^  ,
■ - { ^ )  n  s j m r f w '

^ F n fv + ' IJT S R  ' 

% ^  T t - f  I

( ^ )  w  % «TT«rTT f^ 5 -

t T O  #  f e r  •

^  t  I

(’t) s^ntnf^. ^  f, :

( ^ )  W  ^  f V  ftnTFT I 

5SRV^ SPR cFt 'T ^

% i t  f ^ f f c r  f if jf  ^  ^

fsRTR t  I "TT m

’t ' ‘ ,.. j 

^  I  fSRT^ W TflT *Tt "TT

L ocom otives

♦87. S h r i S. V. R a m a sw a m y : Will
the M inister o f  R ailw ays be pleased 
to state:

(a) whether it it  a fact that orders 
have recently t>een placcd in U .S .A . 
for k)comotivx:, beds and in Austria foir 
Cost Steel Cylinders for use jUn W . G , 
engines;

^ ..(Ic.J I-.'.
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(b ) i f  *?o, th e  n iim b e t o f  •each w t i -  

die fo|- w h ich  or<3cr,s h a v e  b een  p la c c d ;  

:(c):th e  p rice  ot‘ c a c h j  a n d .

(d) the proportion that each o f the 
iicrns bear to the total o f imp^)rted ma- 
teriuls w liich go to make î p. the .W .G . 
engine?

T h e  P a rltn ^ tiien tary S e c r c t a f y  to  
th e  M in is t e r  o f  R a ilw a y s  a n d  " t r a n ^ o r t  
( S h r i S iia h tia w k ^  : (a) Yc^i

(b) 10 h)corriotive bed-frames with
integral RFffri^rs and- 104 seu  of cast 
stecJ cylinders. , ,y.vr: r i i![ r: y. . y ;, >.  ̂ .

(c) Locoinotive bed-frames at approxi
mately R b. t , i BhOoo each ind
cast steel cylinders at approximately 
JRs, 22,000/r F .C \B * per ?iCt of oae right 
hand and one-left-liand cytinder.'

(d) A  bed-frame will cost approxi- 
matcly 6 6 %  and one set nf cylinder 
anproximatc^y i z  o f t îc average ftiat of 
the imfiotted mrrterial used on th6 loco
m otive ;on w h ich ’ those items a r e  fitted.

* c c . >sft aWr ttm  : Tqr

rTPOfsRT 515̂  % ;3̂  %

a  U f! i l ^  ^  ;

( v )  apTT 

»RT ^ ;

; r ‘r

(^ )  ^  "TT f^dHI ®Jni

jf tn r ' ’  ' ..... . ' ' ' j

■ ' BHfT' '

I

( ^ )  (^ )  . ticfH (

T o u r is t  T r a f f c

B a td u t  l ^ a l   ̂WHf t he
M i m^t^r of Traii«t>oi^t h o '' to
srafe: :

the mimbcr t>f[ louiiats w h a ^visited 
India from th^ Mt ,lflitiiary ► to( tlhe 30th 
June, 1955- Md •

(b) n h e  t6tai'««mouiir d f .fhrcrign ex- 
chanr.e earned thereby durin:; the above

T h e  P a r l i a m e n t a r y  S tcn fU ity  <tb 
th e  M in is te r  o f  R a ilw a y s  a n d  T r a n s 
p o r t  (ShrJ S b a h i n w a z  K h a n ) v (a)
T h t  numbed o f louri'^t v. ho vi^^ttd m cffi; 
from  jst January 1955 
was '1 2 ,9 6 2 . Fipurcs tcT tne nidhthii 
o f M a y and June arc not 5̂ ct avdiftiblt'.

(b) T h e  fib r e s  of foreign exchajnpe 
tim ed'xiiiring this period are "hotK̂  ivail- 
tblc. ' ' -■

O e n tr a l R ic e  R e s e a r c h  In » titiitfr, C u t ta k, , . , , , , ■ ' ' I . : _. , !
♦90. S h r i S a n g a n n a : W ill the

Minfjrter o f F ^ d  a n d  A'gH ttU lttire be
pleased to rfef̂ r̂  to'the , reply given lo w tr- 
r e j  quesTiort Nb'. 1R70 Qfi th<i 4t4̂  Ap'ril, 
1955 and vtater ' ' ' , '

'■ I ' ' :. I ' I ' 1
(a) whether any of the recommenda

tions of flic Oartimittefc ailpointed to 
investigate into the adequacy or other- 
Hvlĵ e (jf'^the ' c«a.blithiBci^t . itrid ? (tquip- 
m ait) a f  thê < Obntral R icc ; iRrtearlah 
Institute, Cuttack have b e in  «ijccpicki 
and im plem ented; and

•(b) if;s6^ whidh o f th tin  ? 1 ‘

The, M in is t e r  o f  F o o d  a n d  A g ^ ic u l-  
'tiii^e ( S t r i  ‘Jain): (a) a'n d,fbl
matter it still under coniidcfJmon. '

- ■!' -j i - f ; /■. 1;; ; I;«'' ■ .. • k
R « -s r o u p if i i ;  o f  '

**rr / S l i t im a t i  Ua fp«khm i4 lw ir7 ) 
\ « h r i  H . N, M u k t r j i :  ,

^ i u  x,Ue',?4ini*tcT .o f ? U iX w fy ^ .' )?f 
p lw c d  tjp . itatf;: . ,,

, (a) it- is, •, -fact thai ,
rc-groupiimi or In̂ Jban, Jiailwpyp 
the consideration of, Cpvcrnrniw^v

(b) if so, the reasons therefor?

T h e  D e p u t y ''M ln l# t « r  o f  R a ilw a y s  
a p d  J r a n s p o r t  fS h r i A la g a s a n ) : (a)

>fr«h 7 >f fndfW^'Rliilwavs
19 c mHem^ f̂lfiE'i' With tH^ «tt?(^tlMn rvf ih t  
division of tlie liastcrn Railway fritd tw<S 
3̂ >nc« ahcnit wliich a piiblie announce
ment has aJr«Midy been: made. T h c w  
Zones will come into force from 1st Au^OJBt,
1955.

(b)-A> Oo|)  ̂ -ortiie- T>ublic .'^jtwitlTice- 
menr givir>f{jiw ntaiQop 4iivision
o f  the I ’afr^ern Rftilway if  placed om tht 
Table 'of the ApperKiis I,
anneKurc No. 23], ; i



3033 Written Answers 26 JULY 1955 Written Answers 3004

C.T.O. Jraining Scheme

*02. Shri Ram Shankar Lais Will
the Minister of Food and Agriculture 
to pleased to state:

(a) whether any quota has been fixed 
fo r the nominees of the Ministry of Educa
tion for undergoing training under the 
Central Tractor Organisation Training 
Scheme; and

(b) if  so, the facilities given to them?

The Minister of Food and Agricul
ture (Shri A* P. Jain)i (a) The ^ n i s ^  
of Education has fixed a quota of 16 Dip
loma holders for training in Mechanical 
Engineering for a period of one year in the 
Central Tractor Organisation.

(b) Stipends of the value of Rs. 75/
each per month tenable for one year are 
awarded by the Ministry of Education. 
Accommodation is provided by the C .T .O . 
at Bairagarh and m the Units.

Food Production

Shri Vishwanatha Reddy: Will 
the A&iister o f Food and Agriculture 
be pleased to state:

(a) whether it is a fact that the pro
duction of foodgrains declined in 1954-55 
as compared to 1953-54;

(b) if  80, the quantum of the short 
fall; and

(c) the reasoifs therefor?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) to (c). A  
statement giving the information so far 
available is placed on the Table of the Lok 
Sabha.. [5*̂  ̂ Appendix I, annexure No. 
24]. The production of Kharif Cereals 
in 1954*55 has fallen by 3*1 million tons 
owing largely to the fall in rice production 
in Bihar and West Bengal due to adverse 
weather conditions. Jowar crop was, 
however, better than last year’s by 15% 
and wheat by over I2 l% .

Radio Piracy

*94. Shri N. M. Linram: Will the 
Minister of Communications be pleased 
to state;

(a) the measures taken by Govern
ment to check the radio piracy; and

(b) the estimated number of unli
censed receiving sets in the country?

The Deputy Minister of Communi
cations (Shri Ra) Bahadur): (a) In
order to check radio piracy, the Posts and 
Telegraphs Department have Wireless 
Licensing and Wireless Investigating

Inspectors attached to the various Circle 
Offices, who periodically arrange anti
piracy ^drives for the detection of unli
censed radio sets and follow up non
renewal cases.

(b) It is not possible to furnish the 
required information. It may, however, 
be stated that during the period from 
1-4-54 to 31-3-55* I9>253 unlicenccd
radio sets were detected, some of which 
proved to be cases o f non-renewals.

H K .  TIT#

( v )  ^  ^  I

t  ^

( ^ )  5T, ^  v n w T T

THW a m  qfWJpT 

w m iim )  : ( ^ )  ^  i

( ^ )  ^  I

*Hill Allowance* for Government Staff

*96.
Shri Bogawat:
Shri Kanavade Patil: 
Shri Hem Ra):

Will the Mipister of Health be pleased 
to state:

(a) whether Government have for
mulated any Scheme for the grant of 
“ Hill Allowance”  to the Central Govern
ment employees drawing less than Rs. 
500 a month;

(b) if  so, the nature of the Scheme;
and

(c) the estimated expenditure to be 
incurred ?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) and (b). A  scheme for 
providing Holiday and Convalescent 
Homes Tor Central Government Servants 
is under the consideration of the Govern
ment o f India. The details of the scheme 
have not yet been worked out, .
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(c) It is therefore not possible at this 
stage to estimate accurately the expendi-

• ture to be incurred. ^

Mysore Sugar Factory

♦97, Shri N. Rachiah: W ill the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a represen- 
totion was submitted to him during his 
visit to Mysore in June 1955 by the Sugar
Cane Growers for the expansion of the 
Mysore sugar factory; and

(b) if  so, the nature and extent of 
financial assistance proposed to be given 
by Government T

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b). A  
few persons claiming to be representatives 
of sugarcane growers roxmd about Mandya 
saw the Minister of Food and Agriculture 
and talked in a general way about the ex
pansion of the existing factory. No for
mal proposal was made and no detoils 
were discussed.

Godowns

Shri Bamian: Will the Minister 
of Food and Agriculture be pleased 
to state:

(a) the storage capacity of food- 
grains so far constructed by the Union 
Government;

(b) the scientific or technical me
thods adopted to increase the keeping 
quality of grains stored; and

(c) the total quantity o f foodgrains 
stored at present in these godowns?

The Minister of Food and Agricul
ture (Shri A. P . Jain): (a) 2-33 lakh
tons.

(b) Disinfestation and fimiigation.

(c) 2-02 lakh tons.

Deep-Sea Fishing

. *99* Shri Eswara Reddit WiU the 
A ^ s t e r  of Food and Agriculture be
pleased to stote:

(a) whether it is a fact that some 
Indian fishermen are going to Norway 
for training in deep-sea fishing;

(b) if so, imder whose auspices 
they are going and for how long;

(c) whether Government have fina- 
hsed their proposals for the opening 
of centres in India for such training; 
and

(d) if 80, when and where these will 
be imparted?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No, Sir.

(b) Does not arise.

(c) and (d). Facilities for training in
deep sea fishing already exist on the vessels 
of the Central Deep Sea Fishing Station, 
Bombay and of the Government of West 
Bengal at Culcutto and will be further 
expanded. Centres for training in mecha
nised fishing are being established at Sat- 
pati (BOM BAY), Tuticorin (Madras) and 
Cochin (Travancore-Cochin). Satpati 
Centre will start functioning from 1-8-1955 
and the other two ear in 956. ^

Norwegian Aid Programme

*100. Shri D. C. Sharmat Will the 
Minister of Food andlAgriculture be
pleased to stote:

(a) the names of the works to] be under
taken under the Norwegian Aid Pro
gramme during the^^ ĉurrent year; and

(b) the amount allotted therefoi?

The IVlinister of Food and Agricul
ture (Shri A. P. Jain): (a) A stotement 
is placed on the Table. Appendix
I, annexure No. 25].

(b) About Rs. 4,45,000/-.

All-India Mango Show

. /S h ri S. N. Das: 
loi* \S h ri Bibhuti Mldiras

Will the Minister of Food and Afrl* 
culture be pleased to stote:

(a) Whether it is a fact that an Ali- 
India Mango show was organised fc by 
the I.C.A.R. in Bombay in May, 1955;

(b) The main features of the show;

(c) the nature and extent o f parti
cipation of non-official growers of this 
fruit in the show; and

\  (d) how many prizes were awarded
\ for the best fruit exhibited ?

The Minister of Food and Agri
culture (Shri A, P. Jain): (a) Yes.

(b) and (c). A  stotement is placed on 
the Table of the Lok Sabha. Appen
dix I, annexure No. 26].

(d) A  silver trophy worth Rs. 200/
was awarded for the best fruit of the Show
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«fV ?nm  w m s t

ifto

«ft T8RTO f«(r 

| 51o TWT '?;t  ̂ ;

1 i f t ^  ■

w  w  ,>Ny,

-SJIf '’TfT ?r*f ^ 6 r  ̂ 5fTT ^

ffT ,̂ "A

o^rfni ̂  I ^  *Ti  ̂^  '‘ft 1 

■’ ’. ( k )

s i k  .

; r ; , ,  % r ^  :z r ^ ,.: : f% 5̂ ,

'■MTf^sTrnrifrT

«nr »hft w f  . w l  w n f )

( ^ )  s t ;  ^'s ir f ,  U K /  ^  I

(?».). I <?PT.; , , i.-flK' L-q^ w tr

v\6  ^nft I

(ir'y ^  T R t % 5F R

n ^ '3f t ' i i W ? r ' i W ' . sft: C ;

G h e e  b n p o r ^  i

fi S h r i C k  i L  C h o w d a r y r  
*103.^ S h r i Th ulan S in h a :

: p i b S J ^ K a m a t h ; :  ■ .. ,
W ill th e  M in ister o f ,F b o d ;lu id : A g r ^  

c u lt u r e  be pleased to reler to ih c  rep ly  
giy««; ,;p S^^xevi Qucstipft. Np.,^937 
th e  14th MarC;h>i 1955 antj,state;;

..̂ (̂ ).̂  th e  guiuiti^' o f  ..gh vc has
becxi im p o r te d  ?lar lr^^  ̂ iJ ,S*A .

(b) the names o f pariiei; w h o  have
im p^rtetl it; atjtj ; ,

(c) w heth er any tests arc cdndticrcd 
to find out the com position the y;hcc 
and its quality and ' fitBe r̂s for human 
constim ption bcf(^Tc it  is im p o rted ?

The M in ister o f  Pood ttnd A gri- 
dulture Sh ri A . P. Jaiit): (a) Nil.

(b) D oes not arise.

(c) 'V6!!; ' ' '■

' T h e  o r ij^ ril^ ro p a s^ l ir h t^ r t  o f  
gh c^ ’̂ f r ^ ’ U .S .A . wks rfot^ acccptdV>lc 
N e w  proposals, if  received, w ill bb cotlii- 
dcred on m erits.I' •

>

'  ̂ UNlCEJP^ ■ ., ' 1 .1 - '

*104. Shri Ibrahim : ^ 1 1  the Miniis- 
jtcr i^xf.licalt^ be pleagcd .to  state:

(a) fl^e' ej^tcnt ol" aid, if^cavpd , l^ropi 
the U nited N ations International C h il-

F-no^c^ctKy- F u n d , in, .is d iii;d u r in g  
*954; ' »

 ̂  ̂ tot^l amjv^unt spent b y U K I C p F
\r\ j(.y 4 oil aJlocQtii^n o f m ilk-pow der  
fo r fin d in g the children in In d ia?

T h e M ihister o f H ealth (Rajkum ilr 
Ailiirit Kati^): (aT Equiprn^rlt a n j  supp
lies wortii $1,966,600. 1 ■ ' ‘

(b) A p p ro xin tat« )y  5250,000.

TotiriW

■̂ 105. S h r i  B is h w a  N a th  R o y : W ill 
U>e MinifitCD:iQf ;;T r a n s p o r t  be i pleased  
to ,statcv.; w hether <jiw ottom cm  have: tprc- 
pared aily schem c for the devclopniont 
o f places o f Huddhist pilgrim age such as 
Kaflhia, liUmt^ini, Sartiath etc. under the  
p la n  for d ^ elopm fcrt^  o f l ' o u m m ?

T h e  P a r li a m e n t a r y  S e c r e t a r y  to  
th e  Mliciri^ter o f J lk if  W ay a Arid Tirfeiiiaport 
(Shrir /SlUHma^^at Khiata)i Ye: '̂ A
sta tem en t, show ing the fichcroc fg^  the

b^Bu^dh-
î t̂ ' pilgrim'ftKc ‘ ft  ‘ t>lifcfed’ OrC Hnt 1*4,We 
o f the L o k  Sabha. [»Sec Appendist T, 

2 7 } , , ,  t . „ j , I  . , !

T o u r is t  T r a f f i c

■̂ io6 . Sfcri N an ad ia a: "^ ill the M in is -  
let ofi T r a n s p b v t lb e  pleased vto*KaJkc:

(tt> T^fte^bV th e  ■G(WcfAm'^t’ o f th -  
dia have considered the iqticsfion of*pfo- 
vid^l^p .Qoncesj îpjDs in the nature o f  tourist 
fafm ties lo f  the (ow -iacom e groiAp persons  
ih 'th e  c gw n try; , /

CW so,.thCi details th e re o f; ^ 4

(c) whcllicrM there is a n y  proposurl tii”) 
build cheap tourist hotels and cafeteria 
etc., in irti^fJorfant cities artd tourisrt centres ?

T h r  D e p u t y  M in ls i^ r  o f  R a ilw a y s
a n d  T r a n s p o r t  ( S h r i A la g e s a n ) : (a) ito
(c). Th ese matters arc being taken into  
account t*he formiriution o f th e Second  
F ive Year Plan.
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M a t e r n i t y  aaoA G b i H l r W e l f a r e  C e n t r e s

W ill th e  M in is te r  o f  b<f plcft'ecd
t o  s ta te :  ,, , , .

(ft) th e  n u m b e r  o f  Mfltfc^rnity ’ > n d
O t t i t t t i  iii r u rd l

areas in th e  ycar^ ,

(b). th e  ,t o ta l  e x p c n d itp r p  -, in(;i44?f.ed 
t h e t e t e  -;by , ‘C ^ t x a )  0 6 rtim ^ h t ?

T ik e  o f  < ;R ^ H cutn kri
t A m r i t  ' 'K a u r ) :  (a) 32. ’

I (b) G rants am ounting to, Rs.6^^5 
?iakhs wq^e paid by the Central Gov^trji-, 
[^ cn t to the State G overnincnts during  
|l954-55 for the purpose.

t 'u i ig ^ l^ lu id r a  B r i d g e

I O o w ^ :  W ill
|th e  M in is te r  o f  T ra n » p |p irt iiiUiasad 
[to r^fcr Co th e  sta tem en t laid  on th e T a b le  
^of-Che idkxase i a  i^epAy'tb- S ta rre d  Q u e stib n  
J N o . 10 47 oia t h e  10 th  O tco m l^ e r, 195;^
? a n d  fttaie Che pro>?rcss o f  ch c w o rk  on  
h h e  coBBiruction* t>r a road; b rid g e  n ear  
| K u m o o l  u v e r  th/d T ton gabh ad tH  rive r ?

I T h e  D e p u t y  M i n i s t e r  o f  R a i l w a y s  
? a n d  ^ S U s i / A U ^ e g ^ 4  W a n a
'.' and estim ate fo r  th e  co n stru ctio n  o f  th e  
ibridj^G Wero receivd d  i t o m  tiie M ig liw ay s
• D e p a r tm e n t, A h d h r& v o n  ‘th e  1 5 th  J u ly  

19 5 5  and th e y  a rc  iin d cr  scru tiijy . T h e  
wOriQ i i  e»pectfcd t o  bo san ctictn ttd 'sh o rtly/

t F T H ki w n w f  yitFT r
» f: '' ' ! I ■ I ' ■ ' ■ ■
■ * ? o 5. . «ft w

[ IT^ TIT=#V ■̂ ev.St fTKt-

‘ 51̂  \3o \

^  f ' f f  m ’l t  Jiff .. i

.  ̂ w  ^ P T # T 'm w

1 f e w  5nRT JfTT̂  % 1TK5M
I ^  jfr^rrr ^  ^

f^T'W ^ifT^JTT JT'TT'f ‘

( ^ )  '»TTTrft̂

‘i ;  r:''

( >T) t5?T^ S l ^  ^  ^

w m R .q x  &BIT Jnrr l

) : ( ^ ) '-I'l+H »t?T,

(Local Self Government) %
srfjTtiT'Tr =(: ^  3TR

^  qf-efH f^npT ?̂TT

^ " ' '

(w )  ^ I

R a ilw a y  A p p r b a o h  R o a d s  

^ jio . JPiandit D . N ; T iw a ryj^  W ill'th e
M inister o f R a ilw a y s  be plcasc'd to 
scale. ■::

(a) whether station approach roads
are maintamed by the R ailw ay autho
rities direct or by the Local Boards or 
the 5)tate Governme^t^ concerned; ,

vb) whether any subsidy or grant 
i** paitJ for th e ir ‘mQintenunce and repairs; 
and

(̂ c) the name o f the party in whose 
acw^unv fiHjo3> r^Qttlcment of Road
sicie3 lands arq crcdiwiuJ/ ,

T h e  P a r lia n ie n t a r y  S e c r e ta r y  to  
(he M ip ta t^ r o f  R a ilw a y s  a n d  T r a n s p o r t  
( S h r i SKahnaw aas K h a n ): (a; Station
api roacli roads wiihin railway j rcnii ê  
on all railway staiiuns except a few on 
the tern and Southern Railways
are maintained by the

(b) D ocs nut arise except in case o f  
few stations (in N(^rth-J{astcrn and Sou 
thern Railways referred in (a; above.

' r • ' '
( c j  Inco m e fio m  settlem en ts aionp 

roadside w h erever allow ed is credited  
to R M w »yicarm ng^  c j ^ p t  » r a^tvyhStitfforg 
o f N o rh -E a ste rn  R ailw ay and S o u th ern  
R ailw ay m aliw aincd Tiy o th e r  bodie?i' wfto 
m anape the settlem en ts as w ell as the 
e arn in g -th e re fro m , ^

R a ilw a y  S id in g s

* 1 1 1 .  S h r i  T .  B .  V i t t a l  R a o  : W ill
the M inister ot R a ilw a y s  be pleased to 
re ĉr_ !0 the rc^piy^^ivcu (Q Siarret^ Q ve si-  
ion 2f̂ 9̂  dn 't’he 2Hth Aprils i>5s and 
state : t;., ;•- -.y

(a) w h eth er the sid ing charges for 
SiQ caxeiii Culli^ î,«Mi hay^ been
reVficd;

(b) if so, the rdie charged at prescot; 
and  ̂ '

(c; the date from which the revision 
has been etfected?
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The Deputy MinUter of RaUways 
and Transport (Shri Alagesan): (a) No,
Sir.

(b) and (c). Do not arise.

Palk Strait ^

*112. Dr. Ram Subhafp Singht W ill 
the Minister of Transport be pleased 
to state;

(a; whether it is a fact that Govern
ment propose to prepare a scheme to 
deepen the sea between India and Ceylon 
forming part of the Palk Strait, to. permit 
the passage of ocean-going vessels from 
the Arabian Sea to the Bay o f Bengal;

(b) i f  so, whether the cost involved 
in working out this - scheme has been 
estimated;

(c) the estimated expenditure thereof; 
and

(d) whether the preliminary survey 
and investigation work o f that scheme 
has been undertaken?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) Yes.

(b) and (c). N o regular estimate has 
been prepared but an approximate idea o f 
the cost has been given as Rs. 3 crores.

(d) It is proposed to appoint a commi
ttee of exoerts to investigate and report 
on the technical and other asp^ts of the 
scheme.

^  ^  fTTT ^  ft? :

( ^ )  *Rrr ^  t  ftr ^

( ^ )  ^r, ^  ^

w  ftf̂ TT ^srr^T ?

iW t

(«ft ^  ) : ( ^ )  

^  I

( ^ )  ' i i a i  I

Tube-wells

*1x4. Shri Ram Shankar Lai: Will 
the Minister o f Food and Agriculture 
be pleased to Btate:

(a) the number of tube-wells cons
tructed 80 far under the Indo-U.S. Tech
nical Co-operation Programme; and

(b) the amoimt spent thereon?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a) The number 
of tubewells-constructed upto 30th June, 
1955  ̂ is 2,177. •

(b) The total amount of loans given 
to the State Governments for this pro
gramme upto the end of June, 1955, is 
Rs. 941-45 lakhs.

C.T.O. Training Scheme

♦115. Shri K. P. Sinha: Will the 
Minister of Food and Agriculture be
pleased to state the number of trainees 
who have received training so far under 
the C. T . O. Training Scheme at Delhi 
and Bairagarh (Bhopal)?

The Minister of Food and Agricul
ture (Shri A* P. Jain): 237 trainees have 
been trained upto the end of June 1955 
under the various C .T .O . schemes at 
Delhi, JBairagarh and the Operational 
Units.

Corruption amongst Railway Staff

*116. Shri T. B . Vittal Rao: WiU the
Minister of Railways be pleased to refer 
to the reply given to Starred Question 
No. 1306 on the 22nd March, 1955 and 
state!

(a) the stage at vihich the disciplinary 
action initiated against fhe four Gazetted 
officers of the Ex-Saurashtra Railwavs 
for misappropriation of Rs. 13 lacs stands; 
and

(b) the amount of Provident Fund 
to the credit of these officers at the time 
of their suspension?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) The final 
‘ Show-cause notice' was served on these 
officers on 9-6-55 and their replies are 
due on or before 21-8-1955.

(b) Rs. 84,917/2/- including Govern
ment Contribution with interest.

Fertilizers

*117. Shri Ram Shankar Lais Will 
the Minister of Food and Agriculture
be pleased to lay a statement on the Table 
of the House showing the total quantity 
of ammonium sulphate alloted to the 
various States for the use of cultivators 
during the current year so fiu-?



3013 Written Answers 26 JULY 1955 Written Answers 3014

Tbt Minister of Food and Agricul
ture (Shri A. P* Jain)t A  statement 
showirig the total quantity of sulphate 
of ammonia allotted to various States for 
the first three quarters (Januaiy to Septem
ber), 1955 is placed on the Table of the 
House. [See Appendix I, annexure No. 
28].

m r  f f

%!TTH #  >rf U K K  %

»r?rT? ^  % vrrn r ?i k

3TR % w m x T t  

'3<si*T1 'TSI ?

w n r  («ft r m  :

w  ^  I

Electrification

16. Shri K. P. Sinha: Will the M inis
ter of Railways be pleased to state:

(a) whether there is any proposal
to electrify the Patna-Gaya Section of
the Eastern Railway; and

(b) if  so, the total cost involved in 
the scheme?

The Deputy Minister of Railways 
and Transport (Shri Alagesan)t (a) No,
Sir.

(b) Does not arise.

ifW t f im

?vs. i f t  : w r  wrtr

s ftr  v f t r  iWV ^  ^

:

( ^ )  ^  ^  ^  

jT P ft  f i r ^  W T  ^  ^  ?fTf^

( ^ )  r m  ^  ^

^rj9rr ^  ?
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m w  ^  T iit  vt\o

) {^>) ^  S[:

( ^ )  ^  I

Chittaranjan Locomotive Works

18. Shri Barmant Will the Minister 
of Railways be pleased to stete;

(a) the names o f the various parts 
of a locomotive now being manufactured 
in the Chittaranjan Locomotive Works; 
and

(b) the names of those that are still 
being imported ?

Deputy Minister of Railways and 
Transport (Shri Alagesan)i (a) The
total nimiber of components o f a ‘WG* 
class locomotive under construction at 
Chittaranjan Locomotive Works is 5335, 
out of which 4476 are manuifactured at 
Chittaranjan Locomotive Works, 769 
(Mostly small items) are obtained indige
nously, and the balance of 90 items are 
at present imported. A  list showing the 
names of all components manufactured 
at Chittaranjan Locomotive Works will 
be rather voluminious and being o f a * 
technical nature may not be of general 
interest. The result to be obtained by 
the compilation of such a list may not 
be commensurate with the labour involved.

(b) A  statement giving the description 
of the imported items is attached. [See 
Appendix I, annexure No. 29].

Quinine

19. Shri Eswara Reddi : Will the 
Minister of Health be pleased to state :

(a) the estimated annual production 
of the Quinine Factory at Anamalai, 
Madras State; and

(b) the estimated annual production 
of quinine in the country as a whole 
at present ?

The Minister of Health (Rajkumari 
Amrit Kaur) : (a) 60,000 lbs. of quinine 
sulphate and 30,000 lbs. of Cinchona 
febrifuge.

(b) 1,40,000 lbs.

Employment Exchanges

20̂  Shri D. C. Sharma : W ill the 
Minister of Labour be pleased to state :

(a) the number of matriculates and 
under-graduates who were registered 
in the Employment Exchanges from 
the ist February to the end o f June 
1955; and
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(b) the number of vacgnciea notified 
to the employment Exchanges during the 
above period, category-wise ?

The Minister of Labour (Shri Khandu> 
bhai Desai) t (a) Separate statistics in 
regard to matriculates, under-graduates 
and graduates arc being collected at quar 
terly intervals. The information asked for 
is, therefore, available for the period 
January-June, 1955> «rtd is as under ; -

Number registered
Matriculates . . . 83,102
Under-graduates , . I4>550

(b) The Number o f  vacancies notified 
by broad occupational categories is given 
below:

Category : No. o f vacancies noti-
fied to th e Exchanges 
during the period 
Jamary-JunCi JpS5

1. Industrial supervisory . 4>i69
2. Skilled and semi-skilled . 19,962
3. Clerical . . . . 22,148
4. Educational . . 11,625
5. Domestic Service ,. 11,574
6. Unskilled . . 56,746
7. Others . . . 12,546

1,38,770

ITO e F lW ft  : W  frWTT

(ip ) w r  IT? ^  

tnf9# sr ^

(^ )

^  m r

^  f^nrTT t ,  

q r  ?

W h ft  (•ft TM  •

( ^ )  ( ^ ) .  ^

^ vrrfiBH ?

I  •

(*r) [tftw qifHiws
8 T | w i h m  v ]

T^hRf'T ?

( 5ii^ ir:5 T )

2T<rf|̂ bl'i V f f  I

<ifm f t v n *

. ITo HFTVTVt : WT «HT

*rarr ^  :

(w>) ^

^  tppT ^   ̂? ilTT̂ , U>CK

^  ^rr^nft % f*p?PT

5n 5T-4 f? T , s r ^  » rk

(?r)
^  ^  %  ftRPT spt

« w  *Hft («ft w ? f  ^  f m t ) ■

( t ) v Vt  ( ^ )  HUT %

^ I [ i f i w  

WWT ??] I

^?ilf ^  SNTW

f i t  W¥*(Wt : WT ^

^  fi*Tr 

( s m  ibH  flrft>r #'

f t #  41%

>!ftT ^

t  ? ,

T « t  IWT WfkWI^ («ft

n m w * f ) ;  e , ?, ?jT»TR 

*rtr f # f q q t  i f l f  !!^f I
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«ft WT HWTT

Jhfr I f f  ?̂TT5T ^  f>TT :

( ^ )  VTT 5 7 W f i r #  V
«P ’PTHT #

m r ^  TT f w i T  t ,
(m ) *rf?r ?ft ^irr fJT»FJ

< r f ^  ^  'TT WT̂

?f»TmT t  •

« « n t  («fy TT5I «|HT) :
( f r )  ?flT ( w ) .  II? 5R m ^  arNrr nrr 

^ I • fT %  ^ ? r ? r ^

f^T  sfT’T "TT PfiT % « n ^  *rr 
% I

vn fh ?  n'J r̂^stT w w t , ««W V

«ft »W!T snnWT WT HTIfMJ

* r ^  iTf ^  F'TT f% :

(? r) f irr  % nftir’T^T»rT
#PRT, TflWV ^  fB [ f s r ^  srftrem  % 
f?r^ m  f ;  ^  

( ^ )  j|f?r ?ft ? t w  w r

t  ?

w f w  *nft (T W i^ m ^  ' s i ^

: (sir) ?T«rT ( ^ ) .  : , ? t  I
f ^ - ? ) » T ^ - ^ n T 55T !T H H V  ^  VSnrfH- 

% 'i H  XT«fhr-9Hlr % »rf«!i'w»n % 

^PT^RTPT ?nWT, ^TffWt T  

W f r i R  fjRJTT t  I gsT^' % WJpRnff 
^  srfwes^r ^  ^  w  iiftT
t  <HVIlfi|f<lH »T# i  I

T w i  f f t iw  « n ft

m n v T  : w ^ w

^?TR ^  f m  ftr :

( v )  f<re5% ^  ?n?ff ^

(sf^ W ir) %

^  »W t  ; ^

n ^ ?

( ^ )  #  f%5T fSp?r

?WT «»nnft (tift

iwi*f) ( sf) Ht;

(a r) «(\t  arrTR 1 

f f t n f  if t  W F R I

* f ^  JT? 4 fTT5T «|fl’ fT T  f% t^J^V

H ^Wf>l VIT^PT ^  ^ R n

ir r n m  V  M  arm 1

?WT ’Tftw^’f  ^ in h ft 

n w N n t )  • f>i<i'»'i 9Ty ^

5F i^ R t  ^  ^  f  I

t 3PT JTTnm V ntj I
T o b acco

a8. S h ri C .R . C h ow d ary  : Will the 
Minister of Food aod A gH cu ltn re  be
pleased to state :

(a) the total production of tobacco of 
all varieties during 1954-55 i

(b) its s .̂amated internal consumption 
during the period; and

(c) the quantity exported ?

T h e M in ister o f  Food and A g ricu l- 
to re  rS hrl A .P . JaliO : (a) According to 
tne All-India Third Estimate of* tobacco 
for 1954-55, which is the latest estimate 
available a: present, tne total production 
of all varieties in that year is estimated 
(o be about 533*12 million tbs.

(b) The requred informat on is i>ot 
available.

(c) 76 • 36 million lbs.

T elephone fn ttn im en ts

29. Shrt Ib rah im  : Will the Minister 
of C o m m iin icatio n t • be pleased to 
8ta»e :

(a) whether any complete telephone 
instruments were imported during the 
year 1954- 55.

(bj whether any telephone parts 
were imported dur?n? th ; above period; 
a d ,

(c) if  so, the value there of ?

T he D ep u tv  M in ister o f  G om m iini- 
cations (S h ri R a) Baluidnr): (a) Yes
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some spccial t>pe of telephone instruments 
were imported.

(b) Yes.
(c) (i) Spccial type telephone intru-

mcnts. . . . .  Rs. 7j77^548
(ii) Spares and components.

Rs. 1,53^491 
T o ta l. Rs. 9 3̂1^039

W I T  âfiihT ^

^ o . isft R t5  * w r

f f  a  «rfinf5f # ^
?

« R  iW t («ft n m i )  :

^  TRT 9T R v r(t  ^  

f  I ^  % f W ,  ^  ^

% W  TT5?T ^TTVT^

CompeiMatioa Claims

31. Shri Tethalal Jothi : W ill the 
Minister of Railways be pleased to
state:

(a) the number of claims against
Railways for compensation which have 
remained unsettled for more than
last three years;

(b) the total amount of such claims; 
and

(c) the number of cases where pay a 
ments have been ordered by the con
cerned claims Authorities, but they 
have not been settled ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) :
(a)/705 as on 31-3-1955.

(b) Rs. 4-46 lakhs representing 378 
cases, the amounts in the remaining 327 
cases not having been specified by the 
claimants.

(c) Nil.

Railway Accident

32. Shri Subodh Hasda s Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that some 
people tried to derail the down Bombay

Howrah M ail or Goods Train between 
the Surdiah and Kalaikunda Stations 
on the i8th April, 1955 at about 3 A.M. 
on the Eastern Railway; and

(b) if  so, the steps taken by Govern
ment to stop such occurrences ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a)
At about 2*45 hours on I9-4-J955 (â nd 
not on 18-4-1955 as stated in the Question) 
while No. 502 Down Goods train was 
running between Surdiah and K alai
kunda station on the Tatanagar-Kharagpur 
Section o f the Eastern Railway, it struck 
against a loose rail placed across the track 
resulting in the derailment of the fiont 
two wheels of the engine,

(b) This case has been reported to 
the Police. Other steps taken include:—

(i) patrolling of the Railway lines 
by police and/or railway officials 
by trolley and by foot; collective 
patrolling where necessary in 
conjunction with local village 
organisations,

(ii) efforts by the police to trace the 
culprits responsible for such 
acts an'd bring them to book, 
etc.

33. {

Kanpur Strike

Shri Bhagwat Jha Azad : 
Shri Sivamurthi Swami : 
Seth Oovlad Daa:

Shri Raghunath S in ^  :

W ill the Minister of Labour be pleasesd 
to state (a) the total man-hours lost as 
result of the recent Labour Strike in 
the Kanpur T ex tile mills ; and

(b) the approximate estimate of 
loss in production ?

The Minister of Labour (Shri 
Khandubhai Desai) : (a) 1,03,23,672;
man-hours .

(b) According to the Uttar Pradesh 
Government, the approximate loss 
in production is as follows :—

(i) Yarn 1,31,72,925 lbs,

(ii) Cloth 4,50,74,866 Yards.

(iii) Jute 58,18,000 Yards

(The above figures give the posidoo 
on 9-71955)
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Mechada Combined Posts and 

Telegraphs Office

34* Shri S. C. Samanta : W ill the 
M inister of Comtnualcatlons be pleas
ed to state :

(a) the date when Mechada Combined 
posts and Telegraphs office in the District 
of Midnapur in West Bengal was opened ;

(b) whether it has been made per
manent ;

(c) the annual income from the 
office;

(d) whether the jurisdiction of this 
Combined Posts and Telegraphs office 
is proposed to be expanded ; and

(e) the number of Combined Posts 
and Telegraphs office opened in Midna
pur District after Mechada and the nuinber 
proposed to be opened during the remain
ing First Five Year Plan period ?

The Deputy Minister of Com
munications (Shri Ra) Bahadur):

(a) 27th Juiy, 1953-
(b) No.

(c) During i 954-55> the income . 
is about Rs. 11,400.

(d) There is no such proposal at 
present.

(e) 3 and 10 respectively.

^  f  n
ft? :

( t )  ^  ^

^  ftnPiT ftw r  *rar;

( w )  ^  ^

f r w  f f r

) ;  ( ^ )  ( ^ ) e  <snft TTRff %

^  «nft ^ ifiT

^  9IT I  I qT ^
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Condemned Locomotives

36. Pandit D. N. Tiwary : Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 515 on the 2nd Decem
ber, 1954 and state:

(a) the purpose for which the con
demned engines are stocked at Mogal- 
sarai Running Shed;

(b) whether such engines are lying 
at any other Junction; and

(c) if  so, their number ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a)
For final disposal by auction.

(b) Yes.

(c) 75 on Eastern Railway and 295 
on all Indian Railways.

Dearness Allowance

f. Shri T. B. Vittal Rao :
the Minister of Railways be pleased 

to refer to the reply given to Starred Ques
tion No. 330 on the 28th February, 1955 
and state :

(a) whether any decision has • since 
been< taken regarding the treatment of 
50 per cent of the Dearness Allowance 
of the employees of the ex-Nizam*s State 
Railway who have opted to retain the 
pre-absorption terms and conditions of 
service, as dearness pay; and

(b) if  so, whether the same will be 
enforced with retrospective effect ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) f
(a) Yes.

(b) No; the decision will be given 
ctfect to from 1st August, 1955-

Directorate of Extension and Training

38. Shri P. N. Rajabhol : Will the 
Minister of Food and Agriculture be
pleased to state the strength of the 
staff employed at present in the Direc
torate of lixiension and I'raining ?

The Ministerof Food and Agriculture 
(ShH A. P.Jain) t A  statement is laid on 
the Table of the Lok Sabha, [See Appenuiv 
Ij annexure No. 32].
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Pine-Applet in Tripura

39* Shri Biron Dutt: Will the Minis
ter of Food and Agriculture be pleased 
to state the quantity of pme-apples pro- 
gluced in Tripura during the 1954-1955

The Minister of Food and A fri-  
|culture (Shri A. P. Jain). It is estimated 
Ijthat 60,00,000 pine-apples were produced 
In  Tripura during 1954-55 season. .

Import of Cliickens

40. Shri I. Eacharan: Will the Minis- 
[ter of Food and Agriculture pleased 
estate: .

(a) the number and varieties of 
chickens imported so far for poultry 
farming in India ;

; (b) the names of the countries from
which they have been i nported j

(c) the price paid per pair of each 
variety; and

. (d) the basis on which they have
ibeen distributed and to how many 
Centres ?

The Minister of Food and Agri- 
ulture (Shri A. P. Jain), (a) None.

(b) Jo (d). Do not arise.

^  ^  :
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New Aircrafta

42. S a rd a r Iqbal Singh : WUl the 
Minister of Communicationt be pleased
to state: ' -

(a) the number, type and capacity 
of new aircrafts imported for the two 
Air Corporations in 1955 so far; and

(b) the cost of|these aircrafts ?

The Deputy IViinister of Com
munications (Shri Ra) Bahadur): (a) and
(b) : I lay on the Table of the Lok Sabha 
a statement giving the required information. 
[5 ee Appendix annexure No. 33].

Medical CoUeges

. Shri T. B. Vittal Rao: Will the 
stcr of Health be pleased to refer 

to the reply given to Storred Question 
No. 501 on the 29th November, 1954
and state:

(a) the number of new Medical Col
leges opened so. lar during the year 
1955-56;

(b) the capacity of these colleges;
and I

(c) the further fT steps Government 
propose to take j;o augment the capacity 
of the Medical Colleges ?

The Minister of Health (Ra)kumari 
AmritKaur)s (a) Two.

(b) Medical College, Bhopal 50
Medical College Jamnagar. ' 60

Ministc

110

(c) Proposals have been included in 
the Second Five Year Plan for augmenting 
the capacity of the existing Medical Col
leges and for opening new ones. •

B .C G . Vaccination
45* Shri Ram Dass: Will the M inis

ter of Health be pleased to su te :
(a) the total number of B .C.G . in- 

jections*given to School children in 1953-54 
and in ‘1955 (upto May), and

(b) the number of B.C.G . injections 
given to the general  ̂public other than 
B^ool children, during the above 
period?

T h e Minister of Health (Rajkumari 
A n ir it  Kaur)« (a) and (b). N o sttMtic* 
«re available separately for school children 
and for the general population. The 
total number of persons vaccinated during 
the years X953 »  I955»» •* foUows:

1953—
1954—
1955—

(up to May).

3.856,7786,555»+8i
3.671.639
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LOK S A B H A  D E B A T E S  

(Part II— Proceedings other than Questions and Answers)
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COK SABHA 

Tuesday  ̂ the 26th July, U55

The Lok Sabha met at Eleven of the 
aock.

[M r. Deputy-Speaker in the Chair] 

QITESTIONS AND ANSWERS 

{See Part I)

12 Noon.

MOTION FOR ADJOURNMENT

Strike in the Travancore M inerals 
Concerns, Chavara

Mr. Deputy-Speaker: I have received 
notice of an adjournment motion from 
Shri N. Sreekantan Nair. He has 
also given nptice under rule No. 21? 
fcr a discussion o f short duration 
relatinic to the same matter. The 
subject x*s this—the 54-day old strike 
In the Travancor^ Minerals Cuncems, 
Chavara. owned and run by the 
Travancorc-Cochin State Govern
ment. The hon. Member admits that 
this concern is owned and run by the 
State Government and the strike is 
54 days old. Therefore, neither does 
the subject-matter belong to the Cen
tre—it belongs to the State—nor is it 
urgent, though it may be itnportant. 
Whatever it might be. he has already 
given a notice under rule 212, as 
I said earlier, and that will con
sidered in due course. Irrespective 
of that notice. I do not think I should 
aDow- thite motion for adioumment.

, 8430

PAPERS LAID ON THE TABLE 
Reports or the Tariff Commission on 

Treatment or colliery block for
DETERMINING THE RETENTION PRICES 
OF STEEL AND ON CONTINUANCE OF 
PROTECTION TO CaLQUM CHLORID*, 
SooA Asu, Tttanium D ioxide and 
Hyoroquinone Industries.
The Minister of Commerce (Shri 

Karmarkar): I beg to lay on the 
Table a copy of each of the following 
papers, under sub-section (2) of 
section 16 of the Tariit Commission 
Act. 1951. namely; —

( 1 ) Report of the Tariff Com
mission on the treatment of the 
coll.tery block for purposes of 
determining the retention prices 
of steel 1954. fPlaced in the 
Ubrary. See No. S—211/55.]

(2> Ministry of Commerce and 
Industry Resolution No. SC(A)/2 

(14D/55, dated the 16th May 1955. 
[Placed in the Library. See No.
5—211/55.]

(3) Statement under proviso to 
section 16(2) of the Tariff Com
mission Act, 1951, explaining the 
reasons why a copy of each of 
the documents referred to at ( 1 ) 
and (2) above could not be laid 
within the prescribed period. 
[Placed In the Library. See No.
6-211/55.]

(4) Report of the Tariff Com- 
miJGSion on the continuance of pro
tection to the Calcium Chloride 
Industry, 1935. [Placed in the 
Library. See No. S—212/55.]

(5) Ministry of Commerce and 
Industry Resolution No. 37(1 )TB/
54. dated the 4th June, 1955. 
[Placed In the Library. See No.
S—212/55.]

169 LSD— 1.



(8) Eeport o< the TtrUI Com- 
miifiion on tbc continuance of pro
tection to the Hydroqulnone In
dustry. IPUu^ la the Library.
See No. 8—213/55.]

<7) Mlniftry of Commerce and 
Industry Reiolution No. B ( Z ) T B /

/̂ ated the Uth June. I05r 
{Placed in the Ubrary. See No.
S—213/59.1

( 8) Report of the Tarlflf Oom- 
million on the? continuance of pro
tection to the Soda Ash Industry.
1955 (Placed tn the Ubrary.
See No. S-~2U/55.]

(9) Ministry of Commerce and 
Induttry Resolution No 8(7) TB/
54, dated the 25th June. nS5.
[Placed In the Library. See 
No. S—214/55.1

( 10 ) Two Ministry of Commerce 
and Industry NaUAcationi No.
H< 01*3/54, dated the 25th Ju ia ,
1955. [Placed in the Library.
See No. S-214/55.1

(U ) Report of the TarlfT Ccmmls- 
slon on the continuance of pro
tection to the Titanium Dioxide 
Industry, 1955. [Placed in the 
Library. See No. S— 215/55.]

(12) Ministry of Conrunerc« and 
Industry Resolution No. 8(1)-TB/
55, dated the 2nd July, 1955.
(Placed In the Ubrary. See
No. S—215/5.1

(13) Ministry of Commerce and 
*nau¥iry Notlftcation No. 8(l>Tto/
55, dated the 2nd July. 1955.
(P!aci»<i In Ubrary. See
No. S-218/53 ]

8431 Papert laid <m the TabU 28 JULY
1955 Correction of Answer to _ »4 2 2  

Starred Question 

pro»»sak to respect of Private Mem
ber*' BilU.

COMMITTEE ON PRIVATE MEM
BERS' B ILW  AND RESCLimONS

Paxats«TATtoN OF TMianmi Ro *ort

Shri Altrltar (North Satara). 1 beg 
to present the Thirtieth Report of the 
Committee on Private Members' Billj 
and ResoluUona recarding certain

CORRECTION OF ANSWEK TO 
STARRED QUESTION

The Deputy Minister of Communi- 
cafions (Shri Raj Bahadur): With your 
permission. Sir. I wish to correct ^  
unfortunate error which occurred in 
my reoly to a supplementary question 
by Shri H. N. Mukerjee on SUrred 
C^sUon No. 2684 by Shri K. K. Basu. 
on the 28th AprU 1955 during the 
Budget Session of Lok Sabha. In reply 
to a supplementary question by Shri 
Mukerjee I had sUted that the air
craft by which the Prime Minister 
travelled from Delhi to Bandung carried 
a radio officer. The correct position is 
that the aircraft did not carry a radio 
officer on Its outward flight from 
Delhi to Bandung, but on lu return 
flight from Bandung to Delhi the air
craft did Include a separate radio 
officer among Its crew. I may also 
add that a general exemption has 
t>een granted to the A ir India Iijtema- 
tlonal from carrying a separate radio 
officer on scheduled services on certain 
speclfled routes where the air-to-ground 
communications can be satisfactorily 
carried out by pilot-operated radio 
telephones. I am acrry 1 could 
not catch the real Import of the question 
and did not make the position 
quite clear at that time, for whidi I 
owe an apology to you and to the 
Sabha.

Shri Karoatb (Hoshangabad); Is 
giving an answer and then a subse
quent correction to It going to be a 
daily feature In this House? Yester
day we had a similar thing. Wliy 
should wrong answers be given at all?

Mr. Depaty-Speaker: I am asking the 
hon. Member himself to answer IL 
Occasionally Xt\U thing occurs and 
it U corrected.

Shri Kamath: But It occurs daily. 
This might have t>e^ dene next 
Monday.

Mr Depniy-Speaker: Then, may I flat 
h particular day in the week f^r this?
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RESIGNATION OF A MEMBER

Mr. Dcputy-Spcakei: I have to In
form hon. Members that Shri Daulat 
Mai Bhandari has resigned his seat in 
the House w ith effect from today.

ALLOCATION OF TIME ORDER

Mr. Deputy-Spcaker: I have to 
inform the House that the Business 
Advisory Connmittee met on the 25th 
July. 1955, and agreed, to the alloca
tion of time in regard to Government 
legislative and other business as men
tioned below:—

Time allocated

1. Rajya Sabha Amendmcnis
to the Code of Criminal 
procedure (Amendment)
Bill.

2. Indian Tariff (Amend
ment) Bill*

3. Industrial and Slate Fi
nancial Corporations
(Amendment) Bill.

4. Indian Coinage (*^end-
m ent) Bill.

5. Abduaed Persons (Re-
COVC17  and R^toration) 

’ Continuance Bnl.
6. Industrial

pellate
Amendment Bill.

7 . State Bank o (  In d iz
(Amendment) Bi...

8. Land C u stom s (Amend
m ent) Bill-

9 . Spirituous Preparation
(In ic r -S ia ic
and C om m erce ) Control
Bill.

10 . Prisoners (Attendance 
in  Courts) B»U-

11. D urgah  Kha'vaja Saheb 
BiU.

J2. Delhi Joint 
ScM^ge B<«rJ  
mcnt) BilL

13. C o d e o f a v a  P «c ^ | > «
(Amendment; Bill—
Motion for rrfffcncc to 
Select CominiiT^*

I hour 
(excluding the 
time already 
taken on 
25-7-55).

3 hours

7 hours 
(5 hours for 
General Dis
cussion, I ̂  
hours for 
Clause by 
Clause Con
sideration and 
4 hour for 
Third Read
ing).

3 hours

3 hours

4 hours

1 hou

2 hourv 

3 hours

3 hours

3 hours 

2 hours

10 hours

10 hours

25 hours 
(for General 

Discussion 
only).
10 hours 

(excluding the 
time already 
taken during 
the Eighth 
Session).

Minister of 
move a formal 
of this report

14. Citizenship Bill—^Motion 
for reference to Selcct 
Committee.

15. Companies Bill as re
ported by Joint Conunit- 
tec.

16. Discussion on the 
Reports of the Com
missioner for Scheduled 
Castes and Scheduled 
Tribes for the years 
ending 31st December,
1953 and 31st December,
1954-

I shall now ask the 
Parliamentary A/Tairs to 
motion for the approval 
by the House.

Shri Punnoose (Alleppey): I want 
to get some Information. Is it that the 
the hon. Member who has resigned has 
stated any reason for his resignation
or whether he has.....

Mr. Deputy-Speak?r: I understand
he has taken a judgeship of a high 
court somewhere.

Shri Kamath (Hoshangabad): 
Elevation?

Mr. Deputy-Speaker: The hon. Mem- 
i>er may decide It.

The Minister of Parliamentnry A f
fairs (Shri Satya Narayan Sinha): I 
beg to move.

“That this House agrees with the 
allocation o£ time proposed by the 
Business Advisory Committee in 
regard to Government Legisla
tive and other business as an
nounced by the Deputy-Speaker 
today.’*
Shri Kamatb: I would like to have 

h copy of the motion before deciding 
this.

Mr. Deputy-Speaker: Aft**r all, the 
motion .simply si»ys that this allotment 
of time be adopted by th*? House.

Shri Kamath: We would like to 
speak on this motion. We cannot 
accept it as it is.

Shri S. S. More (Sholapur): For 
future guidance, let me say this. 
Formerly oi»Iy the reports were being 
laid. Now we have started the right 
practice of putting it before the House 
and getting its approval. If you want 
our approval, our intelligent approval.
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{Shr# S. S. More]
then it ought to be drculated to us 
with * proper notice. In the absence 
ot fuch notice, we caiuiot *ay whether 
the allotment U proper or no*.

Mr. Deptftjr-Speaker: I will eujoum 
thij tlU tomorrow. In the meantime, 
hon. Members will have notice of the 
time ftUocation by the Bu»inei»s Ad« 
vljory Committee and if any amend- 
men • have to be ubted. Members 
may do »o by thi* evening and we 
will take the matter up fur diacuwion 
tomorrow.

&hr4 Kamath; In the Bulletin 
tonight.

Shri B, li. More: And a regular 
notice.

Mr. Depttiy-Speaker: Bulletin or 
otherwise.

Shri BaghATftcluLri fPenukonda): 
Why la it that in the case of the Com
panies Bill only time for general dis
cussion is determined and not for the 
further consideration of the Bill? 
Time is allotted for only one poxliun 
of the work, aiul that means that 
the other stages wlU be considered 
later, not in this session.

Mr. Depoty-Speaker: In regard to the 
Companies Bill, it is exoected that it 
will take as many as 90 hours. We 
are not now in a position to say that. 
It was said that the Companies Bill 
contains as many as 670 clauses, many 
clauses contentious. Therefore, unless 
we reach one particular stage, we may 
not be in a position to bUocate the 
time for the next stage. Under the 
circumstances it was thought that 
one-third of the time was f.pproximate- 
ly held Ai sufAcient as might bo aiiuU 
t<Ki for the consideration stage, that is. 
23 hours, and If necessary, it may be 
extended by five more hour .̂ There is 
no intention to hustle this matter 
through; at the same time it ought to 
bi« done expeditiously also, at thi  ̂
distance of time.

Shri RaghaTachari: May I take it 
that as at present advised, the other

stages of consideration of the Bill dre 
not thought of now?

Mr. Depaty-.Speaker: There Is no such 
implication. '

Shri S. S. More: The Busiiicss Ad- 
vij*ory Committee must have planned 
the business—upto what date? You 
have b«en pleased to give us the time 
allotment. But we would like to know 
hy what time a particular mea.'rure, in 
which we may be interested, will be 
con*.{ng up for discussion, because then 
only we can get time to prepare be
forehand. I would further make a 
reque«; that this time-table should b̂  
adhered to as strictly us possible sc 
that sudden changes here or there like 
the changes in the climate do not in
convenience us.

Mr. Deputy-Speaker: So far as the 
order of priority is conceme<l. that will 
be circulated. What will come up in 
a week and so on will be given to 
you. SufRclent time will be (?iven to 
hon. Members to prepare.

Shri KAmath: May I n.ake a re
quest? As regards the r.iotion moved 
by the Minister of Parliamentary 
Affairs, with a view to enabling hon. 
Members to table amendments, may 
I request that the motion may be taken 
up on Thursday because notice of 
amendments should be given one day 
ewrlier?

Mr. Deputy-Speaker: We have taken 
up the Rajya Sabha umendments to 
the Code of Crimiiul Procedure 
(Amendment) Bill and we will finish It 
in 3/4 hours. Then we have to pro
ceed to the Indian TarilT (Amendment) 
Bill which wiii l«ke Uirce hours. 
Then, the Industrial and Stale Finance 
Corporations (Amendment) Bill will 
take 7 hours and so on.

Shri S. S. More: Informally we go 
implementing.

Mr. Deputy-Speaker: Almost all the 
members of the Business Advisory 
Committee were there and other hon.
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Members were also present by invita
tion. Representatives of the groups 
were Uiere. They aU considered the 
matter in extenso and therefore, I hope 
there will not be many amendments. 
A ll the same I do not want to shut 
out anything. Let us take it day after 
tomorrow. In the meanwhile, what
ever has been laid down will be 
followed. We are now pro:<*e<ling on 
the basis ot this.

B U S IN I^  OF THE HOUSE

Shrimati Rtnu Chakraviirtty (Basir- 
hat): May 1 enquire how lodg the Goa 
debate will last?

Mr. Depuiy-Speakor: It will start at 
2-30 P.M.

Shrimati Rcnu Chakr.ivartty: And
end at what time?

Mr. Deputy-Speaker: We shall think 
of it later. The hon. Speaker said yes
terday that as the discussion proreed
ed, if more time was really needed, 
we could see about it and for the pre
sent it WLS 2J hours. What is the 
reaction of the hon. Minister.

The Minister of Parliamentary A f
fair 3 (Shri Satya Narayan Sinha); The 
Prime Minister is going to reply at
5 P.M. The hon. Members will pro
ceed till that time; the Prime Minis
ter will reply at 5 p .m .

Shrimati Renu Chakravartty: Yester
day this came up before the Business 
Advisory Committee and that Is why I 
am raising this. It was specifically 
put and the Business Advisory Com
mittee took a decision that the debate 
should ccnUnuc till half past six. 
Suddenly we are told romething else. 
Why are we being (old that the Prime 
Minister is going to reply at 5.

Shri Satya Narayan Sinha: You were 
there in the Chair, Sir. It was a sort 
of informal discussion and the deci
sions were subject to the Prime Minis
ter’s approval. The Prime Minister 
has got very important engagements al
ready fixed The Speaker also made it

perfectly clear that 2i  hours rfiould 
be allowed for this and if necessary 
half an hour might be added I  had 
talked with the Leader of the House 
and he said that at 5 the discussion 
might end and he will start his reply.

Shri Asoka Mehta - (Bhandara): 
There were two proposals. One was 
that the debate can go on till a parti- 
ciiar hour today and the Prime 
Minister can reply tomorrow. I f  we 
had been told that the Prime Minister 
would not be free to reply to the 
debate, then we would have decided 
that we could continue the debate till 
such and such time and the Prime 
Minister’s reply can come tomorrow. 
We were never told yesterday that the 
Prime Minister would not be in a 
position to sit here longer in case the 
debate was continued. Even now the 
debate can be continued till 5-30 or
6 and the Prime Minister can reply to
morrow. It is an important question 
and every party wants to participate in 
the discussion. The whole purpose of 
having this debate would be lost if 
the discussion is sought to be confined 
to Just 2}  hours.

:»fr. Deputy-Speakcr: The Minister 
of Parliamentary AiTairs is in our 
midst and he has heard the whole 
thing. He will talk to the Prime 
Minister and decide the matter. We 
will take it up at 2-30. Let us now 
proceed with the work on hand.

What was suggested at the Business 
Advisory Committee was nothing more 
than this, so far as I remember. No 
doubt the demand from all quarters 
and Members of the Advi.-5ory Com
mittee was^that as many as four hours 
ought to be allotted for thi-s debate— 
speeches of the hon. Members and 
the reply o£ the Leader of the House. 
The hon. Minister of Parliamentary 
Atlairs said that he would have to 
con.sult the Prime Minister. He 
thought that the Prime Minister would 
be agreeable and would not have any 
other work. Now he finds that there 
is some other work. Anyhow, he 
will talk to him again and all these 
matters wMl be considered by them.
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CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL—contd.

Clattse 22
Mr. Depiity-Speaker: We will row  

lake up the amendmenti relating to 
the Code of Criminal Procedure as 
pajs€*d by the Rajya Sabha. I  ahall 
place It clauae by clause to the vote 
of the Hotae.

ShH V. M. Trivedi (Chittor): On a 
point of order. The discuiuiion is not 
over, Yesterday we were in the 
beginning—the question of this thing 
being postponed, the motion for re
ference to a Committee whose report 
should be made before 0 particular 
date, the Law Commission being ap
pointed—all these things were dealt 
with. That was only the considera
tion stage. We had h.irdly taken five 
minutes.

Mr. Deptity-Speaker: All hon. Mem
bers who were in their scats spoke. 
Hon. Member was not here; he missed 
the bus.

ShH S. N. Das (Darbhnngu Cen- 
traU; On a point of order. What wa* 
the point of order raised by the hon. 
Member?

Mr. Deputy-Speaker: There is no 
point of order on either fide. If the 
hon. Member! have got anything more 
than what was submitted yesterday 
and do not repeat what had already 
been stated, I have no objection to 
allow them to speak brletly on any of 
these amendments. The amendment 
to clause 22 was discussed in exttnso 
by the hon. Members.

Shri U. M. THvedl: Yesterday, when 
the hon. Deputy Minister gave his ex
position of tiur provlsltm relating to 
clause 22» one fell completely lost as 
to the position of the Evidence Act 
aikl of the provisions cf the Criminal 
Procedure Code. The change that has 
been suggested is that the word.̂ i 'by 
the accused* be Uelcted, The provi
sions of section 162 are well known to 
all lawyers and we have yet to conceive 
of a position where an accuned person 
can have a right of ro-examinaUoa of 
a prosecution witness. Is ♦.he provi

sion of re-examination goin<r to 
changed entirely so that there would 
be a further cross-examination by 
the prosecution? Is the Evidence Act 
going to be moulded in that manner 
or is any change in the Evidence Act 
being contemplated? As lawyers 
know, a witness can be declared hos
tile at a particular stage only. It is 
not that he can be declared a hoftile 
witness after he has mi^de certain 
statements and after his crtss-exami- 
nation is conducted by the acct«ed 
when he is confronted and contradicted 
by the statement which has been pre
viously recorded under section 162. 
In other words there v/ould be a 
further cross-examination of a witness 
which is not contemplated by the law 
as it stands today. Therefore, my sug
gestion is this. Any part of such a 
statement may be used in a particular 
way. If we delete these words *by the 
accused*, it gives the potver to the 
prosecution also so that any part 
thereof may also be used in the re
examination. The wordings are:
“ ......when any part of such statement
is so used by the accused, any part 
thereof may also be used In the re
examination of such witness but for 
the purpose only of explaining any 
matter referred to in his cross-exa
mination.” The language as it is used 
may appear to t>e innocuous but it is 
full of very pregnant meaning and. 
as the hon. the Deputy Mini.*5ter tried 
to explain, l\ means only this that 
the witness will be declared hostile 
and a further cross-examination of the 
witness is contemplated under this 
provision. I respectfully submit that 
such a position under the Indian Evi
dence Act is not contemplated at all. 
It is not possible to allow any re
examination except what can be said 
for tije purpose of explaining away. 
Anything more th»'»n thau cannot be 
done and there cannct be any further 
iTOss-examination by getting him de
clared hostile. So. I say that this pro
vision as it stood w.ns quite all right. 
But, if these words are deleted then 
it is a mischievous provision and Is 
going to......

Shrt fUffhuaaih Slnich (Banaras 
DUtt,-~Central): Kindly cxplak> It
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Shrl U. M. Trivedi; I will tell you. 
In clause 22 hon. Members will find 
that the suggestion is like this: .

“That at page 5, line 41, llie 
words “by the accused” be de
leted.”

If you delete these words “by the ac
cused” then what will happen is this 
that the statement which can be used 
even by the prosecution, if that state
ment is not used by the accused.........

Mr. Dcputy-Speakcr: Is it not that 
under the Bill as passed by this House 
(hat the opportunity for cross-examin
ing was only given to the prosecution. 
If a statement recorded was used by 
the accused it is open to the prose
cution to utilise it. Now, if you de
lete the words “by the accused** then 
it is open to the accused also to uti
lise that portion of the statement where 
with the special permission of the 
court the prosecution uses any portion 
against the accused. There are two 
portions earlier.

Shri U. M. Trivctli: May I submit to 
you one little thing? If you will see 
this portion of the clause from line 
39, there it is said:

“Provided that when any witr»ess 
is called for the prosecution In 
such inquiry or trial whose state
ment has been reduced into writ
ing as aforesaid, any part of his 
statement, if duly proved, may be 
used by the accused, and with the 
permission of the Court, by the 
prosecution.....,’*

Mr. Deputy>Speaker: So, both can 
use. One has restricted right and the 
other absolute right to contradict such 
witness.

Shri U. M. Trivedi: It Is said:

■......to contridict such witness
in the manner provided by section 
145 of the Indian Evidence Act, 
1872 (I of 1872). and when any 
part of such statement is so used 
by the accused,......... **

Mr. Depaty-Speaker: The prosecution 
alone has got the right.

Shri U. M. Trivedi: This is to be 
deleted by this amendment. That 1* 
what I say.

Mr. Deputy-Speaker: Is it not in 
fx.voiir of the accuse<l?

Shri U. M. Trivedi: It is not. Sir. 
If this portion is deleted.

Mr. Deputy-Speaker: Under the ex
isting clause as oassed by this House, 
If any part of the statement is used 
by the accused any part thereof may 
be used for re-e.Kamination by the 
prosecution.

Shri S. S. More (Shclapur): The 
difficulty is that the r.ccused will never 
get a chance to re-examine the wit
ness. That is, therefore, a contradic
tion.

Mr. Deputy-Speaker: Anyhow it is 
not* going to be worse off?

Shri S. S. More: It i*s going to be.
I do not want to interrupt my friend, 
b it I may just explain the matter. 
The witness is a prosecution witness 
and the right to examine and re
examine is for the prosecution. The 
accused had never the right of re
examination. When for some reasons 
the witness is treated as hostile &nd 
the prosecution itself is permitted to 
cross-examine by utilising this state
ment, it will be cross-examined by the 
prosecution on tlieir own witness. 
But that does not confer any right on 
the accused to re-examine the witness 
because all the same he continues to 
be a prosecution witness and the 
accused cannot say: “Well, now he
becomes my witness and I may be 
permitted to re-examine and use thâ  
part of the statement for my examina 
tion.”

Shri U. M. Trivedi; So far as fhtt
accused is concerned he has no right 
of re-examination-

Pandit Thakur Das Bhargava ^ u r- 
gaon): Why? That is being conferred 
here.

Mr. Deputy-Speaker: But, how ia it 
worse off? How does this amendment 
make the position worse? .
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U» M. Tri^'cili: That u what 
I a m  aubmiltlng. What wlU happen is 
t h i » -  U  ihewe word# are deleted as the 
«ccu »ed  is not goUig to get an oppor
tun ity , it is only the prosecution which 
w i l l  the opportunity. And, what 
opportunity is there? As the hon. the 
D eputy Minister explained, the oppor
tu n ity  will be o€ a similar type as 
w e  gener»liy get oa getting our witness 
declared hostile. I f  the pro««tuUon 
tln«*' ftnds out by ;h© cross-exanrination 

the accused and when he is confroni- 
and contradicted by the statement 

which is recorded under fecUon 162, 
then the position wHi aris« tiut the pro
secution will jump upon him and say: 

want to cross-examine him*’. That 
Ig the position which 1 want to make 
clear- That is a mlschievouji 
provision. Unless and until you 
change the Evidence Act you have 
g%o power ot re-examination except 
fo r  a patent or latent ambiguity that 
nriay arise. But, if the words “by the 
ftcwused** are takt̂ n away, then the pro- 
f^u tion  at this stage will come and 
any part of the statement may also 

used im the re examination of the 
witness, but for the purpose of tnly 
i^xpialning any matter referred to in 
hif cross examination. That is to 
say, this power is now being given 
©nly In the hands of the prosecution. 
Therefore, my submission Is that. a!i 
It remains, it would have been all 
right Ee^xamination is another 
thing, but for the purposes of cn>s9- 
examination, if It Is allowed, then it 
beĉ omes a dangerou« thing tn other 
words, the original position should re
main that no such use can k>e made 
by the pronecution That ought to 
be the ci#«r law U these words are 
daieUU Uie u v̂wjkhi ia nut to
benefit In any manner whatnoever. 
The accused caimot re examine and 
there is no question of h «  statement 
being recorded So. the position Is 
that the prosecution will get an oppor
tunity of further crcMWHjxamination by 
Htfiting the witness declared hostWe 
which is agamst the provisions of the 
K\‘ldence Act This wUl create un- 
i^ ssa ry  confu^on and trouble all 
over tha coxmtry.

Shri S. S. More: I am trying to 
visuaiiiie a contingency under which 
this likely to be used by the prose
cution to the db»advantage of the ac
cused. Now, let us take a witness 
in the witness box. A  prosecutor has 
started asking him questions, lie said 
something to the advantage of the 

pr»̂ #r*<«ution but somciiow it changes to 
the disadvantage of the prosecution. 
Then the prosecution is advised to 
pray that he be treated a hostile 
witness and he be permitted to cross- 
examme his own witness. The court 
is pleased lo grant that. The prone- 
cutlon carries on cross-examination 
for some time and concludes It. Then 
he being a prosecution witness ab 
iiUfio naturally the accused wili start 
his cross-examination. Then as a 
result of that cross examination, possi
bly some of the replies given to the 
prosecutor in cross-examination 
may be watered down or diluted 
against. The defence lawyer sits with 
a gleam of victory in his eyes. Then 
what happens? The prosecutor wUl 
say that this witness doe?i not cease 
to be his witness. He will say: " I
have cross-examined him with the 
permission of the court. He is still 
my witness and under the Evidence 
Act I have got a right to re-examine**. 
He will thus utAise the right to re- 
ccamine the witness. There he will 
ute this statement and If this amend- 
n ent is carried he will utilise it for 
tl e purp̂ ŝe of s iil further getting 
avay the effect of the cross-examina
tion by the defence counsel so that 
eventually the whole witness, by the 
use of this particular statement. wUl 
fcKft cumulatively lo the vantage point 
of the prosecution. That is. Sir. the 
porti^m where it is likely to be used. 
Some of my eminent friends here are 
likely to argue an<i they are still
maintaining that If the words **by
the acruî ed** are deleted, from this 
partirular clause, then even the ac
cused will get advantage of this
posltJoc;

Shrl Kagbuaalh Sin^h: Both will 
get the right.
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Shri S. S. More: No. This provi
sion has to be read with the Evidence 
Act. We are not going to modify or 
ameni the provisions of the Evidence 
Act. According to the Evidence Act 
a party calling a witness examines, 
then the other side cross-examines 

' and then the party calling that wit
ness re-examines. .

That portion is there unalTected by 
this amendment. I f that portit>n is 
there and that is the concluding effect 
of the Evidence Act and that provision 
is not likely to be changed, then the 
technical power of re-examinatioo 
rests with the prosecution id spite of 
the fact that the court was pleased to 
permit the cross-examination of the 
witnesses. If these words are deleted, 
what will happen? The portion of 
this sentence will read thus:

“ and when any part of such 
statement is so used, any part 
thereof may also be used in the 
re-examinati^n of such witness,” 
etc.

The position will be that the prosecu
tion will have two advantages, two 
chances of using this particular state
ment for the purpose of the prosecu
tion itself, at the time of the cross
examination with the permission of 
the court and at the time of the re
examination of its own witnesses. 
That is my humble submission, and to 
that extent it is unfair to the accused.

You are an eminent lawyer. You 
know that sectiton 162 of the Criminal 
Procedure Code was designed by the 
British bureaucracy exclusively for 
the advantage of the accused.

Mr. Deputy-Sp«aker: All that 1$ 
over. That is the original amend 
ment.

Shri s. S. More: That is the original 
conception of section 162. Now, we 
have effected certain gains into that 
portion and that is, by the amend
ment o f  the Lok Sabha we gave to 
fhe prosecution some advantage by 
permitting the prosecution to use that 
ftatement for the purpose of cross-
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examination when permitted to do so. 
He was not permitted to do this under 
the old Act. By virtue of this fresh 
amendment, the prosecution will get 
another chance.

Mr. Deputy-Speaker: Does the hon. 
Member mean to say that under this 
clause, th#» prosecution can cross
examine their own witnesses, and that 
even though the accused does not 
refer to fcny staKementj there, once 
again he is re-examined for his own 
cross-examtoation?

Shri S. S. More: That is not so.
You have asked me a perfectly proper 
Question. The witness is examined in 
chief to some extent. Then the pro
secutor makes a request that he be 
p erm itted  to cross-examine the w it
ness.

Shri Raghunath Singh: Hostile 
witness.

Shri S. S. More: The word ‘hostile* 
is not used in the Evidence Act. He 

permitted to cross-examine. He 
carries on the cross-examination for 
bome time and resumes his seat. 
Then the accused is called ux)on to 
cross-examine the witness. The ac
cused’s counsel does his job and sits 
down. Now, in between the conclu
sion of the cross-examination by the 
prosecutor and the next stage, what 
happens?

Mr. Deputy-Speaker: The clause
says:

‘any part of such statement 
so used by the accused,”

Shri b. &. More: The defence coun
sel ran very well and legitimately 
use a part of the statement for the 
purpo.se of his own cross-examination.
It is his job. When that use has 
been made by the defence counsel for 
the purpose of cross-examination, 
then, according to this amendment 
here, the prosecutor will 'agarn get 
a chance to re-examine his witness 
and then he will be perfectly entitled, 
perfectly competent, perfectly within



fShrl S S. More] 
ii« own rtfht, if ha Bguin uses this 
i>pportunltj ,̂ to Te-mxMxnine the per- 
«tn by Uiing the ftatement to get 
lown or gtrt out of bU way some in
convenient cork*lu*ion wbUrh the de 
fence eounjiel may have drawn,

Mr Deimty'Speaker: It If *0 with 
or without thi« provision,

8J1H 8 , S. More: It will not be to.
The cl«u i« tayi:

**ln the manner prtMded by 
ie<rtion 145 ol the Indian Cvi> 
dence Act« 1872 and when any 
part of auch atetement ia to uaed 
by the accuaed**.

Mr. Deputy Speaker: But it la for 
the purpoiM̂  of being referred to In 
hii croaa-i^aminatton by the accuaed.
That li what it meana

Shri H n More: I beg to diflTcr.
My aubnniaiion ia that w© tried to 
•avt the accuaed whoae intereat re- 
Quirea aome tender conalderation. l>e*
(?ause h« i« pitted again«t the mighty 
machine o f the State and in auch an 
unequal conteat it la for ua to »ee 
that our atrength and force are ap- 
pUfd on ih« aide of the poor accuae l̂ 
than on the aide of th# mighty 
machine. That ia th© point. Thig ia 
a *>ver«ign Parliament We are here 
to fecure aome righta to the accuaed.
I t>eg to differ from the Chair. I reu- 
peci alao th« opinion of Pandit Thakur 
Dan Bhargava and if he ia inclined to 
interpret thia aa aomethlng dWTerent, 
it will ru> duubt aet me think!^g rc 
gardtng the correctneiM of my poeltion.
I am not ao dogmatic a# to aaaert 
that what I **y in rf»rr»rt and parti
cularly I am prepared to surrender 
my judgement to the legni eminence 
that Pandit Thakur Daa Bhargava 
pK>aaeaa«a, But alt the aame, it is a 
point which will have to be diapaa- 
alonateiy ctmaidered from a non party 
point o f view ao that no unfair ad* 
vantage la likely to be reaped by the 
proaeciitor tt t« quite possible that 
thii particular clauae may carry the 
Interprttiatton that we are auggeatlng
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because whatever we say ia not bind
ing on the court.

Mr, D ep u ty  Speaker: Shri Oatar
will now ^>eak.

Pandit Thakur Daa Bharsava: I» 
he Intervening or replying to the 
debate?

Mr D epu ty  Speaker: He will cx 
plain at this stage the necessary 
evils. I will call upon him once again 
to reply.

The Deputy Mlflister of Home A f
fair* (Shri Datar): The question ha:# 
been raised as to whether the dele
tion of the words *by the accused* 
would cause any handicap or preju
dice to the accused. That Is the point 
under conalderation,

Mr Deputy Speaker: What ifii the 
i>bject of the removal of these words 
and for whose benefit were these 
words *by the accuaed* mnoved’ i

f»hrl Daiar: It may be found that 
tli«se woria wtre not *n the original 
Am at a li In the orijpaial section 
162. you will find that it demit with 
the cross examinatton of witnesses 
for the proaecutJton for the purpose 
of contradiction by the accused or by 
the defence. It did not deal with the 
contingency that has now arisen in 
the course of the debate In this 
House The words *by the accused* 
were inadvertently pul In. Those 
words wens not necessary at all and 
I would point out to this Ifouse how 
the existence of these words would 
cause great hardship to the accused, 
because In that case, it would be very 
dlfRcuU for him to get the advantage 
of this re examinatkm.

Mr. Deputy-Speaker: How m 
entitled to re examination?

he

Shri Datar; So far 84 the question 
of re examination Is concerned, under 
the Indian Evidence Act, re-examlaa- 
tlon has a reference to the party who 
calls the witness. lUhexaminatioQ 
also has a reference to the substance
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of certain admissions made in the 
course of the cross-examination.

Shri S. S. More: Which is the Evi- 
dencp Act that he refei^ to? Under 
section 137 of the Evidence Act, the 
examination of a witness by the party 
who calls him shall be called exami
nation-in-chief, and the examination 
of witnesses subsequent to the cross
examination by the party who called 
him shall be called his re-examination.

Mr. Deputy-Spcaker: It does not 
say why the party should call him. 
The difiRculty is this: the re-examina
tion is examination after the cross
examination. by whomsoever it might 
be made. That what Shri Datar 
wants to say.

Shri Datar: I want to point out lo 
this House that so far as the re-exa
mination is concerned, it has a re
ference to the party; it has a refe
rence to cross-examination also,

Mr. Deputy-Speaker: It is a novel 
suggestion anyhow.

Shri Datar: So far as the cross- 
examiViation is concerned, the cross
examination may be by the party who 
has not called the witness. In an 
ordinary case where the cross-exa
mination is by the opposite party, it 
is so. But so far as this cross-exn- 
mination is concerned, the party that 
calls a witness has a right of re-exa
mination. Technically what Shri
S. S. More says is true only to a very 
small extent, but here, the purpo.se 
of re-examination hps been extended 
to the accused because the prosecution 
is cross-exami'ning him. So, you 
would find that between the two cir
cumstances. the more important cir- 
cumstfince Is the qiie«sfir»n of cxpla 
nation

Mr. Deputy Speaker: Therefore,
the Minister evidently wants lo
lead to this conclusion that this 
a case where under the peculiar cir
cumstances, whether that man does 
not speak or you expect him to .speak, 
he is cross-examined once by the pro- 
secuflon and the next time by the 
•ccused, though initially he has been

a pnosecutiton witness. Both have got 
the right to re-examine. That is what 
he wants to say.

Shri Datar: When, for example, he 
has been cross-examined by the accus
ed, then naturally a re-examination 
is done only by the party conceraed.

Mr. Deputy-Speaker: After cross- 
examining, you re-examdne him also.

Shri Datar: No.

Shri S. S. More: Here is the defi
nition in the Evidence Act:

**Re-examination: The exami-
natiton of the witness subsequent 
to the cross-examination by the 
party who called him shall be 
called his re-examination” .

That is the examination subsequent 
to the cross-examination.

Shri Datar: That is technitally cor
rect. I am pointing out the object 
that we have in view. It is this: the 
accused should have a right of ex
plaining and getting certain explana
tions from the witness for the prose
cution when ne has been cross-exa
mined by the prosecution

So, the moment a witness becomes 
an adverse witness for the prosecution, 
in elTect he ceases to be a witness for 
the prosecution; he becomes a witness 
for the defence.

Mr. Depuly-Speaker: The hon.
Member wants to give an explana
tion; the hon. Minister may listen to 
him.

Shri S. S. More; He knows much 
l>etter’

Shri Datar; We need not go itoto 
the niceties of this question; it is for 
the courts to consider. We do not 
want to place any handicaps In the 
way of the accused. Otherwise, the 
rc examination wHI not be possible for 
the accused at all If the words are 
retained as they are, then it will 
mean that invariably in all cases only 
the prosecution shall have a right of 
re-examlnatlon and my friend, Pandit
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IShti DaUr]
Bbargava, is pertectiy right ia wylitg 
that if theie word# are removed, it 
would give an advantiige to th« ai- 
cyited tor getting certain expianations 
fo  tar fu the croM'exami^atlon by the 
proiecutlon wltne*f is concerned. In 
<he original provision these words were 
tud at alt there. My submUsion is 
that these words ought to go; and if at 
all it will an advantage, it will 
be to th« aceuiMKi an4  not to true 
9TOi«rutlon.

Hhri 8 V Ramaawamy (Saleitu; 
When a witness turns hostile, what 
bapp^nc ii that both the oarties cnsss- 
examine Him— the prosecution as well 
as the accused. My submission is that, 
because there is a similar provision In 
the Evidence Act. an «?xtra provision 
in this aect^n la not necessary

Mr, Deputy Spemker: W « arc now 
discussing about the deletion tha 
words **by the acussed” ; we are not 
ĝ l̂ng into the whol« matter now.

Shrl Trk Cbaad ( Ambala Slntla); 
Mr, Deputy^Speakor, the provision as 
It stands at present r«5quires a very 
careful analysDt, When a witness 
whos« statement has been recorded 
enters the witness box as a prosecution 
wuneaa. It may be that that proset u- 
tion witness has omitted something 
and that omission happen* to be to 
»ne detriment of the prosecution case. 
If that be so. this amended pr^vmion 
aives an opportunity to the prosecution 
to seek permlsaiton of the court an»l 
<hen subject him to a cross-exaroina 
Hon It fom^thlng Ukfi this- b.' 
cause the witneiw is hostile, there
fore he li subject to cros* examination 
After the prosecution has exhauste<.l 
Its croeiKcxamlnation treating him as 
a hostile witness, th# question of ie« 
examlnat^n or further examination of 
that very witness by the prosecution 
for the third tin^ does not art*e. It 
«  not logical What happens is. after 

witness has been declared hostne 
•»h1 after he has btmn ihomughly cro««‘ 

br tke orosecutlon. the wH

oc^ is handed over to the accused for 
cro«'examlnation by him and then the 
oue^iion of i-e ^xamination arises only 
by the party who has called him as 
their principal witness for purposes of 
re-examination My submission is 
that otherwise the position become* 
absotulely Illogical and inmmprehen. 
s:t>lc. On the other hand, the provi
sion as it stands is correct and more 
itmenable to reason.

Usually what happens Is this. A 
or<Niecution witness ha  ̂ overstated 
•omcthnng which, according to the 
counsel of the accused, has been done 
w ith  a view to strengthen the prose
cution case. The accused turns round 
and subjects the witness to cross-cxa 
m Station by inviting his attention tc 
w hat he said in writing and what 
hm said in the oral statement. He is 
being subjeeteil to cross-examination 
oy drawing his attention to cerla-tj 
omissions of certain statement* made 
in the written record. If there be any 
ambiguity, then the prosecution has 
the right to re examine hi'm, because 
It is the prosecution w h o ^  witness he 
happeneii to t)e at first. Therefore, 
the provisions as they now stand, 
apart from conferring a right or no 
rifiht on the accused, are amenable to 
reason. They are In consonance with 
reason; otherwise it will t>e a case of 
Tfductio ad abmrdum. When the pro- 
siHution w'ants to declare the witness 
as hostile, where Is the question of 
reexamination by the prosecution? 
The accused wants to cross examine 
the witness by drawing his attenttm 
to something he stated in writing con- 
tradictviry to what he has stated in 
the oral statemenl. the aecuicd
person has crrss-examined him 
thoroughly, an opportunity Is giver, 
to the pmseeutlon If. there is any 
ambiguity, have that cleared by a 
proceis of re-examlnatlon. Otherwi5e 
the whole thing becomes meaningless 
the moment you delete the words *’by 
the accused**.

Skrt Sadtuin Gapts (Calcutta South— 
rose^
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IV^r. Depaty-Spcakcr: Tlie hon.
^leJ^ber has already spoken about th«»
y e s t e rd a y

S h ri Sadhan Gupta: This is a new 
aspect. I have spoken yesterday on 
the general matter; now I wish to give 
certa in  arguments

^.Ir. Deputy-Speaker, certain ques
tions have been raised in connection 
w ith this amendment which deserve 
very  important cnosMeration. I 
would particularly request the Home 
Mfriister not to take a partisan view 
q( things and to pay some respect to 
the views of the Opposition. 
because we are dealing with it 
not from a party angle, but from the 
angle of the lawyer. I wonder what 
has happened to the legal talent iu 
the Government. The question is oi 
re-examination aiid we know what re
examination means. I shall not dwell 
QO it at length. Re-examination has 
5een defined as examination subse
quent to the cross-examination, and 
the very  important qualification is 
“by the party" who called him. Now, 
it cannot be said that the accused will 
have the right of re-examination by 
virtue of the deletion of the words 
“by the accused", because accused is 
not the party who called him. Mr. 
Q ata r 's  explanation that when the 
witness turns hostile, he is no longer 
g prosecution witness, but becomes a 
witness for the defence is not at all 
acceptable; I would go further and 
gay that It will make every authority 
on the law of evidence turn In his 
^ave if he was dead, or at least 
throw up his hands in horror. What 
we are conferring is the nght of re- 
exaiinination; and who can have that 
riigbt? It is not the accused, it is 
only the prosecution. In the light of 
this patent fact, what Is the result of 
the proposed amendment? The words 
•'by the accused’* are to be deleted: 
so the words would run “after the state
ment has been so used, it can be used 
In re-«xaminatlon to explain matters.’*

What is the import of the word: 
*so used*?

Shri S. S. More: Used by any one

Shri Sadhan Gupta: *So usecV 
means.....

Mr. D epu ty Speaker: Either by the. 
accused or b y  the prosecution.

Shri Sadhan GupU: Whether by
the prosecution or by the accused. 
If the prosecution succeeds in getting 
a witness declared hostUe and cross
examines him. Then, the accused 
cross-examines him and the prosecu
tion th ito  that in the cross-examina
tion by the prosecution some ambi
guity has taken place. By virtue
of the deletion of the words 
‘by the accused’ , the prosecution can 
take the advantage of re-examining 
him and explaining away some
matters which it left unexplained in 
its own cross-examination. That
would be the position. By the drop
ping of the words ‘by the accused*, 
the accused would not have any ad
vantage. The simple reason is, the 
accused has no right to re-examine. 
Pandit Thakur Das Bhargava raised 
the argument in reply to my conten
tion yesterday that jjve wanted the 
accused to be deprived of all rights. 
We do not want to do that. No one 
can accuse me at least of wanting to 
deprive the accused of any right 
of defence. I submil  ̂ that the 
accused already has the right 
of defence, through the right of 
cross-examination. When a witness 
is declared hostile, the prosecution 
cross-examines him. Immediately 
afterwards, the accused has the right 
to cross-examine him. In pursuance 
of this right, he can bring out any 
statement not only for explaining 
nmbiguitios, but all kinds of facts, aU 
kinds of materials which are ad
vantageous to the accused. Therefore, 
the accused does not need any right 
of re-examination. He has the fullest 
right through the right of cross
examination. The only result of the 
deletion »*s that the prosecution will 
have a triple right of examining in 
chief, cHDss-examining and re-exa-
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{Shri S9dih»n GupU}

mloing Inim. ThU is not what should
be given  to the pro««euti<m. Shri
Dfttar that tiie addition of
the word# ‘by the accused* was 
through Inadvertanct. This is a very 
great he is doing to the
draftsmen X should think that the 
draltamen were much wiser than him 
and did «  purpose, and for
very good reasons. Of course, in the 
section a* stands today, the words 
*by the accused' are not there for 
very good reasons, because, under 
the pre#<^«* section, it cannot be used 
for the purpose of cross<examination 
by any one except the accused. Th«? 
words *^y accused' were redun. 
dant then- When we are giving two
rights o f cross examination one by 
the accu*«d and another by the pr\j- 
aecution, it must be made very clear 
that the right of re examination only 
arises when the statement is used by 
the accused for contradicting the pro- 
lecution witness and not when 
the statement is used by the 
prosectition <0 contradict a prosecu* 
tion witne#*. If we delete the wordu 
•by the accused’ we shall not only 
be givln# no rights to the accused, 
but we shall b« prejudicing the rights 
of the by glviing the prose
cution the right of triple examination 
Therefore, I would auk the Deputy 
Home Minister to consider this matter 
very carefully ana not agree to 
delete thesi© words and refuse to ant*pt 
this amendment Dr. Katju. who 
pilot«id this Bill is an eminent lawyer. 
I wmild him 10 consider whether 
it ii I who is right or it is the Deputy 
Home Minister who is right, and 
advise the Deputy Home Minis* 
ter 1 wnuM thcr^
fore ask the Deputy Home Minis* 
ter to consider thU aspect irrespec 
tivt of liny part^^an considerations, 
irrespective of any party consldera 
tions. from the point of view of the 
proper admitilstratlon of law. Doê i 
he want to introduce the ab.«urdity 
of the H<ht <?f triple cucamitialion by 
the prosecution or du^s he want to 
give the right to the accused. U he 
wanU to give the right to the ac

cused, then, the pesent provision te 
the proper provision and the amend
ment should not be accepted.

Shri Raghavachari (Penukonda): I 
rise to submit that the whole difficul
ty has arisen because the old proce
dure which permitted 162 statement 
which h  ordinarily not admissible at 
all for any purpose, to be available 
for a particular purpose and in the 
revision of this Code. Government 
wanted this right of using some part 
of that statement, which was not 
usable except by the accused, by the 
prosecution also. I examined the 
language of the old Code as Hi stood. 
The language is exactly similar ex
cept that the phrase ‘by the accused’ 
was Inserted. As the principle has 
been decided by this House and the 
other House that the prosecution also 
should be given the right to use ynne 
portion of that statement, the question 
now will be not to try to re-open tfte 
whole matter, but to aee how by the 
proposed' omission of the words 'by 
thcr accused' some additional compli. 
cations are created. 1 for one feel 
consistently with the prindole which 
has been decided upon by both ttie 
Houses that that part of that rtate. 
ment can be used both by the accus
ed and by the prosecution, if you 
retain the phrase ’by the accused* il 
certainly leads to ^ome inconsisten
cies.

The real dllBcuity is this. The 
question arises, what is the purport 
<i( the words used here,—“ re-exami
nation** and “cross-examinalion.’* 
That is the unfortunate trouble. TV) 
my n-anU it look^ that it U i*wt II i 
this section gives the right of cros? 
examinatitjn and re*examinat!on. AH 
that this section deals wUh is. what 
portions of that statement can be 
nte<l in cross-examination and re-exa- 
minatiun. The right of cross-exa
mination and rcsexam^nation if a 
matter to be decided under the Evi
dence Act primarily and hi particular 
t'lrcumstances and exigencies, by the 
court itself—to permit when a par
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ticular witness should be re-examin
ed or c^oss-examined by one party 
or the other party. As Shri Datar 
sai(i, thfe right of examination, re
examination and crDss-examination 
are matters not only to be determined 
by the person who calls him and 
examines him, but also by the court 
with reference to the way in which 
that witness’ evitience is given in the 
course of the examination. Never
theless, seeing that the aanguage Is 
enOirely as ^  the ori^nal Act, lb 
my mind it appears that the words 
‘by the accused** should be omitted 
rather than retained. As you, Sir, 
pointed out earlier, if you retain the 
words ‘by the accused*, it means for 
all time the right of re-examination 
is only with the prosecution and 
never with the accused. If these 
words are omitted, it is possible that 
even when the prosecution cross
examines its own witness, the accused 
might thereafter ask for an opportu
nity to refer to some other portion of 
that statement which is favourable to 
him and use it.

Shri S. S. More; That is cross
examination: that is not re-examina
tion.

Shri Raghavachari; Therefore, It 
appears to me that trying to make 
capital of the use of words ‘examina
tion*, ‘cross-examination’ and ‘re
examination’ as contemplating pecu
liar rights, would be out ci
the way and creating trouble.

Mr. Deputy-Speaker: Enough has 
been said. I shall now put the......

Pandit Thakur Das Bhargava; rose—

Mr. Deputy-Speaker: Ail that the
hon. Member wanted to say has al
ready been said by Shri Raghava- 
chari.

Pandit Thakur Das Bhargava: Some 
arguments have been advanced which 
are not tenable

Mr Depnty-Speakrr: We have de
voted already 45 minutes on this. I 
have got only 1 minute more.

Pandit Thakur Das Bhargaya: 1
shall finish |n two minutes.

Mr. Deputy-Speaker: When am 1 
to put these clauses to the vote of 
the House?

Pandit Th;ikur Das Bhargava: It is
not such a stiff rule, that even two 
minutes cannot be allowed on a 
question of law.
«
Mr. Deputy-Speaker: All right.

Pandit Thakur Das Bhargava: The 
first point that haS not been fully 
considered by those who are not in 
favour of this amendment is this. 
Section 154 of the Evidence Act runs 
thus:

‘The Court may, in its discre
tion, permit the person, who calls 
a witoiess to  put any qcuestions 
to him which might be put in 
cross-examination by the adverse 
party.”

The time is not given. The sequence 
is not givten. It is not only at a 
particuls^ lUme that tftiib cjoss-eaca- 
mination is allowed. It may be even 
after the whole examination is over. 
My friends are assuming that first 
of all the party shall seek permitoion 
from the court and there will be cross
examination and then the accused 
shall have the right to cross-exa
mine and then there will be re
examination. Section 154 is not spe
cific. Cross-examination can be 
eought even at the Ijast moment. 
Eveti in re examination, if a person 
makes a stat<»ment whith is deroga
tory to the prosecution, the prosecu
tion has the right to say, I should 
be given *oi opporturiity to put ques
tions at the end.

I P.M

In that cake, my submissitm is 
that all these arguments which have 
bc*en put forward will fall down. 
Moreover. I will refer to section 138 
where the w’ords are:

‘The I e examination shall l:*e 
directpil fo thv? explanation
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matterji referred to In croiHf'
examination;**

This ia the maHi purpose of re' 
examination. I know that the worda 
examination. I know that thn wrid« 
” if the party calling hlrr no d(>»lrc2** 
are there. If you do nri conitdcr
the*e worda, thi« re-ex3m<ndtlon 
elucidating matters releacd to in 
crost'exnmlnation by the proiecu-
tlon. Section 138 doea not take awajr 
the application fit section 154 iiut 
aome tlmei there la fomethlng iti a
atatement under lectlon 162 tor dt* 
mollfhlng everything In cro** exami 
nation. I f  you do not allow re cxa 
mlnatioii..—•

Shrl 8 . 8 . More: How?. .

Pandit Thakur Daa Bhargava: The 
difficulty with my friend b that h« 
cannot dliiaoclate from hli mind that 
re«examlnatlon c®n only be made by 
a person by the party calling in 
wltoeia If It fo desires. I f we l'H>k to 
the substance and purpose of re
examination, we ftnd It 1% to elucl 
^ t e  matters referred to In cross 
examination. Though we are goin*< 
against these words *Hf the party 
calling the witness wo desires’*, we
are gettitig at the right principle 
and substance. Re-examination is only 
directed for that purpose, and If th«! 
accused case Is under a cloud as a 
result of cross-examination by the
prosecution, he should be given the
right to make everything clear by the 
very document which wa# prepared 
by the prosecutton. I thl îk It Is very  
iust that you allow It. If you do 
not allow It. the accused will be pre
judiced a great deal.

Mr Deputy Speaker: The question
Is;

That at page 5, line 41, the 
words ”b y  the accused” be d«-

The motion wo4 adopted.
Clause 25,

Mr Deputy Speaker: 
to clause Sft.

Amendment

Shri S. 8 . More* I want to make 
a small submission.

Mr. Depaty>Speaker: That was at 
length referre<l to yesterday.

Shri S. S. More: I will take only 
two minutes.

These powers of punishitog the so- 
called opponent, because the Gov
ernment servant will be virtually 
the complainant, though the State may 
be launching the prosecution—this 
clause as we have enacted here is 
In the nature of section 250 of the 
Criminal Procedure Code. I cannot 
understand why these two particular 
clauses 9A and 9B should be there. 
I can concede that as far as 9A is 
concerned that the man should have 
the power to appeal, but I cannot 
un^irrstand the significance of 9B. 
1 ! the man goes In appeal he can 
make a representation to the court 
for a stay order, and, as you know, 
in many cases when the compensa
tion Is deposiited In the court. It may 
be paid to the other side even on 
furnishing secuHty. The court has only 
to see that the pajrment once made 
wl l̂ be difficult to recover. If secu
rity Is demanded and the other party 
is prepared to give that security, 
then the Interests of the man making 
the deposit by way of compensation 
would be perfectly safeguarded. Why 
should there be a specific clause 
saying that the compensation need 
not be paid tUl the appeal Is dis
posed of. Thi% is another example 
of partisan treatment of the Govern
ment servant who happens to be one 
of the privileged classes of this coun
try. I think he should be on a par 
with any other complainant who comes 

fulllotine of sortlon 250. anH 
he should not be In a more favourable 
position as far as this part^ular 
aspect Is concerned.

Shri Datar: Only one word. This 
section corresponds to section 250 of 
the Criminal Procedure Code, and 
f>A corresponds to section 250(3) and 
9B corresponds to 250(4). There is 
no questksn of partisanship here.
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Shri Rai:bayacbaii: 1 wish to sub
mit only one thing. The language 
used in 9B is ‘the appeal has been 
decided” . I for one think that the 
word “decided” will create some 
confusion and trouble and the word 
should have been “dispose off” . 
The word “d e c id ed m ig h t neces
sarily mean a judicial decision after 
hearing the matter, while it may be 
that the appeal is not admitted and 
is rejected. So. the word “decided*’ 
to my mind appears to create some 
additional trouble Jay way of inter
pretation. It may be “disposed off” .

Mr. Deputy-Speaker: Even a deci»- 
sion of res judicata under section 1 1  
is a decision. Even if it is finally 
disposed off. it is a decision. Even 
an ex parte decision is a decision. 
It is not as if both of them ar* there. 
Therefore, “decided” can cover also a 
decision under section 403.

The question is:

That at page 8, a/(er line 4, the 
following be inserted, namely:—

“ (9A) The person who has been 
ordered under sub-section (7) to 
pay compensation may appeal from 
the order, in m  far as the order 
relates to the payment of the 
compensation, as if he had been 
convi^rted in a trial held by the 
Court of Session.

(9B) When an order for pay 
ment of compensatioa to an ac- 
c\:sed person is made In a 
case which is subject to appeal 
under sub-section (9A). the com
pensation shall not be paid to 
him before the period allowed for 
the presentation of the appeal has 
elapsea, or. il an appeal is pre- 
sen'ed. before the appeal has been 
decided.”’

The motion was adopted.
Mr Deputy Speaker: The question

Is:
That at page 8. /or lines 8 to 9. 

following be substituted, namely:— 
“ (11) The provisions of this 

•scction shall be in addition to.
169 L.S.D,—2.

and not in derogation of. those of 
secUon 198.”

The motion was adopted. 

Clause 1

Mr. Deputy-Speaker: The question

That at page 1, line 4, for the 
figure “ 1954” the figure “ 1955” 
be substituted.

The motion was adopted.

Mr Deputy-Speaker: The question

That at page 1, line 6, after 
the words “Government may” 
the words “by notification in the 
Official Gazette,” be inserted.

The motion was adopted.

Mr. Deputy-Speaker: The question

That at page 1, line 1, for the 
words “Fifth Year" the words 
“Sixth Year” be substituted.

The motion was adopted.

Clause 29

Mr. Deputy-Speaker: The question
j*s;

That at page 9, line 24, after the 
vvfjids ‘ tilt; aocused’>, where they 
occur for the first time, the follow
ing be inserted, namely: —

"for the purpose of enabling 
him to explain any circumstances 
appearing in the evidence against 
him”.

T h e  m o t io n  tea s  a d o p te d .

CUuse 31

Mr. Deputy-Speaker: The question

That at page 11, the existing 
clause 31 be deleted.

The motion was adovted.
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U:

Cl»B4e 52 

DepiitjF-gpealMr: Th€ qtiestioa

That at page 15 line 33, after 
tb« word “thereor the words 
**iigaed h f  the Judge** be in 
•ened.

The motion wa$ adopted.

CUtiee 63
Mr. De9ttt]r>Speaker: The question

i:
That at page 17, lines 44«45, 

the words **or the recording of 
their statements** be deleted.

The motion wa$ adopted.
Mr. l>eptttT-8pealier: The questidn

i:

That at page 17, lines 47.48, 
the words **or, as the case may be 
their statements have been re* 
corded** be deleted.

Mr
The motion was adopted. 
Deptsty'Speaker: The question

That at page 18 Une 7. the 
words ‘‘or recording their itate- 
ment** be deleted.

The motion wat adopted,
CUu^ 1 1 1

Mr Depttty-Speaker: The question
I:

That at page 30, line 11, for the 
word “subitituted** the word ‘*ln- 
aerled’* be swbffitvted.

The motion was adopted

a a u »  m

Mr Deputy-Speaker: The question
II

That at page 30, Une 25, for 
the words “with the previous 
sunction of the Slate Government’* 
the words **wlth the previous ap- 
pr^^val of the State Government** 
be subiCitiited.

The motion u*a$ adopted.

The Mixiister of Commerce (Shrl 
Xarmarkar): 1 t>eg to move;

‘That the Bill further to amend
the Indian Tariff Act, 1934. be
taken into consideration.**

The Bill seeks to amend the Indian 
Tariff Act. 1934, by making certain 
change in the First Schedule to that 
Act in order to g>ve effect to Govern
ment’s decistons on the recommenda
tions of the Tariff Commission regard
ing protection of certain industries. 
As the House will have noticed from 
the Statement of Objects and Reasons 
attached to the Bill, the Commlsston*s 
recommendations Involve the grant of 
protection for the first time to the 
industries engaged in the manufac
ture of cousctic soda and bleaching 
powder. dyestufT, automobile sparking 
plug* and automobile hand tyre in- 
flators* the continuance of protection 
to the sttearic and oleic? acids, oil 
pressure lamps and cotton textile 
machinery industries, and the exclu
sion of tin rollers from the protected 
categories of cotton textile machinery.

Copies of the Tariff Commission’s 
Reports t>n all these industries and 
of Government’s Resolutions thereon 
have already been laid on the Table 
of the House. The hon. Members must 
havtj studied those documents and I 
ne<Hi not. therefore, go into details 
and shall make only a passing refe
rence to » 3me of the Important as
pects of these industries.

I shall first deal wi^h those Indus
tries whi *̂h bains' fnr
the first time. Of the four industries 
coming un«1er this catejt^ry. caustic 
soda and dyestufT industries are basic 
industries of considerable importance 
to the economy of the country. To 
take the case of ihe dyestud industry 
first, the Commission have expressed 
the vievw- that this industry should, 
in the national interest, be establish
ed In the country and developed on 
soimd lines and the protection or
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assistance given to it so adjusted 
that t l ie  burden placed on the con
sumer is limited to what is strictly 
necessary for promoting and develop
ing th e  manufacture of dyes. They 
have pointed out that the industry 
forms ^ nucleus around which the 
organic chemical industry can be 
expected to develop and that its 
progress is linked up with the deve
lopment of other essential chemical
industries, such as the heavy inor
ganic cliemical industry and the coal
tar indiistry on the one hand, and 
the fine chemical and pharmaceutical 
industry, explosives, synthetic plastics 
and solvent industries on the other. 
The products of this industry will 
contri<bute to the strength of national 
econonny in times of peace, and the
industry can also be readily adapted
to the production of defence materials 
in the event of a crisis.

Now, I  come to the manufacture 
of caustic soda (including bleaching 
powder and bleaching paste) which is 
an important branch of the heavy 
chemical industries based on f-alt. 
Caustic soda has its main use in the 
country in the manufacture of soap, 
textiles, papers, oil refining, vanas' 
pati, explosives and other chemicals. 
It is also used in the rayon Industry 
which requires a special grade of 
purity. Bleaching powder is used us 
a disinfectant and in the manufacture 
of organic and inorganic chlorine com
pounds. The Tariff Commission’s re
commendations for the conversion of 
the existing revenue duties on caustic 
soda into protective ones deos not 
involve any additional burden on 
domestic consumers.

The giound urged by the
Commission in favour of their propo
sal to impose a protective duty of 15 
per cent ad valorem on bleaching 
powder and bleaching paste is that 
they offer an important outlet for 
chlorine which is obtained as a by
product in the electrolytic process of 
manufacture of caustic soda, and that 
it Is essential for the progress of the 
electrolytic caustic soda industry to 
afford all possible encouragement to

the development of industries using 
chlorine.

Let me now come to the automo
bile sparking plugs and automobile 
hand tjnre-inflator industries. A  
sparking plug, as is well-known, is 
a vital component of an automobile 
engine, its function being to initiate 
combustion in the engine. The Tariff 
Commission’s enquiry covered all spe- 
cificatitons of sparking plugs in 
14 m.m. and 18 m.m. sizes, including 
resistor t3T>es but excluding integrally 
screened types. After estimating the 
lowest landed cost of sparking plugs 
of U.K. origin in comx>arison with 
the fair ex-works prite of indigenous 
products, the Commission have re
commended a high rate of protective 
duty, namely 92 i percent, ad valorem. 
The Commission have expressed the 
view, and Government agree with 
them, that this enhancement of duty 
will not lead to any increase in the 
selHng price of a motor vehicle or to 
any si^ificant increase in its running 
cost.

Substantial progress has been 
made in setting up a sparking plug 
industry in the country, and the
programme of manufacture of the
Motor Industries Co. Ltd. appears to 
be technically sound, and its im
plementation will lead to the complete 
manufacture of sparking plugs by 
the end of 1957. The Commission 
have emphasised the seritous handi
caps which the infant domestic indus
try has to contend with in Introduc
ing its products in competition with 
well-known foreign brands, and havp 
urged that unless adequate protec
tion is assured to the infant industry, 
it will not have sulficlent incentive 
for implementing fully its manufac
turing programme and for undertak
ing further necessary investments. 
As. however, production has been 
much too .small to make a fair assess
ment of the quantum of protection, 
it has been suggested by them that 
protection be confined for the time
being up to 31st December. 1955 and
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ttuit a tutXhet review should be under 
takefi b«fcrc that period. The Com 
miMioo*s rtcommendation has beett 
nccepied by Government.

With regard to the automobile hand 
tyrt inflator imduitry, tlie Commission 
have obterved that the Industry aup 
plies an important accessory of motor 
vehicles and that, given adequate pro. 
lection, it will t>e able to consolidate 
its position an<| expand production so 
as to reduce its costs. It is also theii 
view that there is suffUrient interna! 
competition in the country to ensure 
that the benefit of reduction in the 
cost eventually accrues to the con
sumer.

Sow I come to the second part of 
the Bill relating to the continuancc 
of protection to the three industries, 
t^amely stearin and oleic adds, oii 
pres«ure lamps, and cotton textile 
machinery, for another three years, 
thti is till 3lst December, 1957,

Apart from extimdlng the per̂ tod of 
protection. »n altcrnotlv# «p«cirtc duty 
of 8 annas per lb. Is being Imposed 
on oleic and stearic addi. The ad 
vaUtntm duty of 31 ̂  per cent, does 
not afford odequate protection, as 
foreign suppliers are able to neutra 
Use the effect of protection by p>ricc 
manipulation. Derhiitlve# of Rtearlc 
and oleic acids will continue to be 
included within the scheme of protec 
tion on the ground that the produc
tion In the country of these deriva
tives will help to Increase the domestic 
demand for slcaHc and oleife acids.

In the case of oil pressure lamps, 
the scope of protection which has 
hitherto b<?en restrict«?d to such lampn 
with candle power oi iu\) to 4uu (u i 
all sorts) is being extended to oil 
pressure Umps. hurricane and hnns
Ing type*. Irrespective of candle
power Th«? need for such extension 
t« twofold, firstly, given some en.
couragtment. domestic manufacturers 
are In a posiU^ to prv>duce all the 
high power pressure lamps also: and 
secondly, the limitation of candle
pow^r gave rise to considerable ad- 
wInlflraUve dlfflculties.

As regards rotfcon textile m achine. 
It jfn proposed to extend protection to 
fluted rollers of all kinds, and not 
merely to fluted rollers used in cotton 
textile spinning ring Irannes. Simi
larly. the protective rate of duty of 
10| per cent ad valorem is being 
made applicable to looms of all kinds, 
cotton, silk, rayon etc. because they 
differ but slightly from each other.

luistly. I am glad to say that tin 
rollers, which are an item of cotton 
tertile machinery, do not need tariff 
protection any longer. Indigenous 
rollers are cheaper than foreign tin 
rollers, and the section of the indus
try manufacturing these rollers is in 
a p̂ >sAion to Withstand foreign com
petition without tariff protection. Tin 
rollcra were included In the scheme 
of protection in 1949 and therefore 
they enjoyed protertion for just six 
years

I feel I need not lake the time of 
the Houjie any tonger at this sUge 
The House ha* before it ample mate
rial by way of the TadtT Commission’s 
reports and the Government resolutions 
thereon I need hardly add that I 
shall only be happy to listen to all 
useful points made in the course of 
the discussion, and try to answer 
whatever points are raised, which re 
ouire an answer.

Mr Deputy-Speaker; Motion moved 
"That the BUI further to amend 

the Indian Tariff Act. 1934. be 
taken into consideration 
Shrl Kasliwat (Kotah—Jhalawar): 

The learned speaker who preceded 
me has said that this BUI is com.

f>t t'vri pnr*, rtnc 'vhich 
to new protection being given to 
certain Industrie?, and an̂ t̂ĥ r which 
relates to the continuance of pro
tection to certain indu.*itrles- 

With regard to new protection be- 
In  ̂ given to ccrtain industries. I 
welconric the protection given to the 
sparking plugs industry and the tyre 
inAators industry. These two CDm* 
ponents are essential 0or a self- 
sufHcient automobile industry. And I
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think it was but proper lor the Tariff 
Commission to have suggested the 
grant of protection for these two in
dustries.

Another industry which is now 
going to be subject to protection is 
the caustic soda, the bleaching powder 
and the bleachmg paste industry. I 
welcome protection being granted to 
this industry also. 1 would like to 
draw the attention of the hon. Minis
ter to certain points with regard to 
this industry, because I feel that 
there is still great scope for expansion 
in thi^ industry. The number of 
units which will go into production 
by 1955*56 will be 9 with a rated 
rapacity of 37,000 tons and an actual 
production capacity of 33,000 tons. 
The demand, however, according to 
the industrial production chapter in 
the Five Year Pian, will rise to about 
87,000 tons, so tnat you will see that 
at the end of i 955-56 there will be 
a gap between demand and supply of 
about 50,000 tons, which will be met 
cnly from imports from abroad. If 
the hon. Minister will give attention 
to this particular aspect. I am cuite 
sure this industry is capable of ex
panding and supplying the entire de
mands of the country.

• There are two specific points with 
regard to this industry to which 1 
w’ luld 'ike to draw the particular 
aii'enticn of the hon. Minister, and 
they are these. The rtrst is the lack 
of adequate transport, that is to say. 
even today there are no tank wagons 
available which will properly and 
adequately carry the caustit soda and 
bleaching powder to the various places 
where the consumer industries are 
established. The second ooint is the 
high co:;t of ^iodactioii of cau-'jlK. 
soda. The high cost of production is 
primarily <lue to smaller units func 
tioning In this country. I f the hon 
Minister would see to it that some 
larger units are established. I am 
quite sure the high cost of production 
will be considerably reduced and the 
demand of the country as a whole so 
fur as this particular commodity is 
ctxicemed will be met properly.

Now. I come to another industry to 
which protection has been continued, 
that is. the stearic and oleic acids 
industry. I have some criticism to 
make so far as this industry is con. 
cemed, because protection has been 
continued to this industry till 1957. 
I just want l<j give certain figures as 
to how this industry has been behav
ing for the last so many years during 
which it has been receiving protec
tion. Protection was granted to this 
industry for the first time in 1947. 
Since there it has, from time to time, 
been receiving protection. Previously, 
there were only two units which were 
producing these acids, the stearic and 
oleic acids, and their derivatives. 
Now. the Tarirl Commission sa3' that 
there are really five units, but ac
tually a clear readiVig of the Tariff 
Commission's Report will show that 
there is only one unit, the Navsari
Oil Products, which is engaged whole
time in the production of stearic and 
oleic acids. The other three or four 
uni*ts are not engaged wholly in the 
production of these acids: they are 
engaged either in producing vanaspati 
or some other things. Their production 
of these acids is only subsidiary. The 
TarilT Commission have drawn atten
tion to the fact that this industry has 
not been behaving very satisfactorily. 
They have said that it is time the 
industry improved its products. Some 
of the consumers of these stearic and 
oleic acids have made representations 
to the Tariff Commission and they 
have drawn attention pointedly to 
certain defects of this industry. I 
wish to read from page 40 of the 
Tariff Commission’s Report where this 
repre.serr^ation has been referred to: — 

"Certain consuming and import
ing interests have questioned the 
industry’s eligibility to contii. 
nuance of protection on the 
srounds that (!) it has been under 
protection for over six years and 
has not been able to stabilise its 
pcsition; (i<) that despite protec
tion the quality of the product.s 
ha.« not been perfected: (ili) that 
the cost;; of production as com
pared with the prices of lnH>orted
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product* ire ftill high; (iv ) that 
the industr/ doet not csjo/ na
tural advantages ien regard to 
raw materialj in »o far as tallcw 
and palin oU have yet to be import
ed; and ( V )  that the high coft of 
the acids produced iftuiigenously 
are likely to affect the intereata 
of c»nfuming induatrief adverse* 
l y ”

The Tariff Commitsion have thorough
ly examined all these points. So far 
as certain points are concerned. the3r 
have said that the objections are not 
valid; so far as other points are con< 
cemed^ they have said the objections 
arc valid, for example, regarding the 
quality of the product and the high 
coat of productlbn and all these things. 
Yet the Tariff Commission have re
commended protection to this Industry, 
which really means protection to one 
single unit, namely, the Navsarl Oil 
Products, up to 1957. 1 have put in 
an amendment to the effect that the 
period should be reduced by one year, 
that la to say, from 31st December. 
19S7 to 31st December, 1956. My 
object Hn tabling this amendment is 
not in any way to destroy this In 
digenous Industry but to bring clearly 
to the notice of the Industry that the 
way It hag been behaving has not 
been either in the interest of the Indus
try or In the interest of the consumers 
of the prDducts of this Induatry, 1 do 
trust that the Minister will kindly give 
his thought to the amendment which 
I have tabled, and will accept It.

Now, T rfMmp in «noth«r Industry-* 
there Is not much to tay about that 
Industry though—the dyestuff Indus
try. I do think that this is a very 
important Industry, although I am 
rather surprised that the protection 
which has been given to this Industry 
la up to 1964. In any case, this matter 
Is liable to review from time to tim* 
by the Tariff Commisaio&, and x 
nothing more to say on this particular 
industry.

There is only one more point left 
(Or your cOiU*idcration. In almost all 
these industries which have l>€en the 
mbject of this Tariff (Ameiwiment) 
Bill axid in regard to which recom
mendations have been made by the 
Tariff Commissian. there is one point 
which is continuously coming up be
fore tlMjm. They have been recom
mending all the tkne that all these 
industries, somehow or other, have 
products which are not up to the 
standard, and they have said that 
every time the services of the Indian 
Standards Institution should be utilis
ed, Now, I cK) not know how far the 
services of the Indian Standards Ins
titution have been utilised either 
before, and for what industries, or 
whether they are going to t>e utilis
ed now, for raising the standard of 
the products of the Industries which 
have now been recommended protec
tion by the Tariff Commission. I 
would very much like the hon. Minis
ter to tell us In what way the services 
of this Institution are being utilised 
and in what way their services will 
be utilised so far as these particular 
Itidustries are concerned. I would 
like to know whether you are going to 
draw the attention of these industries 
to this and ask them to go to the Indian 
Standards Institution and see that 
standard products are being given to 
them to produce, or whether you are go
ing to ask the Institution to produce the 
standard goods and tell the Industries 
'these are the specific kinds of goods 
which you have got to produce*. I 
really do not know what is the posl- 
Uon, Perhaps this is the first time 
this particular point has arisen in 
this House, fnr a< I am aware, ao 
far as this Tariff Amendment is con- 
cern«Kl, aatl I would very much like 
the Minister to satisfy the House on 
this point. That is all I want to 
say except to repeat that I do hope 
that so far as the stearic and oleic 
acids industry Is concerned, the hon. 
Minister wAl be oleased to accept my 
amendment, which only means reduc
tion oC the period of the protective



auiy from Uiree years to two years 
an<i nothitog more.

Shri Bansai \jhajjar-Rewari): Be
fore I  take up some of the items 
which are being given protection under 
this Bill, 1 A'ould like to ask the non. 
Minister as to how is it that the post 
of the Chairman of the Tariff Com
mission who retired about two 
months back, has not been filled. I 
was hearing about the impending 
retirement of Shri Bhatt from Decem
ber onwards. It is not as if it is only 
a period of a month and a half; his 
PBtiTement was being talked of even 
as early as sbout seven or eight 
months ago. Is it a sign that the 
Tariff Commission’s work is not con
sidered to be valuable by the Minis
try that such important posts as that 
of the Chairman of the Tariff Com
mission are left vacant? I also under
stand that the Tariff Commission is 
not working with the full complement 
of its members at present. I think 
there are only three members at their 
posts at present, if you go through 
the Report of the Tariff Commission 
which came a few months back, i 
would like to suggest that whenever 
such Bills come up beftjre Parldament, 
a brief report Or a summary of the 
report of the working of the Tarifl 
Commission should also be made 
available to the Members so that they 
are In a x»sition to find out as to what 
the Tariff Commission doing,
how many industriles are under inves
tigation by the Commission and how 
many months it is taking in coming 
to its conclusions.

Dr, Lanka Sun da ram (Visakhapat- 
nam): Why only summary? Why not 
the full ieport?

Shri Bansal: Full reports of the in
quiries are already placed before u*. 
What I want is a summary of the 
work done by the Commission.

Dr. Lanka SondMnan: In imple*
mentation?

Shri Bansal: That is. how many
inquiries were referred to it. how 
much time it took in completing thcs«i 
inquiries, what is the strength of the 
Tariff Commission and so on.

Siiri Karmaritar; He does not want 
inat; he wants the Report of the Tariff 
Commission on this subject.

Shri Bansal: They are already there.
I am concerned with what I want. Dr. 
Lanka Sundaram will certainly say 
wnat he wants when his turn comes.

I say this because after going 
through some of the reports, I And 
that the Tariff Commission has taken 
six months, seven months and, in some 
cases, even a year, before finalising 
its reports, after the hearing of a 
particular industry has been opened. I 
do not mean to say that the Tariff 
Commission can complete its work in 
two or three months* time. But what 
happens is that a particular industry 
is referred to the Tariff Commission, 
the Commission sends out an 
elaborate questionnaire, and after the 
receipt of the reply, fix a day for the 
hearing. This takes about three or 
four months, and in some cases, even 
more, and if I add that period, I find 
that the Tariff Commission has been 
taking on the average about one yeai 
for each report. Now, I think that is 
an unconscionably long period. And 
what is worse is that after the reports 
of the Commission have been received 
by Government, they themselves take 
four to five, or even more, months to 
come to their own conclusions. This is 
very surprising. When an expert body 
like the Tariff Commission has gone 
into the case very elaborately and pre
pared its recommendations for the 
ronsideratioii of Government, for Gov
ernment themselves to take another 
period of four to five months to come 
to their conclusions is something 
which surprises me. I think an ex
planation of this is called for from the 
Ministry.

It the Commerce Ministry has be
gun to think that after all, in view 
of our changed fiscal policy under 
i l̂iich we have been raising the Im-
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port duU€n from a particular level to 
«  higher level, the work of the Tari/T 
Commission js no longer as important 
as It used to be, then they should 
come out and tell this to the House. 
But I am of the view that the work 
of th« TarlfT Commission will remain 
Important. After all. It is an c3Q>ert 
body to And out to whether a parti
cular Industry deserves protection or 
not, whether it needs protection or 
not. If it does »»eed protection, it h&s 
to find out what is going to be the 
<juantum of protection. As years pass, 
the industrial structure of our coun
try will become more variegated. We 
wUI begin to develop a good number 
of Industries with many complicated 
prublcms. Take the case of the 
dyestufT industry. It Is a very im« 
portant industry; not only that, it is 
a very complicated and technical *yp^ 
*if industry, and t have alway* been 
looking forward to hearing something 
from our Commerce Minister In regard 
to the future of this industry. On go
ing through the report I And that 
dyestuil is not cns prwluct. not even 
a group of a few products There are 
as many as ““ I will not bore the Hous<? 
by quoting the exact number, but 1 
do know there ere a large numl>er of 
Items, intermediaries and end products 
which go Into the Anal products of 
this industry. Intermediaries u*e<l 
speclAcally for the manufacture of 
dye* are as many as 18 and those 
which are used fur the manufitrture of 
13^  and also for other things run to 
a colossal figure of 31. Out of these, 
only a few are being manufai lured In 
the country. What 1 woulrl like tu 
know is as to what steps Government 
ure taking to see that as many of the 
intermediaries as L« to
manufacture In the country are going 
to be manufactured ov«,*r a period of 
years, I know it In not u small indus
try. It U not a simple Industry so 
that by waving a magi<* wend ymi 
can produce all these thli\g?4* Never
theless. it is an Industry important 
enough to deserve serious considera
tion of Government so that the House 
should have some indicatiot\ as to In 
now many years we will be sble to

produce the largest number of inter
mediaries and products of this parti
cular industry. As the Minister him
self has said, this is an industry the 
products of which are used in phar
maceutical industry, in explosive in- 
custry and In heavy chemical industry. 
I was told that In our country we do 
not have at present even a semblance 
of appreciation of the magnitude of 
me problem^ and therefore the ser
vices of a foreign expert were going 
to be obtained in order to prepare a 
olue-prlnt of the programme of future 
development of thii industry. I would 
like to know from the Commerce 
Minister a» 10 whether the services of 
such an expert have been obtained, 
and if so. in how many months or 
years we are going to rec'eive the re
port of that expert.

'1‘hen I come to the quantum of pro
tection given to this industry. I find 
that the protective duty will be of 
the order of 12 per cent. only. I know 
that the Tariff Commission might have 
had very good reasons for providing 
surh a low protective duty. But I 
am one of those who have been saying 
In this House day in and day out that 
the method followed by the Tariff 
commission in computing the landed 
cost and the cost of production and 
then givinit an amount of protection 
equivalent to or slightly more than 
the dlfTerenc-e is not going to solve 
the problem, particularly of compli
cated Industries like the dyestuft in
dustry. I would very much like to 
hear from the Commerce and Indus
try Minister that his Ministry is 
.tatisfted that the quantum of protec
tion Is going to effectively protect this 

ItKlti^trv

Agau) quotittg from the TaritT CtMn- 
mi:«slon's Report. I find that the dif- 
fervnce in the prices of some of the 
basic materials which go in the produc 
tion of the dyestufT industry is so huge 
that X am really surpris^ that the 
Commission recommended a prgtevUve 
duty of merely 12 per cent. Take the 
case of the sulphuric acid. In India.
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the cost of production is Rs. 210. This 
is the cost at which the product is 
available in India. The Indian-made 
product is Rs. 210 per ton, while ia 
America the price is Rs. 76 per ton 
aad in U.K. Rs. 134 per ton. The case 
of nitric acid is even more fantastic. 
In India, the price is Rs. 1.400 per ton. 
in U.K. Rs. 480 per ton, that is. about 
orte-third, and in U5.A. Rs. 515, that 
is, about two-ftfths. The same applies 
to sodium hydroxide. In India, it is 
Rs. 700, in U.K. Rs. 360, about half, 
and in U.S.A. Rs. .'<88, again about 
half. I am just pointing out these 
figures to impress on the House that 
it may be that the protection granted 
to the dyestutf industry may not serve 
the purpose which the Tariff Com
mission had in view. All these basic 
chemical manufactures have come 
uniy recently In the field and the pro
duction is not as large as my friend, 
Shri Kasliwal said just now, that it 
will really work as an economir unit. 
In this heavy chemical industry the 
greater the production, the lower the 
cost̂  bccause the overheads are almost 
the same whether you produce a small 
quantity or a huge quantity. How
ever, I am not a technician to be able 
to say what the exact difference would 
be. but that is my impression, that the 
bulk of production may be one of (he 
reasons for this di/Terence.

Whenever the Tariff Commission 
makes recommendations in regard to 
protecting a particular industry, it 
makes a number of subsidiary recom- 
n^dations which may not look as 
impressive or as important as the 
main recommendations. In fact. I have 
been trying again and again on the 
floor of this HoUdc to tict the Minister 
out with information as to what steps 
Government are going to take in order 
to implement those ancillary recom- 
mendatIon.s. But so far I have not re
ceived any satisfaction from the Minis
ter. I hope on this occasion, the Minis
ter will compile a list of all the ancil
lary rec'ummendaticns made by the 
Tariff Commission and what action 
Govcrment have taken on them. For

example in regard to the recommenda
tion made on dyestuff industry that 
something should be done to encour
age the manufacture of coal-tar distil
lation industry. I wonder if Govern
ment have considered this recom
mendation and if so, what steps are 
they taking to develop this very vital 
industry? Again, coal-tar distillation 
industry is one of the most important 
industries in other highly developed 
countries because once you begin to 
distil coal-tar, you get a number of 
by-products which are absolutely es
sential for the development of a num
ber of inorganic chemical products. 
Talking of ancillary recommendations, 
I find that the Commission while re
porting On the textile machinery in
dustry had stated that it would be in 
the interests of the industry if the help 
of a foreign technical expert is made 
available to the industry as a whole. 
I do not find any mention of that 
recommendation in Government’s 
resolution and I would like to know if 
that recommendation has received the 
attention of the Government* With 
regard to automobile sparking plug, 
the Commission made an ancillary 
recommendation for the grant of addi
tional relief by refunding the whole of 
the duty paid by the manufacturers 
on sparking plugs on imported bright- 
drawn free-cutting mild steel and 
hexagonal bars etc. I do not know 
what these technical terms mean. I 
would like to know if the Government 
had given any thought to this recom
mendation.

Similarly they made some recom
mendation about caustic soda and 
bleaching powder. They have also been 
making recommendations about the 
soda ash industry which are of an 
nnci!!ary type. I would ve ry  much 
urge upon the Minister of Commerce 
and Industry to give as much consi
deration to the.se various ancillary 
recommendations as to the main re
commendations of the Commission

Coining to the dyestuff industry 1 
know that a commitment has been 
made at one of the .sessions of the 
GATT under which the Government
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• { lixU« have bound thetnielvef not to 
jraU« the duty on thi* particular pro
duct. Lately we have bad a partial 
release that wc can raise the duty 
upto 20 per cent- I think the TariH 
Commission have recommended that a 
complete release from our obligation 

be sought. I do not think there 
•ny mention of that in the resolu- 

tlon, I would Uke to kiiuw If the 
Government of India are taking any 
•teps to seek complete release from 
their commitment on thlg item. 
1 wUl end by saying that I am one of 

who believe that the Tariff Com
mission g very Important body 
which should be kept properly man
ned and this House as it has always 
b««n doing ihould take a little greater 
Interest in the activities of the Com
mission. It will greatly facilitate If a 
consolidated report of the working of 
the Commission is laid on the Table 
of the House when luch important Bills 
M  on the anvil. I would also urg« 
upon the Commerce Minister not to 
delay the appointment of the Chalr- 

of the Commission and also other 
members so that the Commission be- 
g^^ to Work with its full complement. 
I And from my experience that there 
are some very capable members work- 

on the Commission but they are 
■o hardpressed that they are not able 
to devote ua much. attention and time 
to thesQ eompUcated enquiries as they 
would themselves Uke to.

Naaadaj (Ongole—Reserved— 
Sch. Caetes); Protection is given to 
our industries Just to encourage them 
w  Just to meet competition from 
foreign concerns. That is the iden 
of gtvinjj protection. But how far this 
is beln^ utilised by our infant Indus- 

i «  viu«aUwi» t«Lfwte U4. For
•»afnpl«. the dyestuff Industry Ls an 
infant tnkdustry but yet this is not 
P'^^ly an Indian Industry in the sense 

the big companle* msanu* 
iucturtn* dyestulTs-Aim Products- 
h^ve entered into an agreement with 
•a A^^jrlcan Company—Seramlte 

•Yhm Kasturbhai Dalbhai gr uo 
J^ch got connect4<ms with the 
i.C.l. have not got intereeted In this
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company. In this way foreign interests 
are taking advantage of the protection 
given to our infant industry and they 
are trying their best to stifle the 
growth of our industries. That is my 
complaint with regard to the protec
tion.
[P andit Thakur Das Bharcava in the 

Chair}

Again, with regard to textile 
machine manufactunng mdustry, we 
have got this National Machine Manu
facturing Industry Company. This is 
sponsored by—or rather the share
holders of this company arc— almost 
itll the textile industrialists. They are 
manufacturing ring frames for textile 
industries. In this company also, an
other British company has got 26 per 
cent of shares and they are simply 
assembling the parts imported and 
they are not helping our industry to 
grow. In this way the protectioa 
given to our industries is being utilis
ed by the foreign combines.

With regard to these chemicals—* 
that is, dyestuiTs—in Che Pharmaceuti
cal Enquiry Committee’s report they 
have remarked that those combines 
which have entered into aicreemenis 

with the foreign combines are import
ing from other countries even the raw 
materials that are available in our 
country. They are ahK> not manu
facturing these dyestufTs from the 
basic materials. They are manufactur
ing from semi-manufactured material 
import«?d from other countries. Here 
also I wish that the Government takes 
steps to sec that the basic materials 
available in our country will be uti
lised far manufacturing dyestuff:.

Another point Is this. In our textile 
machine manufacturing industry, It 
seems the MinHtry U not foUowln;r 
any plan th  ̂ K«*tinnal
Machine Manufacturing Company, 
Thana wa< allowed to manufacturing 
irsmes for the textile Industry and an
other company—that is, the Textile 
Machine Manufacturing Company of 
Calcutta—was to manufacture carding 
engines. But now It ^ems the National 
Machine Manufacturing Company has 
been allowed to manufacture carding 
engines also thereby even in our coun



1471^ Indian Tariff 26 JULY  1955 (Amendment) Bill 8472

try a sort of cut-throad competition has 
oeen encouraged by the policy of the 
Government. If the Government is 
sincere in developing this cotton tex
tile machinery industry, it must have 
a plan to develop the carding engine 
industry at Calcutta and expand it. 
Since we are depending lor a major 
part of our textile machinery on 
other countries, we have to plan out 
and see that there fs no compeUtiofi in 
this country itself.

With regard to preferential treat
ment, there is another point. This has 
been opposed many times on principle. 
E'»̂ en today we are giving preferential 
treatment to the British manufacturers, 
whether it is necessary or not. We are 
not taking any steps to see whetSier 
CO give preferential tieatment for a 
particular industry.

With these words 1 urge upon the 
Government to see that the advant
ages offered to our infant industries 
Are properly utilised for their growth 
ftnd tnose advantages need not be, or 
rather, should not be, taken by the 
foreign concerns. I request the Gov
ernment to take proper steps In this 
connection.

Shri V. B. Gandhi (Bombay C ity -  
North): Sir. I would just contend my
self, In the first place, with clarifying 
some of the points made by my pre
decessor Shri Nanadas. We are all agreed 
and are at one with him in wanting 
to see that foreign interests shall not 
take advantage under cover of colla
boration with indigenous interest, of 
the protection that we want to grant 
to our industries. But, the two inst
ances that he cited are however such 
as do not fit in.

I happen tv> know *OiucLLing abuut 
the two industries to which he made a 
reference and I can tell him that these 
are industries which are peculiarly 
very difficult ones; which require «  
highly developed know-how and which 
can be sUrted only by the utilisation 
of a number of patents which are, as 
they happen to be, held by foreigners.
I should also, here, say, that it is not 
»o easy nowadays for foreign interests

to come into this country masauerad- 
mg as collaborators with Indian 
mterests and take undue advantage of 
the facilities which we have intended 
ror our indigenous interests. The im
port trade control is very watchful, 
very vigilant in these matters and it is 
nardly possible for anyone to import 
any basic materials—as Shri Nana
das said—when such basic materials 
were available in this country. So, also, 
tne work that the development wing 
for industries under the Industries 
Development and Rsgulation Act, is 
doing is very valuable. I also note 
from experience that they are very 
watchful, very vigilant and in fact, 
sometimes it is the experience of some 
of us that they are overvigilant. But, 
m a way, it is all for the good.

Then, I do certainly support the 
proposal made by Shri Bansal and 
that is: doing everything possible to 
Help keep the strength of the Tariff 
Board always at its full strength and 
to do everything possible to enable 
them to expedite their work, because 
in the total scheme of our future In
dustrialisation the work of the Tariff 
Commission is going to be very im
portant. As it is, by its very nature, 
their work is time-taking and we can
not blame them for not producing the 
kind of very careful reports that they 
produce, earlier or in shorter period 
than they are taking now. But, we 
shall not be excused if we do not 
help them in every possible way to 
expedite their worK.

Again, it has been my experience 
also, in the case of this particular Bill, 
when the recent agenda came to us 
and we woke up to the fact that the 
Biii was gomg to be taken up very 
shortly we ail had to hunt for the re
ports of the Tariff Commission which 
probably had been circulated to us 
months ago. And, it was only after 
going to the Parliament library and 
somehow or other persuading the 
librarian to part with his 
copies of the reports that I could get 
hold of these reports. It would be a 
very good idea and we shall all be
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very thaiiliful to th« Commerce MinU' 
try U they would mak« it possible to 
Miw&yg eijclose—I know it would in
volve it lertain amount of hard work 
I&r them; but it would be of great 
conveiiience to all of us—brief sum* 
marten of the Tarilf Commission'* 
rccommendalionii on each one of tht: 
IfKJustrlen whtch are covcred in this 
BUI

Bhri Karmarkar: Sir. 1 am very 
grateful to the House and the hon. 
Members who have participated in this 
debate for the very brief and very 
intelligent manner in which they have 
dealt with the various points arising 
out of this Bill. X will briefly refer to 
some of the points made.

Shri Kasllwal while welcoming pro> 
tectlon to some 'if the industries had 
aoms observations to make He made 
one complaint with ri?gard to the lack 
of adequate transport facilities. Th« 
House is already aware of the dlffi* 
cullies with which our organisatioQ 
of transport has to contend with 
Many times we find bottle-nccks and 
as the House is already aware the 
Hallway nnd Transport Ministry 
doing its best possible. So far as the 
Industries are concerned, we have had 
no grounds to complain about the 
priorities given either to the raw 
materials or to the flnishccl protiucts.

Secondly, Shri KasUwal made a 
reference to high cost of production. 
As it happens, in the case of stearir 
acid our high cost of production is due 
to the high cost of the raw material. 
Then thsre are factors ou which we 
have absolutely no control. In the 
initial stages of the industry, as one 

our colleagues had w'caston to re
mark. we have to gather the technical 
knnw-hnw We have to find out eflJ- 
dent methtids of increastK) production. 
As my friend knows the very object 
Qf atTording protection is to allow a 
naacent industry to takr its own time 
-—its teething time and developing 
time in order to gruw to such an efW- 
elent extent as to be in a position 
freely to compete with foreign produc- 
tlnn. There can be no difference of

opinion on this side with regard to 
his observation about the advisability 
of bringing down the cost of produc. 
tion. In fact, one of the underlying 
basic ideas of afTording protection is to 
so enable an industry to stand on iU 
own l^gs so that in goodness of time 
it will, by its efRcient methods be able 
to reduce its cost of production.

Shri Kasiiwal: I said this only about 
t austic soda.

Shri Earmarlur: But i would like 
to make a generalisation on that. I 
hop© my friend will have no grouse on 
that point if I And that it is possible 
to make a generalisation on the poLai 
that he has made. In that way 1 
think his observation will have an 
added point. •

Then. 1 suppose he had a little con>- 
plaint to make that in respect of this 
industry—oleic and stearic acid— 
there was only one big unit. I wish 
we were living in a world where we 
could have things done according to 
our likes, where we can have so many 
uni*# cf sut'h and such standard size. 
Then there would be no opportunity 
of troubling this House for protection. 
Sir, as it is, the House already knows 
that by ar»y standard the progress that 
we have be«*n making in the industrial 
field during the last few years after 
freedom is quite encour&ging. In fact, 
there Is nothing lost by admitting on 
all sides that ths progress which in
dust ly ha» been making between small 
and lame units, has been something 
that might not have been expected in 
those years of lf)47 and 1948. And, 
while I would \̂ n?lcome efUcient units, 
larger units, more capable units with 
larger capital and larger technical 
personnel to I'umc iiilu «xiatet4vc. 
have to JWe to it that smaller units are 
also encouragtxl All I can do in this 
partirtilar matter is to pray with Blm 
that by and by conditions may get 
riper in our country by which larger 
ami more capable units come into 
production. As it is. I might Invite his 
attention, though it is not necenary 
since he has carefully gone into the 
report, to pages 7 and 8 of the report
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concerned. He will find that there 
are five additional units: The Cal
cutta Chemical Co., Ltd., the Modi 
Vanaspati Manufacturing Co., the 
Godrej Soaps, Ltd., Amrut Oil Mills, 
Ltd., and Swastik Oil Mills. Ltd. I am 
Quite sure that his intention was cer
tainly not to invite the attention of 
this House to any one particular unit. 
2 P.M.

Shri Kasliwal; They are only su“5si- 
diary. Their main product is some
thing else.

Shri Karmarkar: I cannot deal witn 
it further. It will be very £ood to 
produce something elss too in order 
to sustain any loss of the ancillary 
conceni. Perhaps his complaint Is 
that these units are not as loyal to 
one type of production. But I say it 
is not 8 matter at all of that sort. It 
is a question of multiple units and 
single units. They develop according 
to their own Ughts. It may be that 
someone else wants to begin in a 
particular line and he may find it ad
vantageous to develop it into some 
other lin?s also. I am quite sure that 
as it is, it is not a serious thing, and 
I am one with him when he suggested 
that we should have sound concerns.

There was a point about standard! 
sation. I think again it was Shn 
Kasliwal who made that point. 
Standardisation is a touchy subject. 
In the existing circumstances of our 
country and so long as public opin
ion is not so ripe as to enable us to 
take to coercive action, we can leave 
the question of standardisation to the 
producers. We have a very efficient 
institution in the Indian Standar*:*'' 
Institution. The industry has expres- 

that it is working quite well. Wc 
have been financing it in adequate 
measure rnd they arc doing their duty 
quite well. Not only that; they have 
gone one step further to meet the 
demands of industry in the sense 
that what the Indian Standards In
stitution expects, when laying down 
standards, is not what a particular in
dustrial product can be in the full
ness of circumstances and in the Ideal 
conditions, but that they lay standards

for India under Indian conditions. 
For the Indian products under Indian 
conditions, they do not say that this 
is our standard and that this is the 
best that should be done. But what 
they do is the best that could be done 
in the circumstances in India. I am 
happy to say and the House will also 
be happy to know that by and large 
:»tandardisation is being recognised 
both for the purpose of export as well 
as for internal consumption and it 
is being accepted as something which 
is very highly desirable.

I must say that to our regret all 
units of industry have not come to 
accept the standards in their own case. 
Many a time it does happen that one 
man believes a thing to be better In 
one case and does not consider so in 
his own case. I accept a thing to be 
better in another man’s case and I do 
not accept it in my own case. That 
is the thing that is happening. In 
certain sections of industry, they are 
fighting shy of accepting standards for 
reasons of convenience, but we are 
hoping that in their own interests, 
more and more industrial units will 
come to see their value of increasing 
standardisation.

Sc far as we are concerned, we have 
issued a directive to all purchasing 
organisations that they should insist 
on supplies being made in accordance 
with the standards laid down by the 
I.e.I. In so far as it is an incentive, 
that is having its effect.

Coming to what my friend Shri 
Bansal had to say, the first point that 
he made was about the appointment 
of the Chairman. He will pardon me 
for a moment when I say that he is a 
clever debater and that he knows in 
*.voak momontj in the Minister’s reply 
and in his hurry the Minister might 
commit himself to a thing, I am sorry 
that in regard to the appointment of 
the Chairman I am not in a position 
ti be so responsive with regard to the 
information that he may desire, be
cause there is none. The hon. Mem
ber appreciates the fact that the 
Cha-irman of Tariff Commis.sion has 
to be a top efficient person; it is not 
always that we find such a person
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readily. For the Tariff Commlasioti we 
want perionnel not onJy equipped with 
technical intelligence in respect of 
economicf but w « want men who are 
all-rounders to man thia body, this 1 
say with regard to every meniber of 
the Tariff Commission and naturally 
with regard to the Chairman. We have 
to taice the biggest possible care about 
i t  I think two months is not too 
long a period to And out a Chairman. 
Of course we did know that Hhri Bhat 
was to retire one day or the other. No 
doubt it is known in every case when 
an officer is likely to retire, but the 
hon. Member also knows perhaps 
much better, that the Tariff Commis
sion is a body to which all of ua attach 
the greatest importance. It la not a 
question of mere competence, it is a 
question of many other equipmenu— 
qualities that are necessary in tli4 
Chairman of the Tariff Commission, 
and if we have not been able to make 
the appointment till now, K need hard
ly asiurs my hon. friend that it is not 
on account of the fact that we have 
slept over it nr« »H iv« about it
and we hope to make the proper 
choice. I could not give him a date, 
but I can assure him that it is a matter 
which is actively on our minds, and 
we shall not allow any grass to grow 
under our feet in making that ap̂  
pointment.

The hon, Member, Shri Bansal. had 
iom«»thlng to say —and he had a right 
to say—about the time that is taken 
in regard to the reports. As my hon. 
friend is doubtless aware, there is a 
sort of tlme-Umit for Government de
cisions. I need not teask? this House 
by reading the whole provisions in the 
IfuUdU Tari/T Avt. SccUaii IS uf Uic 
Aft lays down as to what we should 
ila with reuard to tint action on m Com
mittee’s report Normally, it is ex
pected of us that wt jthali twl take 
more than three months* time to take 
actitm on any submitted rep<}rt I 
hope he has not any ground of rom’« 
plaint on that sicore.^-on the jicore 
that *̂e have taken an undue time, 
much longer than It was nece«iary. 
Even when we had this provision in

serted in this Act, there was discus
sion about it. We gave the best pos
sible thought to it and in a matter like 
this which has a very great signifi
cance so far as industry is concerned. 
Government and I feel that in atny 
cas« a decision should not be a hurri
ed decision. If the Commission has 
taken time to mak« an elaborate en
quiry into the matter, if various views 
have been expressed and when the 
Commission makes many ancillary 
recommendations, well, Government 
have to take time for considering all 
these matter. Then, it has been laid 
down in that section that when the 
report cannot be laid before the House 
within three months, then a statement 
to explain the reasons thereof shall 
be laid on the table of the House. So, 
there is a very salutary provision pre
venting the Government from being 
dilatory In this matter.

In so far as specific Instances are 
concerned. I hope my friend has no 
particular complaint. But if he feels 
that there has been any delay in any 
particular matter, we shall be very 
glad to consider that particular com
plaint.

Then there was another important 
point I am thankful to Shri Bansal 
for having Invited the attention of the 
House to it. He has had better ex* 
perience about the GATT than I claim 
to. He knows how anxious we have 
been to safeguard the interests of in
dustry by so participating in the 
GATT discussions, that we reserved 
all possible freedom with regard to 
th# industries where we want protec
tive measures Of course, in the case

tliv* iU iiU  that ail.- Ia/UIkI WLS
it has been put In the case of dyestufls 
industry, there has to be a release 
When an item is bound, we have to 
get a releaj«e and we have to r«gotiate 
with the other coimtries concerned. I 
van assure the House that we are 
doing the best that is possible in the 
rase of dyestufTs and we hope to suc
ceed and get the necessary relief in 
rê pe<*t of the reals« so far as the 
bound items are concerned.
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Then, Shri Bansal souiiht to know 
what is b«in« done with regard to 
specific items on ancillary recom
mendations, I should like to resist 
the temptation of entering into all the 
details regardinsc the various ancillary 
steps that are being taken oartly for 
the reason that at the moment I am 
really not prepared to answer his ques
tions with regard to part of the queries 
that he has put. But he very pro
bably knows all these ancillary recom
mendations are being considered. For 
instance, there are ancillary recom
mendations regarding import control, 
remission of duty on raw materials, 
and so on. I think. Sir. it is common 
knowledge that we /?ive a very serious 
consideration to these recommenda
tions. Sometimes we have not been 
in a position to be able to agree to the 
Tariff Commission’s recommendations 
and we have said so.

My friend Shri Nanadas could not 
resist the temptation to refer to foreign 
concerns. There is very little in the 
Bill itself about this—I wo^Ld like 
to be corrected if I am wrong—and 
I know he has no specific questions to 
put. He knows our case and we know 
his case; I think neither of us would 
be the wiser by referring in detail to 
participation by foreign interests. But 
there is one common thing between us, 
at least I hope so, namely that in any 
event we shall not allow the national 
interest to be sacrificed; there is 
absolutely no doubt about that. But we 
should remember that somebody has 
to be at the basis of any Industry; no 
industry can be run in the air. About 
my friend Mr. Nanadas. his interest 
In foreign concerns.....

An Hon. Member He is interested 
fn the I C.I.

Shri K.^nnarkar: It is not my inten
tion to have a dig at him; but I only 
want to point out that ev^eryone of 
Us has got some interest or other in 
foreign concerns in so far as we discuss 
them In this House.

So far as I see, these are the points 
that have been made before the House.
I am deeply grateful for the consi

deration with which the House has 
taken this measure. It has agreed 
with the purpose of the Bill. This is 
all 1 have to submit with regard to the 
observations made by hon. Members 
in this House.

Mr. Chairman: The question is:

"That the Bill further to amend
the Indian Tariff Act. 1934, be
taken into cnsideration.”

The motion was adopted.

Clause 2 {Amendment of the First
Schedule to Act X X X II of 1934)

Shri KaisUwal; If the hon. Minister 
is prepared to give an undertaking to 
this House that he will administer a 
warning to the industry, then I am 
satisfied.

Mr. Chairman: Order, order. I find 
that none of these amedments to danse
2 has been moved.

Shri Karmarkar: My friend does not 
want a formal stamped undertaking 
from me; but I suppose that his point 
is that whenever you protect an indus
try that industry has to play the game. 
There is no doubt about it. I may tell 
him this, namely, if ultimately the in
industry does not deserve protection, the 
Government and the Parliament will 
take it into consideration. Even if the 
Government is silent, Mr. KasUwal la 
there as a safeguard. So far as I 
understood him, all that he wants to 
point out is that in this industry as 
well as in any other industry, when
ever Government grants protection, it 
Is done at the cost of the consumer, 
and therefore in order to reduce the 
burden on the consumer, the protec
tion should be granted for as short a 
period as possible. Sinc^ he looks 
satisfied, I think this is all he meant

Shri KasUwal: I do not press my 
amendments.

Mr. Chairman: The question Is:

"That clause 2 stand part of the
Bill.*’

The motion was adopted.
Clause 2 was added to the B ill
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CUoac 1 CShPrt TitU)
Mr. Cĥ nuM: The question U: 

**That clauic I stand part of the 
BiU.

The motion was adopted.
Clause 1 10OJ added to the BUL 

The Enacting Formula and the Title 
were added to the BiU.

Stirl KaraariMr: 1 bei{ to move: 
“That the Bill be paMed,**

I  wouM like to make on obaervation 
or two at thU gtage. Mr. Gandhi— 
he U not In hU aeat at the moment- 
said that we should Kive summaries 
ot the rtpoftn to the Members. 
Normally what we do is this. We do 
circulate summaries of these reports; 
but there is one danger. There is a 
handicap in giving summaries to the 
House of reports, because in the ca»e 
of tari/T reports and other long 
reports which are arrived tit after a 
great deal of consideration, it sometimes 
does not give a complete idea of what 
the report contains. We give sum
maries in the case of industries when 
protection is s«>ught lo be iontlnut^. 
Where we want the Mouse to study 
all the implications involved and 
d<»cide whether protei'tion should be 
given to a particular industry, it is 
much better to study the original 
report.

Secondly. I think I have been fair m 
my reference to the TarilT Commis
sion, The TnrlfT rommlsision has been 
bearing a burden whk'h is really a 
very heavy one and I am quite sure 
that the House agrees that the Tariff 
Commission, though it looks like tak
ing time, is a mechanism which 
stood us in good stead. 1 still remem
ber an occasion when I 
one of the universities in the United 
Htates of Amtrica; I happrncd to Ibtef' 
to a lecture on tariff.....

Siarl Naaadas —
Shri Karmarliar: U the hon Mem

ber raising atiy point of order^ If so. 
1 am prepared to yield*

Shri Naaadaa: 1 wanted to ask the 
hon. Minister one question, and that 
is with regard to the textile machine

manufacturers of Poona and the textile 
machine manufacturers of Calcutta. It 
seems that there is a competition bet
ween these people In the manufacture 
of carding engines. May I know what 
steps the Govemnwnt propose to take 
to avoid that competition?

Sbri Karmarkar: 1 thuoght that the 
question would be a relevant one. This 
is the third reading stage of the Bill 
and I will not tiirke up the time of the 
House any more. I am grateful to the 
House for having given wholehearted 
support to this measure.

Shri Raghavaiah (Ongole); I hope 
it is pertinent though not relevant.

Shrl Asoka Mehta (Bhandara): The 
hon. Minister was referring to a 
Iccture.

Shrl Karmarkar: 1 should like to 
complete that. The Professor asked 
me. will you oblige us by telling us 
about the operation of the Tariff Com
mission in your country? Not to take 
too long, 1 g4ive the three basic founda
tions on which the Tariff Commission 
works. First, there should be sufR- 
cient raw materials in order to justify 
protection; second, the quantum of 
protection, that is the burden on tne 
consumer should be iust sufficient to 
protect the industry and no more; and 
thirdly,—this was interesting to them 
—U should be an industry which, in 
a measurnblc distance of time.— n̂ot 
too lung—should be able to justify the 
protection given by coming into the 
open being in a po<«itinn to com
pete with other foreign manufacture. 
I am very happy to nay that the basic 
foundations on which our TaritT Com
mission IS workuig were very much 
appreiiMU*il both by the professor and 
the students and they said that it is 
 ̂ Vv-ij *ood system Sincc my bon 

friend Shri Asoks Mehta permitted 
«n • |ii complete the story. I am quite 
sure ho appreciates that the method of 
working, though it take.H time as 1 
have done in the third reading ?tage. 
is a sound one.

Mr. Chaimaa; The question is: 
"That the Bill be parsed.”

The motion was adopted.



8483 -iJidastnal cmd StaU 26 JULY 1955 Financial CorporaHohs 8484
(Amendment) B ill

INDUSTRIAL AND STATE FINAN
CIAL CORPORATIONS (AMEND

MENT) BILL

The Minister of Reyenae and Defence 
Expenditure (Shri A. C. Guha): I beg 
to move:

“That the Bill further to amend 
the Industrial Finance Corporation 
Act, 1948, and the State Financial 
Corporations Act. 1951. be taken 
into consideration.”

The Industrial Finance Corporation 
Act was last amen'deS fn November, 
1952. During the debate on that
amending BjII, there was some dis
cussion about the working of the
Industrial Finance Corporation. The 
Government set up a committee of 
enquiry to go into the working of the 
I.F.C. and other relevant matters that 
were raisd in the course of the dis
cussion here The committee has sub
mitted its report and most of the 
recommendations have been accepted 
by the Government. There may be 
two or three, and those not very 
Important recommendations which 
have not yet been accepted. 
I can give an idea of the
reconnmendations accepted; numbers i, 
4. 5. 6. 8. 10. 11, 13, 14, 15. 16, 18. 
19, 21, 24, 26, 29. 30. 34. 35 and 36. 
The recommendations accented in 
principle, but in a different form are 
numbers 2, 20, 22 (part), 25, 27, and 
38. Some oTTier recommendations 
were accepted, but the action called 
for was left to be decided on merits: 
Number-. 3. 7, 12, 17, 2?, 31. 33, 37. 
Recommendations not accepted: part 
of recommendation number 9. part of 
recommendation number 22. and 
recommendations 28 and 32. The total 
number of r**rnmm#»nHat{nnr apart 
from the Sodepore factory was 38. 
All except four, two of them in part, 
were accepted in whole or in princi
ple with some modifications. Decision 
in respect of the Sodepore Glass Works 
was delayed so kmg due to the intricate 
nature of the matter. A certain deci
sion has been taken. Only yesterday. 
I laid certain papers on the Table of 
this House to indicate the decision 
that the Government have taken on 
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the recommendation of the enquiry 
committee regarding the Sodepore Glass 
Works. .

The main purpose of this amending 
Bill is to make certain changes in the 
Industrial Finance Corporation Act to 
implement the recommendations of the 
equiry committee which could not be 
done wittiout amending the Act. One 
of them IS to change the structure of 
the Industrial Finance Corporation 
office. So long, the Managing Direcrtor 
was really the head executive otllcer 
though there was a Chairman who was 
only an honorary man. There was 
also an anomaly. T^e Chairman 
of the Board was a member of the 
Executive Committee, but the Manag
ing Director was the Chairman of the 
Executive Committee. The enquiry 
committee felt that this arrangement 
was not satisfactory. Also, the enquiry 
committee felt that the power that was 
being exercised by the Executive Com
mittee was much beyond what was 
really necessary or whai should have 
been the powers of the Executive Com
mittee.

The.se two recommendations of the 
enquiry committee could not be imple
mented without amending the Act. The 
present Bill is niainly meant to amend 
the Act in regard to these two matters. 
We provide here that ttie Chairman 
will be the principal executive officer 
of the Board. He will be appointed 
by the Government in consultation 
with the Board and there will be a 
General Manager. The two posts of 
the Managing Director and the Deputy 
Managing Director will be abolished. 
The General Manager will simply be 
an official of the Corporation. The 
main executive functions of the Cor
poration will vest m the Chairman.

Another i^ecommcndation is about 
the Executive Committee. The enquiry 
committee suggested that the name of 
the Executive Committee should be 
changed into Loan Committee. But, 
the Government felt that this 
de.siifnation would not be proper, 
or would rather be misleadin;  ̂
because it is open to the Board to vest 
any power on any of its committees. It
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m$y not b« that the Board will vest 
onljr th€ function of deciding on loam 
on that Committee. The main inten
tion of the enquiry committee’f  recom> 
mendation waa that the Executive 
Cwnmitte or any other Committee of 
the Board should not be the flnal 
authority in deciding the fate of the 
appUcations as regards loans and other 
things. The committee observed that 
the Board as such should be in charge 
of deciding applications for loans. Tbe 
Government have decided to change 
the name and functions of the Execu
tive Committee. We have adopted the 
nomenclative Central Committee, 
instead of Executive Contmlttee. Thir 
Bill provides that that the name of 
this Committee should be Central 
Committee^ and that it will exercise 
such power as the Board may thins 
proper and vest in that committee. It 
will be open to the Bosrd to give any 
power to sny of its committees or sub. 
committees. This Bill does not 
put any speclAc limitation on that. It 
will be l#rt to the Board to determine 
what power this committee will exer
cise. Already there is provision in the 
Act for some other committees, local 
committees, committees for different 
categories of industries, to ma)c« 
recommendations on loan applications, 
to make proper enquiries nbout loan 
applications, etc. In addition to these 
other committees for difTerent regions 
or different categories of Industries, 
this Central Committee will be the 
main committee of the Bn«rd of 
Directors and It will exercise such 
power as the Board may vest in It.

W# are taking this opportunity to 
make certain tither amimdments which 
we ftnd iMK'esMMiiy. A^ UeHucJi la the 
present Act. no concern would be eli
gible for any loan unl«»s it hiis been 
in production for some time. It has 
been found dlftVcult for some new con
cerns to ftnd money to finance their 
working. There have been a number of 
applications from such concerns as 
have not started working or produced 
anything; We feet that it would be 
necessary for them to get some flnan* 
etal help from the Corporation.

Situation in Goa — &486

[M r. Sf£ajub in the Chair]

8hri A. C. Guha: Am I to continue?
Mr. Speaker I think, if the point i »  

convenient, he may stop, so that----

Shri A. C. Gaha: It is more or less 
at one stage. I tiave just Uken up a 
new point.

Mr. Speaker: Then he may slop.

SITUATION IN GOA

Mr. Speaker: Now. we Uke up the 
diacuision on the Goa situation. Dr. 
Lanka Sundaram.

Shri Asoka Mehta (Bhandara): This 
morning when the Deputy-Speaker 
was in the Chair, the question was 
raised as to how long this discussion 
should be continued, and he had as
sured us that this matter would be 
taken up Just now.

Mr. Speaker; Well, I think this 
nutter was considered yesterday, 
though there were no speeches or dis
cussions on the part of Members, and 
I had stated that the discussion would 
end by 5 fM . starting from 2.30 p .m . 
A  voice—perhaps Shri Deshapande— 
wanted five hours and then I said that 
it would not be possible to have it for 
five hours, but hours would t>e the 
probable time, and if necessary we 
might go further by half an hour. 
That was the situation, and I believe 
it was accepted by the House. No
body raised any point or voice or no 
further suggestion came in. It is 
under that impression that we are 
working now. I think the matter 
should be treated as closed. We can
not go on revising our decisions and 
extending times every now and then.

I have se^n the proceedings this 
morning and I understand the matter 
was again taken up in the Business 
Advisory Committee. I reallv do not 
know how the matter could be taken 
up in the Business Advisory Com
mittee when the decision was already 
there and, as I feel it. It was accept
able to the House. Perhaps some 
Members may have the impression 
or may want to make suggestions for
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further extension, but that is a differ
ent matter. I further understand that 
the hon. Prime Minister also has im- 
portart engagements fixed on the as
sumption that the business would be 
over at 5.30 pja. and is therefore 
thinking of replying at 5 p.m. All 
these considerations have to be taken 
into account and then we have to pro
ceed further. I am, however, entirely 
in the hands of the House. I  would 
like to  know whether my statement 
about the engagement of the Prime 
Minister is a correct one. This is 
what I have understood

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehm ): It is so, Sir.

Mr. Speaker; Then, of course, we 
*tick to the original decision, and look
ing to the time at our disposal if there 
is a desire on the part of a large num
ber of Members to speak, I think, from 
the bejzinning, I should fix up a time
limit of 15 minutes for each Member 
That w ill be the best course

Shri Jawaharlal Nehm: I beg to
move:

“That the situation in regard tt.
Goa be taken into consideration."

I do not propose to say anything 
more at this stage. Yesterday I had 
occasion to make a statement on behalf 
of Government before the House and 
I should like to hear hon. Members in 
this House speak so that we may haVe 
the advantage of hearing their ^ w s  
and their suggestions. After that, I 
shall venture to say something.

Dr. Lanka Sundaram (Vlsakhapat- 
nam): Yesterday the Prime Minister 
gave this House a very iiiiportant 
statement on Goa. I have no doubt 
that this statement is of profound 
national and international significance. 
The most important announcement in 
that statement was with reference to 
the imp«*ndin« closure of the Portuguese 
Legation in New Delhi. This decision 
shpuld have taken place nearly two 
years ago when we withdrew our 
Minister from Lisbon. In fact, our 
oovcmment and this country have

exercised the greatest amount of 
patience in dealing with Portugal, to 
the extent that even though we found 
it was of no use to iis to keep our 
Minister in Lisbon, we have allowed 
the Portugese Legation to continue ttll 
now. But it is clear now, with the 
statement of the Prime Minister, that 
this patience is completely exhausted. 
I am sure everybody in the world will 
take notice that there is no longer any 
possibility for Portugal to deal with 
India in the manner in which she 
has sought to deal with us all along.

I would only make a reference' to 
one important point in the statement 
of the Prime Minister yesterday. That 
is, I am very glad to note that for the 
first time in our, shall we say, consti
tutional, legal or diplomatic docu
ments, the word “enclave" was used 
by the Prime Minister with reference 
to Portuguese territories here. I am 
glad he was able to strike upon this 
particular expression which only 
shows irrevocably that these enclaves 
belong to India and that Portugal has 
no business to be in them. They are 
no longer the overseas territories Zr 
the overseas provinces of Portugal. 
They are no longer the possesslbtis or 
settlements of a foreign power in this 
country, which they used to be before. 
In other words, the unity of Goa and 
India has been completely formed by 
this use of the word “enclave”. I am 
sure the Prime Minister has chosen 
the word deliberately and, I hope, ir
revocably.

I am happy to state—and I am sure 
each one of my colleagues in this hon. 
House has noticed it—that this debate 
has come forward with the greatf*st 
amount of goodwill and understan3|. 
ing and co-operation between all sec
tions of the House. Gone are the 
days when situations like those we are 
faced with in Goa used to produce 
acrimonious discussions, adjournment 
motions and so on and so forth. Noth
ing of that kind has occurred and this 
debate is now taking place, and I re
peat again, on the basis of prior under
standing between all sections of the 
House that it should proceed with
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(Dr, Lanka Sux^raxn]
4ignity. In fact, we in this House 
today are going to d«dicat« ourselves 
to tint cause of Goa irrespective of 
party or politics, and there is no divi> 
aton as far as opinion goes, as far af 
major policies ire  concerned, t>etween 
the Government benches and the rest 
of the House, (/nterruption) I am 
sure my hon. friend Sir H. V. Kamath 
will certainly make his contribution 
presently, and I hop« he will allow 
me now to proceed. There is no doubt 
about this that we in this country are 
now fully dedicated to the cause, the 
task, the supreme task, of liberating 
Goa and merging it with our own 
national territory. And this is notice 
enough to the world, if notice were 
xieeded, that there Is no question of 
any outside agency or power attem
pting to divide Indian ranks as far as 
the Goa question is concerned.

I am ihnt each one yf my col
leagues who participates in this debate 
will proceed with moderation and in 
a constructive spirit, because 1 am 
•ure then* are diflflculties in individual 
positions. 1 am not unaware of it. 1 
am sure my hon. friend, Shri Kamath, 
will bear me out that all the effort we 
have made in this country during the 
past two months with our all>parties 
national convention at Bombay, Cal
cutta, Madras and Delhi have been 
carried on in the belief that despite 
the existence of, shall we say, differ
ences in position, the broad objective 
is clear. The broad desire on the 
part of every single party to co-operate 
with each other and to come to
gether on the same platform has been 
completely fulftlled. X am sure this 
will be another earnest or indication 
uf the manner In which th<* muntrv 
would like to deal with the Goa que«- 
tion.

I know something of this Goa busi
ness, with the result that X am pre
pared to make two very general pro
positions which I am sure this Hou»e 
would like to examine and accept, pos
sibly. There it no question of any 
departure in the near future from the 
peaceful character of this Goa satya- 
graha movement. There Is a number

of misunderstandings on this issue, 
and I am glad to be able to say that 
the pr^ent pattern of the satyagraha 
movem«it will continue. Only, as the 
tempo is rising now,—as it has rtsen 
during the past two weeks in parti
cular—there will be more people 
going in, but the pattern will not be 
departed from, and X am sure that 
once this is understood, there will not 
be any difficulty between the various 
political parties represented here to 
come together on a general platform 
of approach to Goa. The freedom 
movement inside Goa is developing. I 
am glad the Prime Minister, for the 
first time, if I am not mistaken* has 
emphasised this aspect of the ques
tion. 2,500 Goans have gone under 
the jack-boots of the Portuguese, or 
shall I say, the Fascist authoriti*»s in 
Goa, Diu and Daman. And what is 
2,500 to 6.38,000 people? It is a pro
portion which is, I think, very honour
ably comparable to the jail-going we 
had been able to demonstrate for 36 
crores of people when the British 
were ruling over us. In fact I am 
here to say. and I am glad I have this 
opportunity of saying it, the Inter
nal movement inside Goa is strong, is 
growing, and it is time that this as
pect of the question is completely re
cognised both in India and abroad.

The result of that position is this. 
There is a movement of Goans' resfJ- 
tance inside Goa. Recently Indian 
satyagrahis have been entering Goa. 
Goans In India are also entering Goa. 
with the result that the confluence of 
this triune movement of internal resis
tance. of the marching of Goans 
in India into Goa, and the 
marching of Indian nationals 
into Goa, is uf Lrciuendou^ Importance; 
and I would emphasise only one pofht 
here, namely that as regards (To*, 
there is no difference between Goa and 
India or Goan and Indian. I am sure, 
once this point is established—as 
Prime Mmister was very clearly esta- 
blishirig yesterday through his state
ment—all the propaganda that Dr. 
Salaiar is making that thui is some
thing like an Invasion from India into 
Goa will be completely demolished.
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I am glad to note that the great 
Congress Party in the resolution which 
it passed last Friday has been able to 
take up a position which is a tremen
dous advance on the position so far 
available to this country. For the 
first time, the Working Committee of 
the Congress has committed the Goans, 
the Indians and the Government of 
India to this liberation struggle. I 
consider this is a position of para
mount significance to our country. 
Secondly, it has enabled Congressmen 
to go into Goa in their individual 
capacity. Not being a Congressman, 
I do not know the mechanism of ap
proach to this question. But from 
what I know, and I thii îc I know 
fairly a good amount of information 
about this particular aspect, the time 
has come when Congressmen will 
march into Goa. And I am glad to 
say___

Shri V. G. 
Hear, hear.

Deshpande (Guna):

Dr. Lanka Sundaram: I am glad to 
Say my hon. friend Shri V. G. Besh- 
pande has gone through the baptism 
of the fire, of being mauled in in Goa. 
One of our hon. colleagues Shri T. K. 
Chaudhuri is inside Goa today in 
Portuguese jails. Some of us from 
this House have already announced 
our intention to go into Goa. And I 
am glad to say—but I will not be In 
a position to reveal names today- 
some Congressmen, very senior Con
gressmen, have offered to go with us 
into Goa, with the result that the 
satyagraha movement which has so far 
been going on will have an all-parties 
character, and the principle of non
violence and the satyagrahTs going to 
Goa completely unarmed will l>e 
maintain!^

out satyagrahis into Goa, but more so 
for receiving those returned satyagra
his who are beaten up and thrown 
back into our territory and looking after 
their comforts and medical treatment 
I consider I must raise my voice In 
this forum and say that now that the 
satyagraha question has been com
pletely regularised, so to speak, on a 
national basis, greater effort must be 
forthcoming in this country to ensure 
that the comforts and medical treat
ment of satyagrahis who are going to 
enter into Goa in larger numbers in 
the near future will become possible; 
and I hope that something will be done 
in this matter. I am not suggesting 
oflScial agency for obvious reasons, but 
there are so many non-official agencies 
which can be harnessed to discharge 
this task. ,

Here, I would like to address two 
or three points to the Prime Minister. 
Apart from the steps taken so far, I 
am here to suggest very seriously that 
the time has come for the stoppage of 
trade relations with Portuguese en
claves in India, and between Portu
gal and India, and it should not be 
delayed. You would recall, Mr. 
Speaker, that even when the British 
were ruling over us in undivided 
India, for the sake of our national 
prestige and our honour, we had 
severed trade relations with South 
Africa, and I may say as a broad esti
mate Rs. 125 lakhs worth of favour
able balapce of trade had been thrown 
into the Arabian sea, all for the sake 
of maintaining our national honour. I 
need not quote that as a precedent, 
for we do not require any precedent 
as regards Goa. I would only u g g e  

that trade relations must be stopped 
forthwith. And this Is a matter for 
consideration by Government.

I would like to make a few points 
with respect to the satyagrahis. There 
is now an all-party Goan Vimochan 
Committee, which has come into exis
tence with that veteran Congressman 
Shri K. M. Jhade as chairman, and 
which is doing everything that Is pos
sible for not only placinif the satya- 
rraba movement properly, i.e. sending

The second point which I would likt 
to make is this. On all accounts, 
Portugal is now digging in in Goa, Diu 
and Daman. There is considerable 
amount of gun-running, international 
gun-running, into Goa. Our security 
services naturally keep an eye’ on 
these things. But we ^ v e  no .adequ
ate possibility or adequate opportunity
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of knowiAf the extent oX war prepa
ration, the amount of material, con
ventional and other weapons and 
atom , material etc. whkh are im> 
ported into Goa, Diu and Daman, 
which have a c c «» to the aea, as you 
know well. The reault ii that the time 
hm» come when our navy must be atHe 
to patrol these areas and And out WTiat 
is happening. The queation of a navai 
blockade or something Uke a naval 
blockade etc. are matters for decision 
by Government at the highest level. 
Our defence services, our Chiefs of 
Staff, will certainly say what they 
have to say. But at the moment I sm 
not going into that queation In deun. 
1 would only make one point in tMs 
connection, and that ia this. Our navy 
ia going for manoeuvres ail over the 
world. The right of the seas is avail
able to ua. Since we do not know 
what ia happening, let our navy move 
about outiide the territorial waters, 
three miles and a few yarda away, so 
to apeak, and let ua know exactly 
wha* la happening. We know, and wa 
have information, that some of our 
neighbour countries are actively giv
ing aaaistance in provisioning Goa not 
only with food aupplies but also with 
materiala of war and weapons. This 
k  a matter which has got to be exa
mined carefully, and I am sure the 
Prime Minister would look into It.

I would make an appeal to the 
Prime Minister to keep in touch with 
the International Red Crosa. an organ!- 
sation to which this country belongs, 
to find out what is happening to our 
prisoners in Goa= ThU U a matter 
which, on humanitarian grounds, on 
grounds which are accepted by all 
civUiaed naUons—I am sur« Portugal 
alao is a member of the Red Crtm  
Society, ss far as my knowledge goes^ 
han g^t to be tacliled immediately

finally, I would like to know whe
ther the Prime Minister is in a position 
to s#cure for our prisoners inside Goa 
treatment as prisoners of war. The 
House would recall that during the 
•aeond world war in particular, when 
commandoes were poured Into enemy 
territory, when commandoes 'iarried

lethal weapons on their bodies both for 
offence and for defence purposes, they 
were also treated as prisoners of war, 
whereas we from this country, sending 
our satyagrahis unarmed completely, 
were unable to get treatment as pri
soners of war. This is a matter for 
disctission at the diploniatic level. I 
am sure the Prime Minister would look 
into this question too.

The recent visit of the Prime Minis
ter to His Holiness the Pope has clari
fied once and for all the question re
lating to religion in Goa. Now I 
would like to know, if possible, from 
th« Prime Minister what has happened 
to his talks with the British Prime 
Minister and others, belonging to the 
NATO group of Powers, whether their 
good of&ces have been sought towards 
the solution of this Goa question on 
a peaceful basis, what exactly is the 
attitude of the NATO Powers which 
are supposed to be friendly to this 
country, whether they still cling on 
to that clause 14, I believe, of the 
NATO agreement and things of that 
sort, and whether our diplomatic 
offensive—I am using the word rather 
genetically—has yielded results, and 
whether we can look to some sort of 
intervention from these friendlv 
Powers towards securing the libera
tion of Goa and its integration with 
India.

Shri A. K. dhipaUn (Canx\auore): 
Yesterday we heard the Prime Minis
ter’s statement on Goa. The unani
mous feeling of the people of thu 
country, belonging to all parties ana 
persuasions, that Goa is a part of India 
and that it is the duty and the rigni 
of the people of Goa, the people 01 
India and th# Goveinment of India to 
strive for the liberation of Goa, wa* 
very well expressed in that statemenu

The issue of Goa today is a national 
issue. No Indian can remain quiet tUi 
Goa is liberated. That is the reason 
why there had been so much of 
national unanimity on this question. 
A  very strong movement comprising 
all thoughts and creeds has grown up 
In this country for the last one year.
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and it is becoming stronger and
stronger every day. Names of hund
reds of men and women who are 
ready to fight, to take part in the 
liberation movement, are coming
every day.

In spite of the terrible repression in 
Goa, these names are coming every 
day; it is a national pride and it also 
shows our glorious tradition. The 
Government have gone to the last 
limits of their patience. For over 
a year now, Parliament and this coun
try have heard with rising indignation 
of the repression in Goa and the treat
ment that has been meted out towards 
the satyagrahis by the Portuguese 
A.dministration. In spite of the re
quest and the declaration of the Gov
ernment, the Portuguese Government 
did not even try to negotiate, and 
banged the door of negotiation. Under 
these circumstances, we fully endorse 
the Government of India’s conclusion 
that the existence of the Portuguese 
Legation in New Delhi serves no pur
pose, and we welcome the Prim* 
Minister’s announcement that the 
Portuguese Government has been ask
ed to close it by 8th August. Thi.s 
is a serious warning to Portugal, it 
also shows that the Government of 
India’s patience has reached its limit 
and they are now preparing to see 
what further action can be taken. The 
people of Goa and India are watching 
to see what is the next step that the 
Government of India would b« taking 
in this matter.

One does not tmderstand why Portu
guese imperialism is behaving so in
solently. We cannot understand wny 
it is incapable of studying the course 
of history and understanding the 
drastic changes that have been taking 
place in this country for the last so 
many years, it might have forgotten 
the history of our country when we 
fought against the British and the 
French lately. Does the Portuguese 
Government think that we who have 
fought against the British and the 
French have become so weak today 
that it is impossible for is  to liberate 
Goa? It is only a very very small 
area compared with the other part of 
India. *nie recent Bandung Confer

ence is the best example of the deter
mination of the Asian people to see 
that colonialism will not be tolerated. 
Even today those powers who have 
colonies under them, and who are even 
fighting against those who are fighting 
for freedom in those places, even they 
will not openly say today that they 
are supporting colonialism. The 
world has changed, people have chang
ed and the outlook has. changed, but 
the Portuguese Government has not 
changed at all and it is even today 
blind and deaf to the realities of t.. • 
situation and to the changes that are 
happening and that have happened all 
over the world.

I do not want to explain what is 
happening in Goa because everyone 
of us knows that. It shocks all civi
lised nations in this world. There ax« 
barbarous attacks on satyagrahis. 
When they fall down, soldiers with 
nails on their shoes jump on them; 
they shave their eye-brows and also 
their heads. This is the treatment 
that is meted out to satyagrahis. One 
would be surprised to see that in 1955 
Such things are happening and such is 
the treatment meted out to satyagra
his. Not only that. They say that ;t 
is the Indians and the satyagrahis who 
are violent It is the Portuguese Gov
ernment that IS responsible for every
thing that is happening L* Goa today 
and if it continues to treat the satya
grahis like this, if it continues to be
have like this, certainly many more 
things will happen and it will be the 
Portuguese Government who will be 
responsible for all that and it w ill be 
blamad by the whole civilised world.

While paying a tribute to the free
dom fighters and those who are in
side jail—an hon. Member of this 
House also is inside jail—we whole
heartedly and sincerely support all 
actions now taken by the Government 
which strengthen the Goa liberation 
movement At the same time, we ap
peal to the Government not to tie the 
hands of those v'ho fight for freedom. 
Nothing should be done, directly or 
indirecly, which would discourage th« 
liberation movement and demoralise 
the people, who are coming in thou
sands to take part in ihlt struggle
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t n̂d even to sacrifice their Uvec lor 
this cause. Whatever may be the in
tentions ot the Government* we regret 
to say that the restriction on mass 
satyagraha is a denial of the right of 
the people of this country to take part 
in the struggle for freedom, and such 
restriction on mass iatyagrana will 
certainly weaken our movement, and 
only strengthen our enemies. We re
quest the Government to march for
ward taking stronger and more effec
tive ttwtmureM, including economic 
sanctions. We also feel that if a situa
tion arises, and if the people o( thijt 
country desire that it is necessary, the 
Government will even have to resort 
to police action in order to vindicate 
the honour of our country. I am jtfre 
the people of Goa, the people of Indtu 
and aH civilised nations in the world 
will rally behind this Government s<» 
that Goa may be liberated and that 
part of the country merged with Indira 
rhe will and determination and the 
united action of the people of Goa and 
India, as well as of the Government 
of India, wtU certainly grow stronger, 
and it will be «  mighty, Irresiitible 
force whkh will liberate Goa In tht* 
Immediate future.

Acharya Krlpalani (Bhagalpur cum 
Purnea): Yesterday the Prime Minis
ter In his statement on Goa gave a 
very clear and lucid exposition of 
what la happening there and what \$ 
likely to happen This is good so far 
as It goes, but I mn M r̂ry the Prim« 
Minister gave ua no indication of 
what the Government prop<m« to do to 
lolve thi# problem or what the Gov
ernment want the people to do, I am 
not here to advise the Government. I 
ran on?y analyne the •Ituatlon.

It has often been said that the que^  ̂
tlon of the independence of Goa nr 
the Goan struggle is primarily the 
concern of the people of Goa. 
may be true if the Goans wanted their 
independence apart from India as 
an UK)lated piece of territory. But 
what the Goans want la integration 
with India. Therefore, I submit that 
the Goa î struggle is only the last 
stage In the national struggle for

Independence. We fought for the 
freedom of the whole of ladia and 
not any part thereof, and we cannot 
allow any part of our territory to re
main under foreign yoke, under colo
nial rule and think that we have 
attained complete freedom.

It is a fact which nobody can deny 
that geographically Goa is in India 
and our interests—political, social and 
economic—are identical; even our cul
tural interests are identical. How 
then can this portion of territory be 
allowed to remain outside India? 
Moreover, the Goans themselves find 
opportunities for their fulfilment and 
advance more in India than in Goa. 
Talking about the Catholic Church, 
there is no high dignitary in the 
Church in Goa who is a Goan, but 
in India, 25 per cent, of the bishops of 
the Catholic Church are Goans, and 
recently we had the only Indian 
Cardinal of the Catholic Church, and 
he is a Goanese. Goanese occupy high 
positions in the administration of 
India and also in the economic and 
industrial life of the country.
3 r M.

The whole economy of Goa depends 
on the remittances that arc sent from 
time to time from India. Therefore, 
the question should not arise whether 
we are as much interested in the free
dom of Goa as the Goanese themselves. 
I think occasionally the Government 
themselves have admitted that the 
independence of Goa ts a problem not 
concerning the Goanese alone but also 
the people of India and the Govern
ment of India as representative of the 
people of India This identity of in
terest was very powerfully expressed 
hv the Prime Minister a few days 
back in a Press conference; in great 
Indignation and almost in disgust he 
said that '‘there is nothing more 
scandalous on God's earth today than 
the Portuguese occupation of Goa. 
They cannot and will not hold on to 
Goa; let the whole world take notice; 
let the Atlantic Powers take notice 
that we will not tolerate any nonsense 
about Goa from whatever quarter it 
comes.** This shows that Goa and
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India are one and also shows the 
determination of the Government of 
India to bring about this oneness in 
the political field.

What then is the hitch? I am afraid 
the hitch is the one that has existed 
throughout the centuries in the minds 
of the sensitive, in the minds of high- 
minded kings, rulers and politicians. 
It is this—whether even in the inter
est of justice, in the interest of the 
rights of the people, violence can be 
used and war can be made an instru
ment of state policy. This is the same 
dilemma which is presented to us in 
the Gita when Arjuna was faced with 
the problem of killing his kith and kin 
and his revered gums. This is also 
the problem that has been dramatised 
by Shakespeare in Hamlet—‘to be or 
not to be’ was not the question. There 
was a previous question. The ques
tion of to be or not to be was a q«es- 
tion that arose after. The first ques
tion before Hamlet was whether, in 
the cause of justice, in the cause of 
the rights of the people, in the cause 
of his own rights, he was to kill hLs 
step-father; that was the question. 
Frum that arose the second question 
because he was confused and could 
not solve the first question properly. 
From that arose the question of being 
or not-being. The primary question 

was, and will remain, I am afraid, as 
long as the world lasts, whether we 
can use violent means and war, with 
all its terrible consequences, for right
ing wrongs.

We know the solution that was 
offered by the Gita. It says that we 
cannot but carr>’ on the work of the 
world; the organisation of the people 
must continue and a person placed in 
a high position has got to do his pain
ful duty, but his attifnd#» of mind 
towards the performance of his duty, 
has to change. That attitude has to 
be one of unattachment; that attitude 
has to be that whatever happens he 
has to remain calm, neither elated by 
success nor depressed by failure. This 
is the solution of the Gita and 1 .op
pose no better solution can be offered.

In India are we as a nation pledged 
to non-violence? U the Indian Gov

ernment as government pledged to 
non-violence? So far as I  know, the 
Indian Government maintains an army 
and it wants it to be more and more 
efficient. Not only that. It encour
ages the citizens to learn the art of 
war for any emergency. Further 
wtLCD occasion has arisen, we have 
used our armed forces as we did in 
Kashmir and in Hyderabad. We also 
participated in the U.N.O. discussion 
about North Korea and South Korea, 
and we had no hesitation to declare 
that North Korea was the aggressor, 
knowing full well that that would lead 
to war and that war might develop in
to a world war. Therefore, we can
not say that we as a nation are pled
ged to non-violence.

But often our Prime Minister has 
told us that war solves no problem. 
He is a student of history and lie has 
written a book on world history, a 
comprehensive book. I do not know 
how it can be said that war has solved 
no problems. War has solved many 
problems in the world. The unifica
tion of nations was due to civil and 
external wars. Independence move
ments throughout the world had to use 
weapons of war and violence. Except 
for the Indian struggle, all the pre
vious struggles for independence have 
been violent. (Interruption). To 
say that war is no solution to any pro
blem, I am afraid, is a half-truth. It 
is just like a proverb. It is true that 
war as it is fought today with atomic 
weapons, total war and global war are 
no solution to any problem. But to 
say that there are no distinctions bet
w een war and war is to say that there 
are no distinctions between what we 
eat and what we refrain from eating— 
the vegetarian knows that vegetables 
have life, but he does not make logical 
divisions but makes practical divi
sions; he takes vegetables and does 
not take meat. The meat-eater does 
not go to his logical conclusion but 
makes practical divisions. He takes 
meat of animals and not of men. The 
world has to make practical distinc
tions between war and war. What 
kind of war are we thinking of here? 
We are thinking of a little pocket. 
Portuguese pocket, of Goa. Are we
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thinkiAif of a global war? Are we 
talking cf a war to be carried on with 
atom bomba or hydrogen bomba? We 
are talking of a war that wm bt» in 
ita limited icope» that will be foui^t 
with orthodox weapon*; and wc know, 
there is no poaaibiltty of ita extension. 
Even if there was a possibility of its 
extending beyond Ita scope.....

Mr. Speaker: He has got two 
minutes' time left.

Aeharya Krlpalaai; X cannot ftnish 
within two minutes. I rarely speak 
in the House.

Mr. 8p«Uier: He can just give his 
suggestions for the solution of the pro> 
blem.

Aeharya KrtpAlaai: The Prime
Minister must be given credit that he 
has seen to it that this war will iiot 
spread and that the Portuguese are 
jioUtid. He met ^  Pope and he *got 
from him the declaration that religion 
had nothing to do with the question 
of Goa. Russia and China have al
ready declared in favour of our rights 
te Ooa. Then, the United States Con
gress has declared that in future th#lr 
policy will be for the liberation of ^ e  
eolonial people. Trance has already 
declared herself in our favour by ren
ouncing in India its possessions. The 
only big power that has said nothing 
as yet is our friend, the English. And 
we are in the Commonwealth. But 1 
am sure that the English will not dis
turb themselves so far as Goa is 
concerned.

Let us leave aside this question of 
war. The problem that rose in the minds 
of sensitivf rulers, kings and politicians 
in past centuries exists no more today. 
It was solved by Gandhiji in such a 
way that this question need not arise 
at all in any sensitive mmd. He gave 
us a substitute for war. He gave us 
the technique of satyagraha. l i  we 
use this technique of satytgraha, if 
we use this technique of non-violent 
r^^stance. I^e question of the evil 
consequence# of war need not arise in 
any sensitive soul. We have 
a method for righting wrongs. Last 
year the peoK^e wanted to use the 
weapon of mass satyagraha. The peo

ple of India did not want individual 
satyagraha. When all preparations 
were ready, the Government at the 
last moment prohibited mass ^tya- 
gri^*a. Therefore, the present sym
bolical satyagraha was organised and 
has been going on. But I say this 
symbolic satyagraha must go furtlier 
if it has to prosper and if it is not to 
trHier away, as every such symbolic 
satyagraha fades away. I suppose the 
Government wants, even for diplo
matic purposes, the satyagraha move
ment iji Goa to continue and not alto
gether to stop. If they do not want 
it to stop they have no choice but to 
allow the people to expand the move
ment. Not only should they not stop 
the people from going but they them
selves should be the leaders of the 
satyagraha, if they want to eschew 
war. I say, either you have a limited 
war with orthodox weapons—it will 
be just as in Hyderabad^—or you have 
satyagraha. There is no third way 
that I can see. But I tell you that 
even a limited war would be as near 
satyagraha as possible, because, I 
remember Gandhiji saying that the 
fight of Poland against Hitler and the 
fight of the Chinese against the Japa
nese. were the nearest approach to 
Satyagraha. I know today it is possi
ble to quote Vinobha against Oandhiji 
as it is possible to quote Gandhiji 
against Vincbha as was recently done 
by the Governor of Bombay But the 
word« of the Master are quite clear. 
He considered legitimate violent resis
tance as near to satyagraha as possi
ble

Mr. Speaker: The hon. Member wiU 
realise that there are a large number 
of p^p le  anxious to speak. He had 
already exhausted his time and I h^ve 
allowed him four more minutes.

Acharya Kripalani: Government
then^selves said that Gandhiji had 
sanctioned the use of force for driving 
away the marauders from Kashmir. 
Dr. Salazar and those who are acting 
under his Instruction* are no better 
bccause of the atrodties they had 
committed and they are likely to com
m it The Goa problem must be aolv- 
ed and Its solution brooks no delay.
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Government have to make their choice 
and mobilise public opinion. It is not 
fit for a mighty Government to shirk 
its responsibility. If it does the result 
w ill not be peace, but rather greater 
violence. It may be that the Goan 
movement will go imderground and 
conspiratorial violence is worse than 
w-ar because it is unregulated.

The Prime Minister thinks that it is 
not consistent with our dignity that a 
mighty kingdom like India should 
crush a fly like Portugal But this fly 
is a very poisonous fly; it attacks in
nocent people. I shall give here what 
they have done in this one year. They 
have imprisoned 2,500 people and 110 
people have been awarded punish
ments of 900 years* imprisonment—the 
maximum punishment being 38 years. 
There is no end to lathi charges and 
there is no end of beating of our peo
ple; even women have been molested. 
Therefore. I say that the Government 
has to make up its mind and whatever 
it does whether it is a limited war or 
whether it is a police action, whether 
it is satyagraha—I can assure them 
that the country will be with them. 
The country cannot be with them if 
no action at all is taken and they 
rely merely upon diplomacy.

Shrt GadgU (Poona Central): Mr.
Speaker, I am very happy to note 
that there is j>erfect unanimity in 
the objective so far as the Goa ques
tion is concerned, and I am hoping 
that there will be some understand
ing in the methods by which tiiis 
problem has to be solved. Acharya 
Kripalani referred to violence and 
non-violence. I shadl deal with that 
later on not from any theoretical or 
dogmatic point of view because he 
is in a way wedded to the dogma of 
non-violence and I am not. But I 
shall give my leasoim in a very prac
tical manner why I consider resort 
to violence at this stage or at least 
for a pretty long time to come im
practical. Meanwhile. I would like 
to let the world know this. Dr.

in November said that Goa 
was not a matter of reasonable as
piration or an imperial necessity for 
fpHia but of i>ersonal ambitions or 
party whims In which the Prime

Minister let himself be involved. One 
who had listened to the discussion 
just now will be convinced that it is 
not for any party purpose or for the 
advancement of any political party 
that Government has taken the atti
tude it has taken. In fact the move
ment for liberation of Goa is itself a 
step in the process of evolution of 
history and if anything was done in 
1&46 it was in anticipation of that 
evolution. Today the process of 
evolution, of completely freeing this 
great land, will continue and the strug
gle that had been started in Goa will 
not stop till it is crowned with success. 
As to that, I have not the slightest 
doubt.

Now the attitude taken by the Portu
guese Government is very difficult to 
understand. But there is some logic 
in it none the less. In November 1954, 
Dr. Salazar said that either they must 
transfer sovereignty or the situation 
in the Portuguese territory in Goa 
must be such that the unanimous, 
strong and unbreakable will on the 
part of the people of Goa should make 
it impossible for the Government to be 
carried on there. That situation is 
growing fast and it is wrong to say 
that this movement is being sponsored 
for any political reason or for party 
purposes. It is spontaneous as has 
been made clear by the resolution of 
the working conrmiittee it is the duty 
of every Indian to support its cause of 
freedom because Goa is part and 
parcel of this country whether it is 
from the point of history, geography, 
culture, this, that and the other.

Now, the question is: how is this 
problem to be solved? There is no 
need to convince this House or any 
Indian that Goa is part of India. Dr. 
Salazar has said, there cannot be any 
negotiation if India wants to discuss 
the question of transfer of sovereignty. 
I should like the Government to make 
it clear when the stage for negotiation 
comes that the question of sovereignty 
is net Si question to be argued; it must 
be assumed. The point for negotia
tion is, in what way, in what stages 
and with what safeguards sovereignty 
is to be transferred. In this con-
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n ^ io n  I remember what Imte Shri 
MotiUl Nehru said when he was told 
by many people that he should go 
before the Parliament and plead the 
cause of Indian freedom. He said. 
'^Indian freedom is not a matter to be 
argued. It is a matter that must be 
assumed to be true; assumed to be 
valid and the only question that î  
open for argument is in what way and 
in what manner it is to be transfer, 
red.** Therefore, when the stage corner 
for negotiation—it is k>ound to come— 
at that stage the point must be made 
clear that there cannot be any argu
ment about sovereignty. The 
sovereignty of Goa belongs to the 
people of Goa who are part and parcel 
of the Indian people.

As regards how the Governmenf 6f 
india will act in those circumstances, 
evidence has already been given when 
French territory in IndU was trens- 
ferred. Whatever legitimate rights as 
"egards culture, language and reltglon 
have been guaranteed there—and I 
have not the »iHghte«t doubt because 
the Prime Minister has made that 
abundantly clear—wiU be guaranteed 
here. Now, so long negotiations do not 
start the struggle that has been start
ed must continue and I am of the 
view thit it would he wrong at this 
stage by any scale or mianner of that 
struggle to give an opportunity for the 
possibility of that satyagraha being 
changed into something which iŝ  not 
peaceful. Therefore, we must move 
with caution. Truth is on our side. 
The whole course of history is on our 
side. And, what ia far more important 
Is that whst is happening in the world 
today is slso on our side, Acharya 
Ki^p«Uiu that no proM*»m w»!« 
solved by war. 1 am sorry, what he 
said WS4. that no problem was solved 
by war was the statement by the 
Prime Minister with which he dis  ̂
agreed and I am surprised because he 
la a great authority on Gandhism, If 
there Is anything which distinguishes 
Oandhijl's contribution to world philo
sophy It is this: that all problems can 
be solved peacefully. Today the 
world opinion has taken a revolu

tionary turn. Up till last week every
body thought that there was nothing 
like an alternative except a decision 
on the battle field. I do not go to the 
length of saying that those people who 
have been doing all sorts of violent 
thingi* ai*d indulging in war have sud
denly become saints. No. But, a con- 
sciousnejis is gradually growing in 
them that there is a better alternative 
which will give far more enduring 
results. And, when at this moment 
this (»ychological change is taking 
place, will it be wisdom, will it be 
even good from the point of view, not 
of principle but of expediency, that we 
should go in recklessly for something 
which is not a peaceful method? 
Therefore, I suggest that we should 
continue in the non-violent manner in 
which the satyagraha is being conduct
ed and I am glad some of the Mem
bers have spoken very appreciatively 
about what individual Congressmen 
have been doing. I am also glad that 
some of them have for the first time 
m their parliamentary life in this 
period spoken something appreciative 
about the Government.

Shri S. 8. More: That is Geneva
atmosphere.

Shri GadgH: What I want to say is 
that you watch the actions of the Gov
ernment and suspend vour Judgment 
for some time. The Vidur Siti has 
defined a pandit as follows;

^ ^  «rf?Tr TW ff \r

"whose future actions, advice or con
sultation is never published, but who 
is known to the public bv the act he

And, when this Government is headed 
by a Pandit* we should naturally 
expect that—leave aside the words 
and sttftementji. take the deeds—some
thing good will be done. In the course 
of the last few days what the Govern
ment has done with respect to the 
transport and with respect to the 
closing down of the Legation, do 
constitute something of a new trend;
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something of a review of the policy 
which has been followed so far.

But, the main point I want to urge, 
Mr. Speaker, is: let us not be provok
ed into wrong action or a wrong step 
I f that is done we will put ourselves 
in the wrong box not only in connec
tion with the small problem of Goa, 
but with respect to the great and high 
work we have been doix ĝ in the 
international field. Not, that I claim 
that India is the author of the entire 
policy, but the contribution of this 
country through our great Prime 
Minister is not small. Therefore, let 
us see that what we do is consistent 
with what we preach and practise and 
consistent with the trend and tone of 
the public opinion as has recently 
expressed itself. Let our enthusiasm 
not exceed our judgement and our 
actions, our principles. And, when for 
a long time we do not succeed, do not 
believe that success is not available. 
One fine morning it is not impossible 
that we will read the news that Goa is 
even jurisdically and legally part of 
this country. Till that let us do what
ever we want to do calmlv with a 
perfect understanding and with the 
unanimity that has been shown today. 
I f  that continues that itself is a 
guarantee of our ultimate success.

Shri Kamath (Hoshangabad): Where 
is the unanimity?

Shri Gadgil: In the end I want to
say this that there are other powers as 
appears from the press reports who 
are trying to take imdue advantage 
of the situation. Let me not warn 
them, but let me tell them that they 
will be acting very short-sightedly and 
in a very unstatesman-like manner 
for a little temporary advantage they 
lose what is far more important from 
their own point of view and from 
the point of view of the 
world. Let u« mobilise the 
world ooinion and if at all after 
quite a long time—I do not want to 
specify years, months or weeks— we 
come to the conclusion—I mean the 
people of India come to the conclusion 
— t̂hat there is the necessity to depart 
rrom our policy of peaceful approach.

negotiation, this, that and the other, 
and if any such step is taken then the 
whole world opinion must say: "What 
else India could do because Portugal 
was so stupid, so blind and so out of 
tune with the world opinion?’* T ill 
that position comes and that position 
is nothing new to Indian philosophy, 
we should wait. We have it exempli
fied in Mahabharata. The Kauravas 
refused to give Pandavas even so 
much as a grain and in the end what 
happened, everybody knows. There
fore, if we believe in our national 
motto then
I have not the slightest doubt 
that victory is certain and is as
sured by the unanimous support that 
has been given by the Members of 
this Parliament.

Acharya Kripalani: Sir, on a point
of explanation. I did not want to inter
rupt the speaker at the time he was 
speaking. I never said that violent 
action should be undertaken. I only 
said that there are two courses of 
action—either violent action or satya- 
graha—and if satyagraha is to prevail 
the Government itself should lead the 
movement.

Shri Kottukappally (Meenachil): 
Sir, the Portuguese possessions in 
India should merge with the Indian 
Republic in the interests of the people 
of Goa, Christians and Hindus. The 
Goans will thereby get a fresher, freer 
and fuller life and wider scope for 
association with the Indian people. 
They will have opened up before them 
larger opportunities of Government 
service and employment In Indian in
dustries and trades.

With Goa’s broken coast-line and in
lets and facilities of communication, 
Onn ran rertalnlv develop in shipping 
and commerce much more under the 
Government of India. Goa has rich re
sources of iron and manganese ore. It 
rail grow as a centre of steel industry. 
There are also there wider possibilities 
of developing the fishing industry. In 
the matter of agriculture, Goa has re
mained backward and ha' been a 
deficit area so far as food is concerned. 
The people of Goa and the other two 
Portuguese possessions depend for
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their foodstuffs and their finance mostly 
os India. With the help of the Inaian 
Government agriculture can expand in 
these territories and the people at 
large become more prosperous. There 
are already large numbers of Goans In 
the Government of India service and 
in business in Bombay, Calcutta. Delhi 
and Madras, Estrangement of relations 
between the Government of India and 
the Portuguese Government will be 
disadvantageous to the people in the 
Portuguese possessions. It would profit 
little the people of these areas to be 
united with a country 5,000 milej away.

Even during the reign of the British, 
Goa was not considered as a foreign 
territory. The Identity of the people 
of Goa with the citizens of India was 
fully recognised even at that time and 
the people of Goa enjoyed the same 
privileges In India as Indian citizens 
themselves. In a way, the people of 
Goa enjoyed greater advantages in 
India than even the citizens of the 
Indian States. Indian nationals of 
Goan origin were eligible to apply for 
all Government posts Including po ts 
in the Defence Department. That 
position continues even today. We 
have in our services, particularly in 
the Defence Services, Indians of Goan 
origin In large numbers, some in key 
positions. There has never been a 
suggestion in any quarter Indian. 
British or Portuguese, that they are 
aliens. Goa is part of India geographi
cally, historically ana racially and 
the people of Goa are as much Indians 
•s any in other parts of India, Any 
•rgument that people in Goa are 
European Portuguese nationals is 
ridiculous, absurd and unbelievable 
on the facsj gf U.

W f repudiate Dr. Sal^^ar's stAntl 
that Portugue,He armies and arma 
ments are required to sustain Chris* 
tlanity in Goa or Indin. Christianity 
was preached^ spread and flourbheil 
in this land 1.500 years before the 
Portugu^^ people hoard of û . Tlie 
fact that Christianity existed in this 
land for 1.90ft arears Is the guarantee 
that for another 1.900 years after

Dr. Salazar and his men have gone 
from this land. Christianity will grow 
and flourish here.

It is a sacrilegious insult to the 
religion of Lord Jesus Christ that it 
requires Portuguese arms and arma
ments to uphold it. The goupel of 
Jesus was not based on armies. It 
preached peace to ail men. In the last 
hours of his life Jesus declared to 
his chief disciple, St. Peter, that 
those who take the sword shall perish 
by the sword. Christianity conquered 
Rome and Greece and many places 
on the earth not by the sword but by 
the virtues of its saints and the blood 
of its martyrs. Christianity shall 
endure, Portugal or no Portugal, so 
long as men and women on earth seek 
God, truth and light and peace of 
soul.

In the Indian Republic there are 
more Christians than all people in 
the European Portugal put together, 
for the population of Portugal is just 
eight and a half millions. The entire 
population of Goa which is only six 
lakhs does not number as many 
Christians as in Travancore-Cochin. 
If the Chri'tians in India can live in 
peace and harmony with the rest of 
their fellow-citizens, why not the 
.small number of Christians In Goa, 
after the Portuguese are gone?

Portugal has not kept all its posses
sions it had in India. Cochin was at 
one time under them. So was Bombay 
and Bassein, In the period 1580— 1640, 
Portugal itself was absorbed into 
Spain and so wa^ Goa. Even Goa, 
Itself, since the days of Albuquerque, 
has changed hands several times. It 
went into the hands of Spain in 1580, 
of British In 1800 and then again of 
Britain in 1308 on the invasion of 
Portugal by France.

The Catholic Church saw early 
etmugh the events that were coming. 
It removed the right of Portugal to 
have its ecclesiastical patronage over 
some of the dioceses in India by a 
treaty entered Into between the 
Vatican and Portugal in May. 1928.
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Portugal had to agree to lorego this 
right known as “Padroado” . His 
Holiness the Pox>e has told our Prime 
Minister that the merger of Goa into 
the Indian Republic is no religious 
issue and that it Is absolutely political.

The Christians and Catholics in 
India stretch out their hand ot
fellowship to people in Goa and offer 
them all help and best wishes in their 
fight to free themselves from foreign 
yoke. The Goans are a people
devoutly religious and well-known for 
their refinement and their exquisite 
taste in all arts, especially music. We 
offer them our cordial greetings and 
long and pray for the day when they 
will be one and united with their
brethren across the border.

The Western nations like Holland. 
France and Britain had territories in
India. But Portuguese possessions
alone remain. It was thought that as 
the British and French left India, 
Portugal will al.-o quit this land in 
good grace. I still believe that wisdom 
will dawn on the people of Portugal 
and their rulers and that they w^uld 
follow the foot-steps of Britain and 
France.

Goa is dear to the Christians in all 
lands and particularly to the 400 mil
lion Catholics in all countries on 
account of the sepulchre of St. Francis 
Xavier. But Portugal should not for
get that we have in Madras the 
sepulchre of St. Thoma.«?. one of the 
twelve disciples of Christ intact and 
honoured for nineteen centuries and 
that St. X av ier hinvjelf while living 
prayed long for light and guidance at 
that tomb of St. Thomas.

His Eminence Valerian Gracias, the 
Cardinal of India and His Grace Arch
bishop of Delhi Monsignor Fernandez 
have stated in unmistakable terms 
where the Christians in India stand on 
th is issue. I call upon th(fe people in Goa 
to stand by India as the ancient 
Christians in Kerala did during the 
Gandhlan days, and hold high the 
banner of freedom. May the grace of 
God be with them durinq the di.Ticu’t 
days fihe . J  and at all tim e..

Shri Frank Anthony (Nominated— 
Anglo-Indians): My hon. friend
Dr. Lanka Sundaram referred to the 
fact that there had been an all-party 
convention on Goa and that there has 
been a resolution adopted unanimously 
by that convention at Bombay, 
Madras, Calcutta and finally Delhi. 
But he did not disclose the contents 
of that resolution. That resolution 
asked the Government of India to 
make a final attempt to negotiate 
with the Portuguese authorities for 
the peaceable integration of Goa with 
India failing which it further asked 
the Government to take suitable sanc
tions in order to remove the last 
vestiges of colonialism from India. I 
know that there have been many 
persons who have been critical of that 
resolution as being somewhat weak 
and halting. They have felt that it 
was purx»seless for the Government 
to attempt to negotiate with an 
administration which refused to nego
tiate or even to sit around a table 
and to discuss the matter. The same 
people are critical of the attitude and 
the policy of the Government of India. 
They feel that the policy of the 
Government is hesitant, is halting 
and iiS weak. But I believe that all 
these critics have failed to see the 
whole problem in its proper perspec
tive and setting.

The problem of Goa is compara
tively a small problem. As my hon. 
friend, Shri Gadgil, has pointed out, 
because of India’s policy of seeking 
solutions to international problems by 
friendly, peaceable methods, I believe 
with him that India has vastly 
increased her national prestige. Not 
only that; because of her policy of 
.seeking solutions in a peaceable way, 
it has been given to India to play an 
increasingly vital role in lessen^n?; 
world tensions.

I believe that the policy that the 
Government is pursuing today i: con
sistent with the policy of restraint and 
dignity and is in consonance with the 
position of a great pov/er. Unfortu
nately there is a likelihood that 
India’s restraint, her patience and her
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la ir l Frank Anthony] 
dignity may be miitaJwm for weakness 
In certain quarters.

May I In pasting make a reference 
to the role of the Prime Minister in 
this matter? X have seen comments 
in the Portuguoie press and I regret 
to fay in certain sections of the 
Wettam presa, the Prime Minister hiis 
been not only vilified, but perhaps 
abused. He ha* been accused of inrit- 
ing Indian public opinion unneces
sarily on this issue. On the other 
hand, I believe that the Prime 
Minister hat held Indian public 
opinion on the le&sh In this matter. 
I believ,. that he alone has the necc* 
sary stature and command# the 
nacea'ary respect to contain Indian 
public opinion. If the Prime Minister 
released his hold Indian public 
opinion would overflow into and over 
Goa. As I have suld t t^Hevt? the 
problem could be solved if Indian 
public opinion was left to itself. Goa, 
I believe, is too small a territory ana 
the Portuguese too puny a power to 
re<tuir« a country tiic« India to resort 
to police action. For anyone .to l>̂ Uev»* 
that Goa can continue to remain a 
Portuguese anclave on Indian soil ts 
to live in a world of wild and hopeless 
Illusion. I had the privilege of presid* 
Ing over the All Parti«i Goa meet inn 
at Bombay and I know how the Goan 
thamselves feel about it. They regard 
Goa as a symbol of colcmialism. The 
Goans themselves realise that for 
anyone to believe that the Portugues«! 
rule ran be perpetuated in Goa ts to 
attempt to fly in the teeth of history 
becauae everyone including the Goont 
knows that history is on the mirch 
In resurgent Asia today. And in 
resurgent Asia which includes a resur
gent India colonialiim cannot nnd 
will not be tolerated I feel that the 
only path r.ot only of statesmanship 
but of sanity i« for the Portuguese, 
and perhups to a certain extent for the 
Western demorraries. to negotiate with 
India, t feel that it ia the duty of the 
Western democracies to bring pres* 
sure to bear on Portugal in this 
nnatter, unless of course both America 
and Britain hav« forgott«j the recent

lessons of colonial history, I believe 
that the longer the Portuguese remain 
in Goa. the longer they resort to re
pression. the longer they create 
bittemesg the greater the injury will 
they do to the cause of democracy in 
Asia. And I say this with regret that 
American diplomacy has not .suffi
ciently appreciated Asian psychology. 
The tenderest part in Asian psycho
logy today is its instant and indignant 
reaction to all forms and expressions 
of colonialism and racialism. There is 
a feeling, it may not be justified, that 
the Portuguese are behaving stupidly 
and arrogantly because they are receiv. 
ing sub ro$a encouragement from 
some of the Western democracies. 1 
do not know whether that feeling is 
justirte«l, but the longer the Portuguese 
continue to be arrogant and stupid, 
the greater will that feeling spread in 
India and it may take the form of a 
certain amount of hostility to the 
Wegtern democracies.

Sir, it is a cynical perversion of 
facts for the Portuguese to say that 
they are slaying on in Goa in order to 
protect the Goan Christian.. If the 
Portuguese were really sincere in their 
professions of solicitude, they would 
have been the first to start negotia
tions for the integration of Goa with 
India. If the Portuguese were really 
interested in the wellbeing of the 
Goan Christians, they can negotiate 
with India and get th© most ample 
guarantees that India would be pre
pared to give to the Goan Christians. 
So long as the Portuguese hold on to 
Goa and continue to leave an increas
ing trail of bitterness, so long will 
they do a disservice to the Goan 
Christians, because there will always 
be the danger of that bitterness spil
ling over and reflecting on the Goans. 
A deliberate canard in the Portuguese 
press an<i expressed In some sections 
of the Western press Is that the Goans 
are not only not in favour of integra
tion, but they are against it. The 
Prime Minister ha  ̂ already given us 
details of the fact that there is a 
reign of terror in Goa and in spite of 
this reiaa of terror, some two thou*
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sand Goans have faced jail with all 
its concomitant horrors. Another lie 
which I wish particularly to nail to 
the counter is that, the Goan Christians 
are not only indifferent to, but are 
hostile to integration. I had the oppor
tunity about two years ago of touring 
Goa and met a large number of Goan 
Christians. Recently in Bombay I met 
the leadero of the Goan people, parti
cularly the Goan Liberation Council 
consisting of 5 e  most responsible, 
well-placed and highly educated Goans. 
Not only that, I also met a largi? 
number of Goan priests and they were 
all unanimous that the sooner thr 
integration of Goa with India takes 
place, the better it would be for the 
Goans an^ 5 e  Goan V 5 P w  They 
gave me the names o( those who have 
suffered under Portuguese rule and 
they showed me that it was the Goan 
chrijtians who had imposed on them 
the most savage sentences, sentences 
ranging from 20 to 28 years. Every 
Goan that I have met has told me 
very clearly that he is under no illu
sion as to the status of Goa, he knows 
that it is part of India and they are 
Indians. He also understands that in 
the present scheme of world racial 
values, no Asian can ever expect to 
be treated as an equal with an Euro
pean under a colonial regime. That is 
why the Goan people are anxious to 
see this problem resolved as early as 
possible. There are certain anxieties 
that they have. But, those anxieties 
do not stem from any doubts as to 
whether they are Indians. Their 
anxieties are purely at an economic 
level. The Goanese economy is poor 
and undeveloped. They manage to 
scrape out a living from their poor 
economy. A j I told them, the Prime 
Minister has given categorical guaran
tees. Not only that. Th#» Indinn Con 
stitution contains categorical guarantees 
in respect of culture and way of life of 
every section of the Indian people. 
When they become part of India, they 
will automatically be the beneficiaries 
of those special guarantees. But. there 
are Portuguese agents who tell the 
poor and the more Ignorant sections 
that this movement is being head^ 
by certain communal bodies in this
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country, that their motive is to merge 
Goa with Maharashtra or with 
Bombay. They ask, if this happens, 
what will happen to our economy and 
to our meagre livelihood. That is why 
I would request the Prime Minister, 
apart from or in addition to the 
guarantees that he has given in respect 
of culture and way of life, to say cate
gorically, as he did with regard to 
Pondicherry, that the policy of the 
Government is not to merge Goa with 
Maharashtra or Bombay, that we do 
not intend to introduce any abrupt 

, policies, even prohibition which would 
aisturb their economy and means of 
livelihood.

As a last point, may I say this? In 
framing their policy for the future, 
the Government will have to remem
ber that they are dealing with an 
administration which is hardly civi
lised from our point of view in that 
it is not responsible to the people, 
that it is not responsive to public 
opinion; not only in Goa, but in Portu
gal. I was talking to a Goan gentle
man who has just come from Portugal. 
He told me that on this very issue a 
European Portuguese had attempted 
to write to the press questioning the 
wisdom of the Portuguese Govern
ment’s policy. Not only was his letter 
intercepted and not allowed to be 
pHiblished, but he and his wife and his 
family were clapped into the jail. We 
are dealing with a Government which 
is not responsive to public opinion. 
There is no expression of public 
opinion. The Government will have to 
make it very clear, I feel, to the 
Portuguese authorities that their 
restraint and dignity should not be 
misinterpreted for weakness, that 
while they are committed to this policy 
cf peaceful negotiation and settlement 
as far a.» possible, they will not allow 
to go unchallenged any attempt to 
perpetrate medieval barbarities. My 
own fear is that the policy recently 
announced by the Government may 
encourage the Portuguese people to 
believe that they can fire on Indian 
satyagrahis. I think it should be made 
very clear to them that the patience 
of the Government will go up to a
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[Shri Frank Anthony]
certain limit and not beyon<| that, and 
that any attempt by tli« Portugiiese 
to indulge in barbarttiei wili not be 
accepted by ihU Government, at any 
rate on Indian toil, so far as Indians 
are concerned.
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wrm  »nff if I *P tnfiTT iJ; f f i r̂rr 

*sm *i!l rw  ^  I 3nn m
am V kr in ifsr wr i r f ^  f  frt

•oirrr wW* i inrnfHT ?«»!

mm ^  \ ^  A i m H  
tr<5 fms n ff ijm/ vr Ffrnur

|I fiiT HT *!irr wTtfi *nr̂  ^
W?rn fNr tiiw  r| «f?  wNw  ^ ift 

fwwn$ iii4^ H I iRH w r  nf?

"*Vf fTTIT HVlf ^  fff 3fTT ^ITf

• f t  *nRf «ct fw  ?ir 3RR qs! 

f  irf thnrfkr ^ iTRf ^ r ^  p r ^  t, 
<rn^ ^  if
t̂ ffiTTtr ^  3fft fifRT
TO?fT I f?!T iTlrfiTpr ^ ^  f ,
arRT if irfarr ^  q,rf̂ rr« ^
7^^ I mmwR ^ ?rf 3Tnrift3rr^^cfif<i if
irf «irfr #  ^  H
iTî WTr?r ^ (/ ̂  iW<8 ^T HTvnr? ^ i 
%?y5nr ^  ^  : 

^ W^Rnfir ^rt

W  ^  arrw irmrwR r j  f  :

^ PT̂ TPtnfir fl̂ fT WTfT’ 

fP f ?ft 9 W 1 P  ^  ^  it i ^

*11 fir ?npn ^  ri ^  frf ^  ^̂ in̂ sr irra' 
f<K WT^ Tf?rrf=r ^mr i i »̂i p r qi
^mnr anff i rrri^ #;tt îrftn?

aifivir if ^  inrfrr
«T5RT inrfTT ^ I if= ’in ^
rifrA irr«f7? f̂nr 3TFr\*5 % i ^
WT?f ^  I q7 ^  ITRT  ̂ fTHKP ^  3nFf

iT ^  ff wnr fsrvm ^  firfrri

fn firr # ?mr uriW ^  inifn*
^nff *rr5TT fft?^ ^   ̂ ^
frr^n i ^  »TfTwi nhft ^  v^mr

f , 15̂  irr?^ snf? # I if" ?rf wvnm
5; ^  3F«fiir «FT irtwvT? ^itrt n r f^  1 
if^nr irfirf ^  hnr ^  wi 
^  lAm m  wr^ firfrq i fTf IPf ^TRTf it 
5V <5rf»nw W  lit n fw  »? iW m 4  if

» f »  «£;»>/ «pi «f PvTRI -3i*v? it 1 1̂ ^

an^ iN ) fj 3fft iiTVR wifi t̂î ttt-

imfjfT V. P<?5 T ^  ^  ^  unnfT
f TŴ  wr%jfi PH «n ^  I

I?** «ri? TRm  i ;  ^̂ rfnnr rp^ wt r̂ m 

t  i fî  ^wm f  ITT UTfsr ^

^  ?miTni ff ift r?r ur? ir^ I 5flS|PT 
3nn #T  i;3»T irf fw^ inm  ^  ?rf -ifhr
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^  ^  ^  fPTT I
jpnr ^  ^

f i r  wvT ^  ŝrrm ^  wt 1
^ ^  ^ ■̂3TT T̂T ^ H I I  ^^

^  ^  ^  ?hrr ^  3TT̂

^  f ^ l ^ I  ^  fc IT J ^ W ?  ’f r r f  3 ff?  I T c T T  

J T f i  3 ( f t  T ? H F T  I I W ?  r  I

^  TtT ^  ^  fhft qi ^  fnr

>3 t i ^  M I d  i t t H  ^  T < a n i'o  I ^  *1

^  n̂rcT f  I ^  ^3iT ?rt ^Trm^ 

5rt4 4irif ^  ^  i^nr <n ^

w 4 i^  w r ^  ^  ^  % hrHTV 
fhiT ^rrw? ^  y^Ndi ^

f i r  3 f F t r f f ^  J T ^  ^  ^  ^  I f ^ y^rij 

^  ^  m m  ^f Tm ^TT #  ?%  f ^  

WFT ^  ?TT̂  3TT^ tTfpf ^ I

^ T f f  * n  ^TPIT ^  < ^ i*T ^ ^ li W  7 ?

t  I W  ^

j f l h r  ^  w n r ? f J W  f . ^  «ffr
W  ^ T ? T T  #  I f i r  Vm  ̂ ^  3 T ^  T T ^  ^  

^ T H T T  ^  ^  f  I I T  5 E?W ?TT

j f  fr r ^ T ?  ^  ^frfrr

F i ^  I ^  fiTr?T a T H r f r ^  pt^

# , 3ff? ^  j W  F r r w
^  erf ITTT CTO J P ^

mr^ H ^ T fT  m  r * r  ^  ^ r t t  ^  
^o ( p r o  ^0  x f  cf ^  y r ^ n i  ^

r*TT7T a r R r i r ^  3t r ‘ ^  i r * r  trf 3 r r 4  ^  

^  3 P T ^  ?f mcTT f i r  tTTI? f f

V=T̂ iTrr f  ^  f?f5 ^  3rP? CT^3rf

afJT f=TVTHi f  « ^  ^  ^  ^
i f  I f i r ^  ^  ^  W c T  ^  f  I

^  ? V fe V f  q i  t^rfnrar f r r H r  

r^ T T iT  ^  3if? a r r r  ^  r h r ?  o r r m

= n 7 l f  ?  3T?? STTTP ^  ^  r r ^  H F T  « n  ?f3C3rT 

^ 3 ^  f  I T T O  ^  ^  ^

^  I ?T5 ^  >nHd! ^  fTW ^  T̂TT

^  T T ^  ?rf JTTSTT q 7 arronnsrT? ^ r r ^  ^  «R

^  ^  ’ rfarr ^  P ^  «iV

?  I ^  ^Tf^ e; f3f> ?rm? 1 ^  w  ^  <i*TR
I f ^  ^  ^  I

Shri V. B. Gandhi (Bombay City— 
North): From the report of this
debate on the Goa question as it will 
go out I hope it will be appreciated 
that among all the sections of this 
House there is little difference as to 
the methods or the objectives in this 
Goa question.

I shall here first refer to the grave 
warning which the Prime Minister 
uttered in the famous press conference 
that he gave on the 19th of July. This 
iy what the Prime Minister in reply 
to a question said:

“We start on the presumption 
that the Portuguese authorities 
are indifferent not only to moral 
pressure but to facts.”

And now here comes the warning:

“Nevertheless, we think that 
their regime in Goa will collapse 
and. if they are not careful, their 
regime in Portugal will collapse.”

Now, this warning is Intended for 
those in authority in Portugal at pre
sent. These are very serious words 
and I hope they will be heeded. 
Underlying this warning there is, of 
course, the pledge of this country that 
our position will be a position to seek 
peaceful settlement and welcome nego
tiations at all times. Such a warning 
was bound to bring forth a reply: and 
that reply has come In the form of a 
statement from the Presidency of the 
Council of Ministers—I suppose it 
means from Dr. Salazar. It has come 
to me with the compliments of the 
Portuguese Legation, and I believe it 
has been circulated to all Members of 
this House.

The relevant paragraph that 
with this warning of the fTiinc 
Minister is paragraph 3 on page 4 
This paragraph contains two '̂C<y 
Interesting admissions. Atkni^diCrA



8523 Situation in Goa 26 JULY 1955 Situation in Goa 8525

•‘ (Sbrl V. B. Gaodhi]
No. I U this. Dr. SaUzar^s sUtcment 
•ays:

‘‘Everybody in Portugal under- 
ftands that the Portuguese State 
of India can be snatched by the 
overwhelming force of the Indian 
Unlon.^

What it means In other words is that 
!n the context of physical force. In 
the eventuality of violence and con
flict. the Portuguese Government will 
be unable to defend ti^ people of 
Goa. It ij a very helpful admission, 
and an admission made in very clear 
language,

Another admission that the state* 
ment makes Is as follows:

“ Apart from a few people with 
Ideas and interests subordinated 
to foreign lands, no one would 
forgive the Government for yield
ing to unjust pressure.. .**

Here Is an admission that tells ui that 
in Portugal of today there are people 
who differ and who disagree with the 
present regime In Portugal on this 
question of Goa. Proceeding further, 
the statement says;

**No one would forgive the 
Government for yielding and fall
ing to defend our fellow-citizens 
from Goa... /*

Now, what is thla talk about defence? 
Who wants to be defended? The 
people of Goa are neither threatened 
nor attacked. They certainly have not 
asked the Portuguese for their pro
tection. So far as we know, instead of 
asking for any protection from tb*? 
PoHugueM Government, the people of 
Goa 3ince 1948. for almost ten years» 
have carried on a struggle to free 
themselves from the rule of Portugal. 
These brave people have suffered in 
all these ten years torments, physical 
and menial; and today we see that in 
cne year-H.f. last year about 25,000 
people were put in prison. And as we 
speak here today, according to our 
information, as many as 430 Goanese 
people, brave lighters in the cause of 
their own freedom, i#. freedom from 
Portuguese rule are itUl in cujtody.

The sUtement talks also about 
fcUow.citi2ens, when it refers to 
defending fellow-citizens. What do 
these unhaj^y people of Goa get from 
Portugal for their being aUowed to be 
called fellow-citizens with the present 
regime in Portugal? Today they are 
denied the right of free expression. 
They cannot talk of independence even 
by word. They are denied every form 
of civil liberty; and every kind of 
constitutional agitation is forbidden 
and suppressed. Now, this is what they 
get for being treated as fellow-citizenj 
of the present regime in Goa. Any 
evidence of independence on the part 
of citizens of Goa brings in its wake 
deportation, imprisonment, in fact 
imprisonment of an inhuman kind  ̂ for 
terms ranging from one year to 28 

, years as was said In the House yester
day by the Prime Minister. This is 
what they get for being treated as 
fellow-citizens. These facts are per- 
hapj not known to the people of 
Portugal, and if they know them, they 
are perhaps not permitted to express 
their views on these facts. But it is 
not possible under modem conditions 
to keep a whole country insulated like 
that. These facts will some day be 
known to these people. The people of 
Portugal will know these facU and 
will take a decision. They will take a 
decision to release Goa, and then it 
will be for the present regime In Goa 
to make itj choice. It will have either 
to do the bidding of the people or go 
out of oWce. That Is what we under
stand by the warning that our Prime 
Minister has uttered.

These are the lessons of history. 
Such is the working of these forces of 
liberation. Our Prime Minister is one 
of the great democrats this world has, 
and his reading of the working of 
democracy, his reading of the way 
democracy works out its endi. Is 
something on which half the world 
today is prepared to depend, and on 
which we are willing to depend. And 
some day the tide of popular opinion 
will overtake Salazar and his present 
regime in Portugal. and then 
Dr. Salazar will not succeed in with> 
standing this tide any more than Kinjr 
Canute did before him.
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S tn  Kamath (Hoshangabad): One
question. Sir. May I know whether 
Members whose names are not includ
ed in th^ list before you can ever hope 
to catch your eye in this debate?

Mr. Deputy-Spcaker: There is no
list. Whenever Hon. Members get up, 
I note their names, and then to keep 
the balance in the debate. I call from 
thij side and from that side alter
nately. Opportunities have been given, 
excepting to the Jan Sangh, to repre
sentatives of all parties in the Opposi
tion. I do not know whether the hon. 
Member Shri Kamath represents any 
particular party, in which case I would 
have called him.

Shri S. S. More (Sholapur): He is a 
party by himself.

Shri Kamath: I was elected only
very recently, just three months ago. 
You could not possibly forget that.

Mr. Depaty-Speaker: I can never
forget Shri Kamath.

Shri Ragharamaiah (Tenali): It has 
been most gratifying to see the unani
mity of opinion expressed by the 
Members of the various sections of 
the House not only on the necessity 
for early liberation of Goa but also, 
broadly speaking, on the policy pur
sued by the Government of India so 
far. That Goa should be liberated and 
integrated as part and parcel of India 
needs no reiteration. It is not only 
the birthright of every Goan and of 
every Indian to strive for it; there are 
a thousand other reasons why Goa 
cannot tolerate its present position. 
Dr. Salazar is reported to have said 
once that if the Portugue.'e have to 
leave the Indian Settlement of Goa. 
nothing would remain there but a 
ravaged, uncharacteristic land, and 
not any bit of any nation. I am sure 
intelligent people all the world over 
would laugh at such a preposterous 
•tatement That there has been prac
tically no life worth living for any

self-respecting person in Goa is well 
known. Politically they have no rights. 
I am told, nominally they have a 
Govemor-General’s Council, the majo
rity of whom are nominated and the 
rest supposed to be elected by a very 
few voters who belong to the richest 
classes. I am told further that no 
resolution can be moved even there 
without the prior sanction of the 
Governor-General. Le^ alone the 
Government; even in ordinary civi- 
life, civil liberty is an expression 
which, I am told, is unheard of in 
Goa. Fancy that even for a marriage 
party or for a calendar or for any
thing of what we consider as very 
inofTensive, prior sanction of the 
governmental authorities is necessary. 
Economic life is stifled to an unimagin
able extent. Let alone the fact that 
nothing has been done to exploit the 
reFources of the country for the good 
of the country, even ordinary banking 
fac««»jes are not allowed. I am told 
there is only one bank, the Banco 
Nacionale, which only receives deposits 
without interest, hardly lends money, 
and when it does, does at a prohibi 
tive rate of interest; Customs duties 
are manij)ulated to suit the conven*- 
ence of the Home Government; the 
whole of the benefit and advantage 
goes to Portugal.

These are very grave reasons why 
Goa should be liberated, but I thin^ 
the greatest of all is India can no 
longer tolerate foreign rule in any 
portion of it. It is preposterous for 
any foreign nation to imagine that it 
can hold any bit of this country. It 
ij surprising how of all people the 
Portuguese fail to see what is written 
so clearly on the wall. Any child who 
reads the history of the world can 
realise that the Portuguese cannot 
hold it any longer. The French have 
realised it. EarUer, the British realised 
it; the mightiest Empire has been 
liberated. The French have followed 
suit. It is curious how in these circum
stances Portugal fails to see the 
obvioui. All we can hope is that very 
soon light will dawn even on Portugal 
Some of their statements recent^ 
made are amazing. But rightly
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[Shri Raghuramiah]
Government have withstood all the 
provocative fpeecbe* and provacative 
acticmj of the Portuguese Govern
ment. That the policy pursued by the 
Government has the approval of the 
entire House is obvious. 1 was only 
thinking of a little statement gravely 
made by Acharya Krlpalani—his 
reference to ‘limited war*. I do not 
know whether it Is possible, after the 
dawning of the atomic age, for any 
nation to limit war. Whether it was 
possible within recent years Is a 
doubtful point, but after the dawn of 
the atomic age and the invention of 
the hydrogen and other bombs, it is 
increasingly being realised that a 
spark of war anywhere is most likely 
to spread throughout the globe. It is 
this realisation that has been at the 
background ô  tne lAiads of the States
men who met at Geneva recently, at 
the so-called Summit Conference. If

* they have agreed to agree on many 
polnU on which they have always so 
far disagreed—and probably in their 
heart of hearts they itlll disagree— 
it Is the consciousness that war can* 
not be ilni||ed to a section of the 
people or to a part of the globe. 
Therefore, there Is no meaning here 
after In referring to war as being a 
limited war. Acharyaji has also said 
that war has solved problems. That 
may be so. but war has also set more 
problems to be solved than it haj 
solved. That is why the statesmen of 
the 'jvofld who have recently met were 
in a hurry to agree among themselves, 
even on questions on which they have 
so far greatly disagreed. Apart from 
that. Wq should not forget, whatever 
be the provocation this country 
receives, that we are no longer a 
imall. tiny little nation in some comer 
of the world whose actions will î o 
unnoticed. We are in our own way 
one of the powerful nations of the 
world. Whatever we say—thankjt to 
the policy pursued by our Prime 
Minister and this country—whatever 
we say. whatever we do Is being 
wstched—daily watched—all over the 
world, and we cannot afford to undo 
of the great work which we have 
done for the peace not only around us.

not only in Asia, but in the whole 
world, for the sake of a hurried solu
tion of a tiny problem. The pre^nt 
situation undoubtedly hurts our fenti- 
ments, but the policy we pursue should 
also be consistent with the national 
policy We have been pursuing for 
greater obiectives, which have been 
the hope of the world- I, therefor-?, 
support the various sentimerts ex- 
presj»ed in this House and add my 
own voice that while we cannot tole
rate any longer this foreign posses
sion In India, and every st< p should 
be taken by the Government to ensure 
the early liquidation of this foreign 
rule. We should also, at the same 
time appreciate the difficulties the 
Government are facing and give the 
Government every jupport, in their 
present policy, so that there may be 
an early achievement of the freedom 
of this part of India, as In French 
India which has recently been 
liberated.

fTHFTs ^  (T^^rnrf) : ^

fiT w -af i^r ^ H ^  w  

ihft if hp rrf3!T «  xnr?r ^  i f

^  'snm 3Tf? ^

^  qrf^nft arnr 3Rrr jf

^  «  ? 5 r f  q n ff  n p n  f

PR irf qiflTTft ^  wnm  »T?3rT 4

^  j f  a i w m  ^  rjfi f  Tw 4 

m*f fr^w n-f ^  iRwr f  1

^  ^  % ? r n r 4  H  m m  f  n

'■•i'll 2pr

niTnr «  hw f  

^  P w  07| ^  ffT |hw.
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arft T T  v m  4  4  ^

f  ^  5W  H  ^

R̂THT ^  ^  f?r ^  f  > 
3f? ^  s tr  f r ^

l i r  ^  s; 1

^  WTW it STRTT 3T$nT ^

^ 3rft

w q r f ^  f̂ -̂ F̂TTiT i f  7^  #  ^  ^  

I ^  ^
ifrr *f ,  ^  <!»wrrHW ^  ^  j f  t t

^  ft I iW  >ft ^  ^

w vffr ?t f  15tt‘«?R

CJf̂  Îdl, ÎT * i ^ d ^  ̂  5̂T *fT

t  I ^  ^  w
^Rif ?rf anrf^ T^r ^  TcTwtf

t, ^  ^  I ^  3nft q ^

5t ŵ TRT, ^  *Rrar iprr^ tr^
Tffi HP^n 5FT^ f  1 1^0 4 ^
^  W  ^fT^ 3HT? arfsTT intf

r  ^  ^  tF# 5hr

^  ^  ^  TT  ^  ^  ;jift 
^  ^  h> ? W n  3TN5 

^  ^ HTV F̂ fett îHcTT f  I ^  ^nnrnr ^  F  ̂

•q^ q ^  <̂  gVdgf> tPt Trfqhfhr>f f  1 ITc^-

^  fjHFn 3?TO ^  ^  f  I
3r ^  ^rn;rf ^  Fcnf,  ^

Frnj 2FT  ̂ T3T?f f  I TT  ^  ’TTcT ^  
mrr^ =nrr #  ?5f; ^  j r t ^

^  ?FTrft #, ?f?JT ^nft ’rn ft fy
jpRTT ^  < W ÎrO 5f^ VT^

T̂5̂  crt̂ icn> arrNf^npr frrn?̂  ?nv

#  ^  5T^ # I fV? ift W f v  ^  ;=?rnT 
«rnr f . ^rfeir w  a r ^  w  ?.

f ir  ?rnf wt̂ TPig f W  ifmr 1 
TTT inri?nTT ?: N  ^  ^-pf

^  T3Ff. ^  ^  ^hrTT ?
^  ?R iV fT|»-tiN ft 3TT̂  ^  wr? TTVTif? 

f l W  »rf3fT qi ^  ^  F^ T=r
^  hrrr? iV ^  ^ 1
^  ’«Jnr #  ^  ^  1

t̂tt? h i f  iTRT ^  ?rr^ *f f w  ^  t^t ur

^  ^  5R[fn ^  r̂̂ ft ^  q W T

^ T i? f  j f  cf=n g i F r 4

q W T  ^ r̂r̂ t ^  ?  I #'<VT^ i f  ĵFcT̂T 

q w r  3̂TT rf? ^  «<htflRyT ^  ^  I

h F ^  f r ^  ^  ^  ^
jnr?nr ^  ^  F » r ^  t  1
8T9 m  t h F h ^  ^  ^  MT a R F v f f i R ^  

^  ^ I anr iif ̂  4 mt ̂  qiRR*
2?HFT «B F ^ n f  W "  f ^  F n F c f a ^  

i jW T  ^Fy^ I ann Fr^^RfH ^

Jif arr ft^  f  ?rt ^  ̂  ̂
5 t F h h  ^  ? rm  I 3 R n  ^ a n  ^  

iT E R f  ^  ^ f r r t  4  Fcrq F i ^ ' ^ w w  ^  
qn*T ^  ^  5Ennr?f ^  ?rt ^

f W  hW  Vt WRT ^  #, TO T? ^  
^  ^  lift ^  ^ f ) T ^  #  I

r̂ HTT flRT ^  ^ F̂ li «I5̂
3R1TT ^  'lic i, ^ 3 T T  ^  HT7W  ^  StF h ^  

3 T ^  f W  ^  *1l<i, ^ 3 T T  aif? ^ I<  d

^  TTtTT ^ tn» ^
^  3TcFr ^  ^  f  I ^3(T ^  5tW ^

^  h W  4

T̂Tv ^  ^  lÊ cF’Twr ft J
xf anr ^  FT̂ frwT ^ Frnf f̂ptt F̂ 5̂?tt ^

jf It is th* last war of Indian Independence 

T^ ^  WTtT f  ?rf F’T? fTTTTT ^  ft iUcIT

^  ^ ^  ? n» F ^  r * T  ^  

^  ^  5̂  ? n ; ^  an*? i M  ^  F ^ r t ^  

HT ^ n F n P r r  ^  f  t o  «!Jt

r * f  XTPPTT q V iT T  I r r  ^  if t  oTPr# f  F ^  

^Tc^TF^ ^  ^  F h w ?tt ^  ^  
F^nr^fTTT ^  r i ^  ? ? F^ m  ^

h iT & w m  ^  ? n» ? i r  a  ̂ iTP^ i f  

1̂^<f=iT ft? ft ^  V ^ r fF ^  W r^ T P If ^  k I  

ftc ft  ?  ^  ^  5f ^  i T ^ r i ^  f h f t  # ,  a rft

^  ^T?*r f t  ^arrft f  1 T f f  ^  f T m r  w ^  

f ,  v ^ F ^  ? ^  4  tT fT T  ^  t t c H  

^ F ? n J  a ? P ^  flFrr5ft ?rf 
’i R 'F m s  M x r  ^  ?TTir W c h r  » ft  ft? ft #  a rft 

c ftFf? r f t  ^Tcft #  I ? t 7 I ^  ^
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m rsR i rfNfl 

gyifprpt Ĥarr 1 ^t,ooo 15 ^

^  orwmr? m  fro ffrm  iir^

r|T I ftlTW W5Tf!T fT0T fnr 
*nr^ li  iFTift #  hs 3fTO*r9T «  f«nfr ^  
FrTO  4  hnt «ni ?rn5 «

TOW I *nn f ¥  *f «rr|̂  snr?

Trf«T wsRTT iri 3mr r w  j f

^  3CTWT9T ^  t?nT, anFfr 
3rnrF aift anrft i^ s n r  vsrpi d  f?nf ^  

f m  c n  ^  t r w r f }  ^  ^  t s t M  

aift P i¥  *n^ T? VFprr v p t i v?hft i i v n r  
fTET TO #  N  |Tf <ri hs 
3n#iPT w  f  ^ l A

f  ^  Tlt^ ^  1FT9T A rfi T̂ifRT # I 
f i r  imiFCT *f s?,ooo 

^nf*rfr 1̂  f  «f?  onr ^  m
^fwww^ ¥TT^ «n  5r^ ^  w m  «n  

irf^n fW  »T m w n  # «it I 'Whftg f  

mwT»n #  «nr fTO «rr i^rn^ ^ 1 (M  ^  
wnr 3nr snff ^  wr i r ^  ^ 1 ilt^FT 

|Tfr/} hmNrA in  r  imft | P«r r ^  

im w  fTwrr i f r ^  ^  mfmft 

«fw n m  ^ ^  1 «pt «nrwf «n ^ 
3rrn irf^n^nrf* ^  ^  irmr^ i «n 

rirhVsr *f ^itt inm if, «t5 3tt? >«ji 
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w  #  ŝB ^  i w  3nq- ^

war?vr fHT w f f  4  ?rf f̂?TT nfisr

anvrfi^ft ^  «rm rr ?  ^  x?*
irfint I

r̂ni 1̂  3nr ^  inv

? T ^  4 m H n fnA w wjs
««lTr T 5T H  4 ,

W f ^  « f t  y rt r̂nR ^
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c > ^  u - ^  ^

^  ^ U - jAU ,)I

i  W-» i)KO i )^

t r *  ^  • }  •  ^  «-)**<

- ♦=>- 1  ^  ^  

i .

^  ^  v5* » *  e ^

^  C^ L >

•o i^ j i s - ^  J i ^  L  ( j ' l y

- 4»  <uu)j ))l >*t< ■ v ~ * ^

J ~ ^  ^  u «  r - ^

^  W l  i .  <*—)*■«»• a *^

^  i. v - ^ l -  >2- * *

») ^  V  a * "  c r *

Jt< * ^  »*

M  j * '  c/t^ '*— »<»■ )f5 ^

t_i-*)V»J <-i<l 1)^  H

,2 -JU  ^  ‘^ * - * ’ M>

V H  ^  f  ^ a . t .

cr>^ »l J j ; -  K ^  >  J -  ^  
».iJJ^H  c r» i  JlOrt »> ^  v>  v l i ^

^537 Situation in Goa 28 JULY 1955 Situation in Goa

tS u*i^. -  ^  l<0 ^a. ,$
t w * !  • S%. I ^  y U i ) ^ '

^  «^W «  v ^ U  V H  i.

K 1^  *J l*J ^ 1  i .  V>^ » »

• .i  (j*V J V  *-^)''^
^J,] .  ^

K J r * ' j «  »> *  c > ^

^  O - V  - K -  ^>> ^  

V *^  *5 l*J «au— i  ^  -  ^ t S ' i

f j J! tsX- )*  «>l;t ^^;IJt_j^ lyi Ub( 

«iU  X  jj»/ *Jl* 1-. /<

^  cr> -  «S ux. I,

^ h l  I j j f P - .  «;U  i  ,j)U_jala

> 1 3 ^  c ? ^  ■

^  . ,  -------- 'J ^

i  M  -  .4  o H '  c - ' i

v - a - ' - '  o “ ) l ) ^  )}^ ^ f t .  j i * )

»=)• cil -  ^  J  *  i j V  

» jM  ^  l t I  - «a 

i c L ^  J. i  ^  l ; ^

U -I  ))l ^  ^ v > >  »>5W) «

U)W o ^ ,»  u * -

r *  ‘ r - ^  • ^  0 ^»* ^

1̂  ^v** )l< )W

*) *+^l< »J • 4* <-i<)

^  t-a s ^  S

0 *-^ *< l A *  H i  V  -  *4 ‘* ’ ) ^

- !'} i  t/^J >*> 0 -«a—

^  ) «i:»- ^•iljj )-^l i  Ifi »-Jt>

-  uJ,l i  ,vL( ,,l ^,U ». ^

^  i j^ )  «  •‘-^>J i  U * »  "")W<

)» ^  i  « !— >»»<} «_£<'

y  *  o*"^  c > *^  V / I H

jj,U -jAU  -  ^  Urjj

^ 1  K ^ 1  M  » '  ^  l>< i-i<f

y{ 4-aa. ^  ^1 .  ^  i-«a .

' - ' r *  J * ' ^ ‘ ’ j  »-■ ^

< .» <  -*  H



8539 Situation in Goa 26 JULY 1955 Situation in Goa 8540

ySI • ^  yi ^.Lx-jjO* 

^  J r -I

M  *3 ^  _c^

L>*V ts* ^  L.*“^

i  1-^ ’ )3  ̂ ^..^J-JAU >3 iXl< -  ^

• ^  o r ” }

<2- |J|.J ^ jU i

1^1 ^

^  ^  J)* si*̂ ) ■»•* } '  ‘">*-1

,jl ^  ^  uylj ̂

-  ^AJUsvli

_!*■! )i  C)’. '^  ^  , i !

»3 -  ^  O)''-'^'^ U *

txij^ ,jl ^.iXXJ _.J> i

5f)f

^ ,Li> 5f,t »j jjl

^1 tS l_4 ^  - ^  Ji3̂
^yla iS f̂ ^  «L

I~iyle I_ iif ))( ^

- <» k s ~ .^

U >  - 4*  **— i!  ut~*,Xa.

(_^f - ^  <>) ♦J'- 1

• ) i ^ ^  lT ’’-  f *

^  )UJ^( If

• } ^  cr*

c r i  - •i lH
^  J ,  iS  J 3

• U1* e  ̂ uf* ^

A * CS-^ o ~ * ^  ^  ,ljJ -

^  ^  », ^

M  <s c^ l )}f <-•> *>^

t j '^ i  <e? L »«^* i  tr-l C>̂

^  e r f  • J ^  J - » l^  ^

J  U  ^i'*j «o'v5 ^

^  -u»a.

uU , p i f,^, K ^  ^

O*"* * *̂5*  X  cs^ ĵXsk.
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(Englith trarulation of the above 
Speech)

Shri M. H. lUfaman (Moradabad 
Distt.—Central): Sir, the statement
made yesterday by the Prime Minister 
on Goa was a very detailed one. * It 
also mentioned the steps taken by the 
Government of India in connection 
with the liberation of Goa. I am of 
opinion that the Jteps Uken by 
Government in this connection are 
commensurate with her position. It 
is a matter of gratification that all the 
parties in the House as well as out
side have congratulated the Govern
ment on having taken those steps; 
they have also expressed their con
fidence in the Government. The last 
Rtcp contemplated, namely, the closing 
down of the Legations and breaking 
of diplomatic relations is serious and 
important I look at this problem from 
the point of view of a satvagrahai. As 
the old history of this country’s strug
gle for independence shows, we have 
set a singular example in this matter 
before the world. The way our 
greatest leader, Mahatma Gandhi, con
ducted the satytxgrahas a^d attained 
independence for the country Is a new 
record in the world and it shows that 
in these times to settle a problem 
pacifically and In a spirit of compro- 
mlwC Is a much more successful and 
Detter method than war. The steps 
taKen by our Government In this con
nection end the statement of the 
Prime Minister are very commendable 
and proper. The Salazar Government 
used to say that their occupation of 
Goa Involved a matter of religious 
significance and was important from 
that point of view. But the visit of 
ihe Prime Minister to Italy and his 
meeting with the Pope has furnished 
a proper answer to this statement and 
has put an end to that kind of pro
paganda by the Portuguese. The Prime 
Minister, as reported in the Press also, 
had talks with the Pope who declared 
that the question of Goa was not a
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religious question; on the other hand 
it was purely a political problem. Tills 
has rendered futile the argument put 
forward by the Portuguese. The 
J*ren<;h Government have given proof 
of their political foresight in witn- 
drawing voluntarily from their posses
sions in India as they realized that 
when so large a country as Inola 
could become free, her possessions 
therein, which formed a small part of 
it. could not remain under her domi
nation. So they came to terms witn 
India. But Salazar’s fascist regime 
lacks even that much good sense. 1 
have talked to the Goan leaders. 
Shri Gaitonde and Alvares, who are 
here and I have gathered that tnc 
people of Goa have shown more 
courage than was expected from them 
and have staked their all on thi  ̂
struggle for independence. We have 
reiterated many times that Goa Is a 
part of India—undoubtedly it is an 
Integral part of our country—and it Is 
but natural that people from India 
should enter Goa and support the local 
people in keeping the mass satyagraha 
going. India is a big country and Goa 
Is a part of it; if any excesses are 
committed in any part of India it is 
not that part alone which suffers; 
these excesses are committed on India 
as whole. I f  the Portuguese persist In 
retaining their stanglehold on Goa as 
their colony and thereby Insult her u 

not an insult offered to Goa or her 
citizens alone but to the whole of India 
and her people. I hope we can also 
say this in view of the spirit in which 
the Prime Minister has made hla 
statement.

After all, we, as Members of Parlia
ment, are responsible to the people, 
whor« we represent. We are the voice 
of the people and have, therefore, to 
attend to these problems. As Swamiji 
has just remarked, the responsibilitv. 
on the one hand, ij ours and on th« 
other, it is that of Government. But 
It Is all one and the same thing; the 
responsibility of the Government is 
closely connected with the responsi
bility of the people in this matter. I f  
We adoDt the method of mass «atya- 
graha the Government must feel that

this is the right method; be<fause with 
whatever perseverence the people of 
Goa might be working for the libera
tion of their land, the Salazar Govern
ment is not the one to relent. It wl'i 
not stop the atrocities that it is com
mitting on the people of Goa and it is 
not probable that they will get their 
independence easily. In view of this II 
we go to Goa in large numbers an'' 
participate in the satyagraha there, I 
hope it will have its effect on tha 
Government there. We have set a new  
precedent before the world by achiev- 
inf the Impossible ie. liberating ou* 
country by sqttyagraha. On the oth 
hand, there is also the responsibil 
of the Government, As a satyagri 
a believer in non-violence and the 
principles of Panch Sheela as expound
ed to the world by our Prime Minis
ter as the apostle of Peace, I think 
that there are two ways open to us, 
namely economic boycott and politi
cal pressure. I think that the adoption 
of these methods does not violate our 
principles of satyagraha and our 
belief in a peaceful approach to such 
problems.

All the Powers represented at the 
Bandung Conference had condemnea 
colonialism. We should ask Ceyio»  ̂
and Pakistan not to help the Salazar 
Government in its action against the 
satyngrahis. This advice Is not some
thing which We are offering as peoole 
detached from the Government. Onr 
Prime Minister has adopted a strong 
policy. Being Indians and being 
believers in that policy we have a 
right to suggest that the Government 
should take such steps as might help 
in the quick solution of this problem. 
On the one hand we should carry or* 
mass satyagraha to Its successful con
clusion JO that the Salazar Govern- 
rnent should feel that it is not possible 
today to keep a part of free India In 
subjugation. This Is Intolerable. On 
the other hand, the Government also 
has its resDonsibility In the matter 
They should apply economic sanctions 
and bring political pressure to bear 
on the Portuguese Government.

I offer this advice with full con
fidence in our Government and also
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[Shri M. H. Rahman.) 
with the fuUett realisation of my 
tMDonsibilitiefl.

Shrl U. M. Trivedi (Cmttor): Sir,
today's debate on this issue of Goa 
has been a very subdued one. With 
the exception of Acharya Kripalani a 
proper aw>roach to this problem has 
not been submitted by anyone. It is 
an irony of fate that we are tailtina 
in terms ot Goa and Go^ns. We have 
to Just look at the map of India to 
see whether we can put the nam«* of 
■foa and Goans in our vocabulary or 

have only to think in terms oi 
lain Portuguese posjesslong in our 

>untry. We have to sec that Goa Is 
there. We have to see that Daman is 
there and we hav* also to see that 
Diu is there. Now, we cannot take 
Goa as a separate unit but we have 
to consider Goa in relation to ttus 
Portufuese possessions which includes 
Goa, Panjlm, Daman and Diu. Takinc 
these into the picture we will And that 
Goa is not a country. It Li Just a small 
poisesaion of the Portuguese and If It 
is merely a small possession which is 
possessed by the Portuguese then there 
is no reason for us to suggest that tne 
struggle must be from Inside and that 
the Goans must struggle for getting 
their Independence.

[Mu. SrtAKiR M thg Chair]
1 very humbly submit, and the House 
will agree with me. that It Is the 
struggle of the Indian nation to throw 
away th« last vestige of the foreign 
yoke that exists in our country. It 
was in the year 1739, when Salselte 
and Bassein were JtiU in the posses
sion of the Portuguese, Just s
struggle of one month the Peshwas 
drove away the Portuguese from there. 
If the British had not stepped In. pro
bably, by this time there would not 
have been any existence of any 
Portuguese possessions in India. We 
cannot but accept this paction that 
there Is al>solutely no difference be
tween Hyderabad as such In the year
1947 and the Portuguese pf^ses^tona 
that do exist today. The struggle for 
lll>eratlng Hyderabad was as much an 
Indian struggle as the struggle Tnr 
liberating Goa. We cannot call up»in

o A  countrymen to go and offer satyo- 
graha before people who are not 
civilised, but on the contrary wno are 
acting as barbarians; who are 
ing punishm^t of barbarous type ana 
even meting out corporal punlrjn- 
ments to those tatyagrahis who go 
there unarmed. They beat them witn 
a desire either to kill them or with a 
desire to kill their spirits. It is witn 
such people that we are trying to offer 
satyagraha.

And, why offer satyagraha today? 
Are we very weak? We have got a 
saymg:

That i» not the position. We are noi 
(powerless) toaay. 

We are powerful today and mere show 
of power would be enough to drive out 
the Portuguese from where they are. 
They, a small nation, hardly even as 
big ai the older smaller States 01 
Mewar and Jodhpur in Rajasthan, sit* 
ting at a distance of 5.000 miles from 
us are trying to thwart us In our 
desire to free our countrymen trom 
the yoke under which they are 
suffering

Sir, it is not that I do not approve 
of the action which is being taken by 
the Government. But, then, we should 
at some stage say: “Thus far and no 
further'*. My hon. friend Shri Gadgil 
when he was speaking said that we 
should wait, we should develop world 
opinion, we should suffer and then« 
only if we And that they do not come 
round to our views, we should take 
some action. I say, we cannot go on 
waiting till eternity. And, certainly 
not when we nave got the power to 
do a particular thing. When we have 
got the power to wrest the particular 
possessions which still remain in the 
hands of the Portuguese, there is no ' 
reason why we should not exercise 
that power. Therefore, Kripalani j I 
when he waj saying that he dis> 
tinguished between war and war, I 
said: **No use. Even we do not want 
to make use of the word *war*” . The 
late V*allabhbhai Patel coined a very
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nice word when Hyd^abad %as taken. 
Ht Mid it was *poUce action*. Here 
we have to drive out people from our 
own territory; people who are living 
Just near us; pesople who have usurped 
a part of our own territory and they 
go on saying to many things. Dr. 
<;;iia7ar has said /ery recently—I do 
not know how far that utterance i> 
correct, but that is what we have read 
in the papers—that: “talk of anything 
about Goa, but not of yielding ita 
sovereignty” . Who is he to say that 
it is a question of sovereignty for him? 
The sovereignty over Goar is—the un
disputed sovereignty of Goa—is that 
of the Indian nation and it is this that 
has to be established.

Mr. Speaker. The Hon. Member’s 
time is up.

Shrl U. M. Trivedi: I hsve hardly 
spoken for four minutes.

Mr. Speaker. There is no time left. 
The hon. Prime Minister has to start 
al five o’clock.

An Hon. Member. It is a question 
of pclice w:tion,

Shrl U. M. Trivedi: Then 1 would 
tequeft the Prime Minister to give me 
four or five minutes more to speak.

Mr. Speaker: It is not in the hands 
of the Prime Minister to give the Hon. 
Member more time. It is a matter for 
the Chair to decide.

Shri U. M. Trlredi: We have been 
able to liberate a portion of Goa and 
It was that Nagar Haveli which we had 
liberated last year. Nagar Haveli U 
^  our possession— thanks to the Azad 
Gomantak Dal that we were able to 
liberate that particular area and that 
Is stUl with us. But unfcnlunately, 
even there we are afraid that lest the 
Portuguese might be annoyed with us 
we have not yet been able to march 
over that territory which Is ours. The 
days are gone when we have to de
pend upon the good certificates from 
the people of Portugal in our own 
territory. As we treat this merely as 
OUT domestic affair it behoves us that 
V«_9i¥>uid not ask for certiflcates from
169 LSD—5.

the International Court or fnvn people 
outside our country. We have to de
cide the fate of our own country. Here 
we are enjoying liberty. We are all 
Indians here in this whole country. We 
are enjoying liberty. We are aojoy- 
ing peace and we see with our own 
eyes that cur own people in th« 
Portuguese possessions are being made 
to suffer and made to suffer heavily. 
Are we going to tolerate this state ot 
a/Tairs? I, therefore, say that as tMf 
as the Government has gone, it may 
be good; but the Government should 
go still further and think in te-ms of 
wresting the property which belongs 
to us and which is being usurped by 
those who have no right to live there. 
They must be driven out at •* tha 
earliest opportunity that we cm.

5 P.M.

Shrl Jawahariai Nehru: Yesterday
I made a statement before the H ouse  
outlining the policy that Government 
wag pursuing in regard to Goa. I  must 
express my deep gratitude to Men 
bers who have spoken in this Hous% 
today for their broad apprecfatioQ of 
this subject, and their general accap^ 
ance of the policy of Govemmant. 
There have been some criticisms, but. 
On the whole, the area of agreement 
Is very large and the area of disagtsa- 
ment limited and narrow. .

.
Now, there is no one in this I^usli 

who requires any argument about tha 
justification o {  India’s claim to Goa. 
That fs obvious. There is hardly any 
question that has come before this 
House which hat had such unanimous 
approval or agreement. The only quoa- 
tions that have arisen are as to the 
steps that might be taken to g ive  
effect to India’s daim. Even thara 
—I will not say that all the Members 
of the House—so far as I can imdar* 
stand, it U by and large the opinion 
of this House that the methods should 
be peaceful. So we limit our approacli 
to this problem considerably.

Now, although it does not require 
that anything should be said In JustI* 
flcation of our claim to Goa, nevertbe^ 
less, I  shall venture to mention a few 
facts, perlupf If \ may My k



•549 SUuation in Goa 26 JULY 19M Siti^tion in Goa S550

CShri Jawaharlal Nehru] 
for oonsumption b/ otherj who arm 
not io wise as Members ot this House 
are. There U, of courie, the geographl. 
c«l •rgument. Now. the Portuguese 
Government claims that Goa is a part 
ol Portugal. Sometimes that r«nark 
is made which is so illogiciU and ab
surd that it is rather dIAcult to deal 
with i t  You are suddenly transport
ed into a land where logic does not 
prevail. To sajr that Goa is a part of 
Portugal is something in the nature of 
a nursery tale or nursery rhyme about 
the cat jumping over the moon. It 
has DO relation to facts and any kind 
of will, decree or law passed in Por
tugal if not going to make Goa a part 
of Portugal*

Then, a reference is made to a num
ber of treaties,*~treaties more 
espedaily with the British Govern- 
mmt,—between the United Kingdom 
or England ag it was then, and Portu
gal; and there is the NATO alliance. 
I think it has been made fairly clear 
by responsible people that the NATO 
alUance-—whether we approve of it or 
disapprove of it is another matter— 
has little relevance to this question. 
It has been stated that under that 
alliance, a subject like Goa or indeed 
any other subject can be brought up 
for discutsioo, but that alliance is not 
by any means compelled to deal with 
such problems or go beyond iti nar
rower periphery of action. We may, 
therefore, set aside the NATO alliance.

Then there are these treati^ with 
the various British Governments. I 
think the first one it dated 1374. It is 
fairly a long tim« ago. These treaties 
began, as far as I can remember, with 
an attempt by the then King of Portu
gal to protect themselves against the 
then King of Castille. that Is. Spain. 
ThJs was soon after the Arabs or the 
Mores as they were called, were driven 
out of the n>erian Peninsula; and 
Portugal was rather afraid of Castille 
which was growing in strength. These 
treaties were also aimed agahist the 
Rollanders as they were called or the 
Dutch, who were spreading out In

the course of these treaties all kinds 
of provisions were made about the 
right of Portugal to go and raise 
armies directly in England. This later 
treaty of 1660 might interest the 
House:

“That His Majesty of Portugal, 
or any one whom he may depute, 
shall be permitted to raise and 
procure in this Commonwealth,**

that is. England^
**soldiers and horses, to defaid 

and secure himself against the 
King of CasUUe'*.

"And that the Military Force, 
which he shall be at liberty to 
levy do not amount to more than 
12,000, namely, 4.000 out of each 
of the three Nations of England, 
Scotland and Ireland respective
ly".

Sitting here. I was—most naturally 
—following carefully all that was said, 
but sometimes, I picked up a volume 
of these ancient treaties to louk 
lhr<Mgh th«n to know what after all 
and where these treaties were. I am 
afraid this volume is as old as the 
treaty. It has gone to pieces. It was 
rather interesting reading—the archaic 

language of five or six hundred years 
ago.

Then we come to that famous treaty 
in which the port town or what is 
called the town and port of Bomaine 
was handed over at the time when 
King Charles II of England married 
the Portuguese princess. There are 
all kinds of references to the port of 
Bombaine and Colombo, and that is 
the whole background.

I am mentioning these rather irrele 
vant facts to indicate how that com> 
plete picture of the world ceased to 
exist many hundreds of years ago. 
After that, there were andent treaties 
which were several times confirmed by 
subsequent treaties or something else 
was added to th«n, and there was a 
ctmflrmatlon clause. In the treaty of 
1661, when the town and port of Bom- 
baine was banded ov^, there was •
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secret clause. It is that secret clause to 
which reference is often made as it was 
under that secret clause that England 
promised to help and protect Portugal 
and her colonics in 1661. It might
interest the House to know that in spite 
of these various treaties - 1 am not 
going into many other historic-al 
incidents - later in this country, I think 
in 1912, a little before the first world 
war, there were actually negoti-ations 
between England and Germany for a 
partition of the Portugese Em - pire. 
The negotiations led to other events 
including a big war. But I merely 
mention this to indicate what value is 
attached to many of these ancient 
treaties. Of course, every
constitutional lawyer and historian 
knows that any treaty or any agreem-ent 
has to be interpreted in terms of the 
existing circumstances. If Portugal, 
for instance, today in terms of that 
treaty claims the right to raise an army 
directly in England, Scotland or Ireland. 
1 have little doubt that the United 
Kingdom would refuse to ack-nowledge 
that fact, although there it is. So, it is 
rather absurd to talk about these 
ancient treaties in these terms. A treaty 
has to be seen in terms of the historical 
developments that have taken place 
since then. Apart from the historical 
changes that have taken place in the last 
four or five hundred years, - and they 
have been tremendous, - particular 
changes that have taken place recently, - 
rela-tively recently, - are quite enough 
for us, that is to say, historical develop
ments which have taken place in India 
resulting in the independence of India. 
Of course, so far as independent India is 
concerned, it is in no way bound by 
any old or modem treaty between other 
countries to which we have not 
subscribed, so that in no event are we 
concerned with the treaty between 
Portugal, England and other countries. 
But quite apart from the fact that we are 
not bound, I am trying to indicate that 
nobody else is bound by them, because 
they have only to be construed in the 
light of other developments. These 
developments have been startling, 
developments resulting in inde
pendence of India. The Independence

of India was never conceived as the 
independence of a part of India, as 
the independence of India excluding 
certain areas which may be controlled 
by some other authority and certainly 
by some authority outside India. It 
is inconceivable that you can conceive 
of the independence of India big
parts of India being hold by an outside 
authority. The House will remember that 
long ago, over one forty or more years 
ago, sometime after the United States 
had established themselves as a strong 
nation, even then there was the fear of 
interference by European powers
in the American continents and this 
led to the famous declaration by 
President Monore of the United States. 
This was in 1823:

“The United States would regain
as the manifestation of an un
friendly disposition to itself the 
effort of any European power to 
interfere with the political system 
of the American continents.” 

That is to say any interference by any 
European countiy would be an inter
ference with the American political 
system. I submit that in the existing 
conditions -  I place my case quite 
clearly -  that the Portuguese retention of 
India is a continuing interference 
with the political system established 
in India today. That need not be cal 
led a particular doctrine; it is just a 
recognition of the present fact. It 
may be that we are weak and we can
not prevent that interference. That 
is a sign of weakness, but that does not 
matter. The fact is that
any foreign power trying to interfere in 
any way with India is a thing which 
India cannot tolerate and subject to 
her strength, it will be opposed. That 
is the broad doctrine I lay down. That 
applies in the existing conditions to the 
Portugese retention of Goa and 
therefore, for a variety of reasons into 
which I need not go, - reasons if you 
like of national unity, national security 
and all that, - we cannot possibly 
accept such interference or such foot
hold, however small it may be. The
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Size has nothing to do with it, because 
if it is a foothold it is a foothold and 
it is an interference and a possible 
danger in the future, more so for a 
country which itself is tied up with all 
kinds of alliances. When it has that 
foothold, it means that is a foothold 
not of that country, but a group of 
countries with a large number of alli
ances, and therefore, all kinds of pos
sible dangers and entanglements might 
arise.

I do submit that the case of India 
is regarded to Goa is as clear as any 
case that 1 can think of and it should 
not require really any tremendous 
arrangements to justify it. But various 
types of arguments are raised by the 
Portugese Government and they are 
strange. Therefore 1 thought 1 could 
venture to repeat what 1 have said. 
Now again, I am not going into the old 
history of the Portugese possession 
of Goa; but 1 think many Members 
will remember that this history is a 
very dark period of India’s history. 1 
am talking about a fact of a consider
ably early period. We have had dark 
periods in various parts of the coun
try; 1 do not lay stress on it. But I 
mention it because Goa is repeatedly 
referred to as a shining light of Euro
pean culture. Well, what European 
culture is, opinions may differ. I do 
not give my opinion; it may or may 
not be accepted. But I should like to 
put it to Europe itself and to the 
countries of Europe if they think that 
the culture represented Goa today, or 
even if 1 may with respect say by 
Portugal, represents the European cul
ture at its highest and brightest in any 
field -  political, social, economic 
or cultural.

Then there is this religious argu
ment. Hon. Members belonging to the 
Roman Catholic church have spoken 
today in this House as they have 
spoken elsewhere. I do not think any
thing that will happen in Goa is going 
to affect our broad policy in regard to 
religious freedom; but the attitude 
that the Portugese Government takes 
is just the attitude which is to make 
some people view this question from

a narrower point of view than we like 
then to, that is, the very thing it ac
cuses us of trying to do, it docs but I 
do not think that will affbct us. That 
is another matter. Hon. Members 
know how many Catholics have taken 
part in this struggle for freedom in 
Goa and how many from outside Goa. 
Therefore, let us be clear. From every 
point of view this question of Goa 
has to be decided and there can be 
only one decision and that is, its mer
ger with the Indian Union.

One hon. Member, may be Dr. Lanka 
Sundaram or perhaps Acharya Kri- 
palani, said that the fact of Goa join
ing the Indian Union is not and argu
able point. We do not go and discuss 
with the Portuguese Government as to 
whether Goa is to be part of the 
Indian Union or not. The only thing 
that we can discuss with them, - 1 
have no doubt the time will come and it 
will be discussed - is the manner of 
doing it, the legal or other steps that 
have to be taken. That is why our 
approach has been throughout, both in 
the case of the French possessions and 
the Portugese possessions in India, 
that the other party should recognise 
this basic fact, and also give us de 
facto possession of those areas and 
then the legal steps can follow at 
leisure. That is what exactly has hap
pened in regard to the French settle
ments. Even now, strictly the legal 
and constitutional position is rather 
doubtful. But, de facto they are part 
of India. 1 have no doubt, - it may 
take 1 or 2 or 3 months-this House 
as well as the French Parliament will 
have to legalise this. De facto posses
sion becomes de Jure and they become 
formally and juristically part of India. 
We do not mind if there is some de
lay. We are prepared to accommo
date the other Government concerned in 
these matters. But, where the basic 
right is denied, there is no question 
of argument. Any argument, any 
negotiation with Portugal denying that 
right is not possible.

There is another point that I wish to 
make clear. When we say that this 
is a matter of special conccm to the
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Goans, it does not mean that tba 
matter is of lesser concern to Indians. 
What was said was in connection with 
certain types of movements and asi-* 
tation that were goinir on. Tljie future 
<ji Goa, that is, the union of Goa with 
ii'Oia is a matter ^?ecial, intense, 

concern to every Indian as to 
every Goan. There is no difference in 
that matter.

We now turn to the question of 
ii*hat are the methods to be employed. 
\ciiarya Kripalani put a straight ques- 
lion as to whether our Government 
was pledged to non-violence. The 
answer to that is *No. the Government 
is not.* As far as I can conceive, 
under the existing circumstances, no 
Government can be pledged to non
violence. If we were pledged to non- 
viclence, surely we would not keep 
any Army, Navy or Air Force and pos
sibly not even a police force: I  do not 
know. One may have an ideal. One 
may adhere to a policy leading to a 
certain direction and yet, because of 
existing circumstances one cannot give 
eilect to that ideal. ^We have to wait 
for it for some time. Acharya Kripa- 
lani reminded us of Mahatma Gandhi 
saying that the Polish defence against 
the German armies might also be call
ed satyagraha. Also Gandhiji defend
ed, in fact not only defended, but en
couraged the Indian Army to go to 
Kashmir, to defend Kashmir against 
the raiders. It is surprising that a 
man like Gandhiji, who was absolute
ly committed to non-violence, should 
do that kind of thing. So that, even 
he, in certain circumstances, admitted 
the right of the State, as It is consti
tuted, to commit violence in defence. 
It is true. Obviously, the Govern
ment of India cannot give up that 
right in the existing circumstances. 
Nevertheless, we have made it per
fectly clear and we have based our 
policy on this that we shall use force 
only in defence, that we shall not pro
voke a war or start a war or adopt 
any aggressive tactics in regard ' to 
'! war It ma/ be that sojri -̂limes it 
•3 v*̂ ry dilHc*ilt to dr iw a Lire and

^  to wr»a*. in ha.jx?en‘ ug. B'-nad- 
ly this !a our noUc;'.

rrom that policy aumj thingi flow. 
Our annamenta. our Army, N.avy and 
the Air Force ars strictly meant for 
defence purposes. That i« to say, we 
arm our Army, Navy and the Air 
Force with a view to defence. Thert 
used to be an Expeditionary Force in 
the British times. We have none. We 
are not going to send any force any
where else. There are weapons ol 
war to strike at a long distance. We 
keep none of these. We have no inten
tion oi striking at a long distance. Our 
own conception in keeping the Axmy« 
Navy and the Air Force is defence, 
effective defence, strong defence, but 
defence. May be that defence may 
overstep somewhat in a conflict. That 
is a different matter. At any tinitf 
we have to apply that approach to 
this question, to any of our activititif 
wherever they may be, whether that 
activity is taking us away from tiut 
or in the right direction. At any time,
I said. Much more so today, when* 
fortunately for us and for the world, 
there has been a rather remarkable 
turn for the better. One cannot say 
definitely what that turn is. One can
not precisely measure i t  But, I  think 
all of us will agree that there has 
been a great improvement in the 
generai atmosphere of the world. 
Cold war, conflicts, hatred, etc.— t̂hey 
will not vanish away quickly. AH 
these things are still there. Never
theless, it does appear—I do not think 
this it wishful thinkin^—that 
humanity has taken a turn in the 
right direction. In that, many factors 
have worked. It would be complete
ly wrong for anyone to say that this 
country or that country has brought 
it about. It is really because of the 
efforts of many countries and to a 
very small extent our effort also that 
all this thing is happening. In cir
cumstances like these, more especitf- 
ly, we have to view every step that 
we take, even a small local step, in 
this larger context. I  would have said, 
#ven without this larger context, fol
lowing the generid policy that we do, 
we should have considered thia ques
tion of Goa and come to the conclu
sion that only peaceful methods shoul( 
be onployMI. But, in thU largw c o d
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tart, that becomes even more im
portant

Some hon. Members opposite talked 
ii'out a lixnited war, Goa being sznail 

India- being big. That, I  think, 
ttnorej (the fact that the worki is 
xiiiich more a unit today, far more 
tkir peace, than It ever was before. I  
Ou nut say that it is impossible for 
ZCS19  country or for India to have a 
limited war: may be conceivably pos- 
gibli. It may yield results too. May 
X h.sre say something about Acharya 
Kj:palani‘s quoting me as having said 
(hat war has never brought any re
sults. I do not think I have ever said 
that What I have said is that what
ever war may have done in the long 
past, it cannot bring results now. I 
ha^e gone further and said that the 
la^t 1}wo great wars have certainly 
brought many results; not the results 
sought for, but something entirely dif
ferent from what the people wanted. 
Victory is not a result. Victory is only 
a way to achieve a result They 
brought victory to a certain set of 
powers, but also greater problems to 
the world. However, that is a dif
ferent proposition. Wlxatever war may 
have done In the past, in the present 
state of affairs in the world I think 
it is right that any major war cannot 
bring the results aimed a t What it 
will bring no man knows today. And 
if you rule out a major war, as I think 
the world should, then you have to 
ipply the same argument to a small 
war not because a small war is quali
tatively the same thing—it is not— 
but nevertheless, a small war helps 
also to keep up the atmosphere which 
creates a big war. It is a step In the 
wrong direction. Here we are fighting 
against these vague ^osts and 
phantoms . which create cold war— 
sometimes real fean, sometimes unreal 
fears—on a certain level, on a certain 
political level, on •  certain payrfiolo- 
gical level, moral level and all that 
If we ourselves move away from that 
level and base ourselves 00 some kind 
of what somebody calls a police action 
yr a limited war, then we are injurhig 
01 the larger causes that w  stand for.

and possibly getting ourselves entangl
ed into great difficulties. It seems to 
me it would be exceedingly unwise to 
take a step which not only is opposed 
to the basic policies that we have been 
pursuing but which may for reasons 
entirely practical and reasons of our 
national interest may create difficul
ties for us. When it is as certain as 
almost anything can be that in the 
course of time—I do not mean in the 
long course of time—it is quite inevit
able that Goa becomes an integral 
part of India, are we to lose all the 
possible major benefits of pursuing a 
right policy by taking this risk, by 
doing something wrong according to 
that policy and at the same time tak
ing a risk which might endanger us 
to some extent? Because, you cannot 
isolate these things. You have to see 
the full picture of the consequences of 
an action. I f  we have to consider 
what we have to do in Goar—or, be 
it in any other part of the world— we 
have not only to consider the step we 
have to take, but the successive steps 
we may have to take; the second, 
third, fourth, fifth, right up to the 
tenth and twentieth.. No Government 
or no responsible person can take a 
step without thinking of the conse
quences or just leaving others to face 
the consequences. There are no others. 
The people of India are concerned. We 
have to face the consequences.

Now, then, it being admitted and 
settled that the policy we should 
pursue is a peaceful policy, it Is open 
to us in the terms of that peaceful 
policy to do much. I need not go into 
details. Some Members referred to 
economic blockade and this and that 
Obviously, it is open to us to pursue 
those policies, and many others.

Reference has been made to fotya- 
Qraha, masa mtyagraha, individual 
tatyagraha and the like. To begin 
with, the Government of India or any 
government does not talk or deal with 
Matyoifraha In that way. An Hon. 
Member suggested ttiat the Govern
ment •-* T^dla .thculd lead the



*559 SUuotiofi in Goa 26 JULY 1953 SUuaeUm in Goa 8560

tbm tuaciiont of the Government, u  
il the Government w u  an a^tatidoal 
body agitating for somebodj against 
fomebod^ else. No Government will 
perform tatyagraha, can perform 
tatyagraha, 1 do not know; 1 have 
made the statement When 1 make 
that statement naturailj I  am think- 
tug of »atyagraha in the normal terms 
it has been performed. There may be 
some poftsibie extensions of that move 
which are beyond my mind at the pre
sent moment. But« tatyagraha as we 
know it has been performed within 
our country agamst a governmental 
apparatus. It may be performed 
against another governmental appara
tus. But one government performing 
it against anothcrr government is, for 
the moment, not rlear aie—how 

iuoi. ' ' ’

Shrt Naad Lai Sharma (SUcar): It is 
non-violent war.

Shri Bagfaujiath Singh (Banaras 
Distt—Central): It is Ram Rajya war.

8hrl J»wmhar1al Nehm: Tlierefore, 
let us not get mixed up. Many hon. 
Members who have had the privOege 
of being initiated into the satvogroha 
movement during this Goan campaign 
probably have had no previous ex
perience of this, nor have they under
stood either the technique or the 
theory of it, always excluding of course 
some hoo. Members opposite who have 
that knowledge. Satyagrahor-^l will 

not go into that matter, but it is an 
Interesting subject which I should like 
to discuss cm some other occaslcm here 
or elsewhere.

Another Hon. Member suggested 
that we should call upon the Portu
guese Oovemmtmt to treat them as 
prisoners of war. It will not be correct 
that, while we or anybody can claim 
whal 1 would caU civilised treatment 
Aor anybody, and more so for peaceful 
people, peaceful satvagra^i<> we should 
call upon them to treat It as a war. 
Who U at war with them—the Gov
ernment of India or some local organi
sation has declared war against Portu
gal? You get hopelessly entangled In 
matters of this kind.

So far as our Government is con
cerned, we have nothing to do with 
taXyaoroha, I f something wrong is 
done in our territory, we stop i t  I f  no 
wrong is done well, we permit it to 
the extent that no wrong is done. That 
is the governmental viewpoint You 
may view i t  of course, from the puZ>- 
lie viewpoint apart from governmental. 
A  party can view it; the Congress 
organisation may view it too as to 
what under the circumstances, to c!o. 
It has a perfect r^ht to do aj Ocher 
parties and organisations have 9. right 
They may view i t  but the Government 
cannot think, conceive of the question 
in trems of its patronisir^ aatyaqroha. 
The most, it can ou la to, well, not 
inierfere, provided it Is within certain 
limits, provided it is non-violent and so 
on and so forth; provided also that 
it does not lead to a situation of vio
lence on a big scale. That has also to 
be considered. Therefore, when one 
talks about mass satyograha, it is not 
because mass Motyagroha itself is 
wrong, but because the manner of 
doing it is likely to lead or may lead 
to unknown resulti and rather large- 
scale violence. It may cease to be 
»atyagrahxi  ̂ or it may be compelled to 
turn in some other direction. If there 
were, I suppose, an adequate number 
of trAoed tatyagrahiM well, they might 
even indulge in maas 9atyagroha in 
a properly disciplined way. The House 
would remember ttiat the arch-oriest 
of wafyagnha Mahatmaji—«uddenb 
put a full stop to the whole movement 
and said **Only one man will go now". 
We are novices. We do not pretend to 
understand all these Important points. 
But one thing is clear—that, if we 
want a settlement of this question by 
peaceful methods, we should not dc 
anything or we should try to avoid 
doing things which, though peaceful 
In them^ives, lead to violent methods, 
because then you have to be prepared 
for that violence and you have to be 
prepared for the second and third steo 
of violence. Whatever we do we must 
do with our eyes open and not in a 
confused way, doing something in m 
rather excited way mad then hoping 
that something will come out of i t
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jomething good will come out ol it. 
That, surely, ia not a proper way for 
a Government to function or indeed 
far any organisation to function. There
fore. I submit that while Govemm^t 
will no doubt act on the policy 
enunciated—and in that enunciation of 
policy there are large areas of possible 
development—it should not be thought 
that whatever can be done has been 
^ne by Government. There are pos- 
si^i'ties of much more to be done in 
a pro^^y ^aiy; it Ukes a Uttle time 
sometim,g i  think whart Gov
ernment t-,s done or is likely to do 
can by no be considered Ineffec
tive. It is etfecu.e, mna it may be 
progressively more effective. That Is 
the Government side of i t  So far as 
the other side Is concerned. Govern
ment cannot lay down anything except 
a negative side, because the public 
organisations have to consider that— 
whatever that may be; may be, my 
own organisation may consider tt, and 
other people’s also, but Government 
eannot; Government will only consider 
that that organisation functions within 
the limits that have been indicated.

One thing I should like to mention. 
There has been a so-called constito* 
tlonal statute introduced or sought to 
be Introduced by the Portuguese Gov
ernment in Goa, Daman and Diu, evi
dently trying to create some impres
sion on the people there. This consti
tutional statute la a very very feeble 
attempt at local reform, giving ab
solutely no authority or power. Briefly 
speaking, the position even after this 
will be that out of 23 seats in a new 
council which is elected under a very 
limited franchise, 1 1  will be elected, 
i.e. less than half ; and the whole thing 
Is very restrictive. And even this 
council does not get much power. In 
fact, all power remains in the hands 
of a handful of ofPUrials. Oddly enotigh, 
tlie position in Goa not only today but 
even after this constitutional statute 
wci be that they wiH have less free

dom.—if I may use the word in a limit
ed sense— than Goa had under the mon
archy in Portugal. It U extraordinary 
They go on backwards there. Insteao 
of there being some advance in loc« 
reforms, they h a v e  actually becor 
more and more restricted.

I would again say that in considtt 
ing these matters n o w — these or other 
matters— we cannot consider them
from a purely narrow, local or even 
national point of view. Whether we  ̂
will it or not. we have become parts 
of an international community which 
is ^read out aU over the world. If we 
remember that, and if we remember 
that every action of ours has reactions 
elsewhere just as other actions have 
reactions here, then 
be able to judge these matters In 
proper perspective.

Shri Kamath: On a point of clarl* 
flcation. May I ask whether Govern* 
ment are at least prepared to give 
medical, legal and transport facilities 
to individual and mass satyagrahis on 
the border? Government can do that.

Shri Jawaharial Nehm: Perhaps 1 
may give a parallel, but I would not 
give the parallel now. So far as this 
is concerned, it is the ordinary func
tion of various authorities to give 
medical aid where necessary.

Shri Kamath: They are not giving 
it now.

Shri JawaharUl Nehm: Medical aid 
or sometimes even legal aid. That is 
not the function of Government a» 
such. Even local bodies there presum
ably give it. It is the function of any 
representative of Government who 
happens to be there to give medical 
aid or other aid; that is obvious. But 
when he talks about transport aid. it 
Is rather extraordinary.

Bfr. Speaker The House wQl now 
stand adjourned and meet again at
11  a.m. tomorrow.

The Lok Sabha then adjourned tfD 
Eleven of the Clock on Wedneidat 
the 21th July 1955.
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